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LOK SABHA

Friday, May 6, 1966/Vaisakha 18,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Ma. Speaker in the Chair]
OBITUARY REFERENCE
Mr, Bpeaker: [ have to inform the
House of the sad demise of Shri Dayal
Das Bhagat who passed away at

Kanpur on the 1st May, 1966 at the
age of 02,

Shri Dayal Das Bhoagat was a
Member of the Constituent Assembly
of India during the years 1946 to 1950,
We deeply mourn the loss of this friend
and I am sure the House will join me
in conveying our condolences to the
bereaved family.

The House may stand in silence for
a short while to express its sorrow.

The Members then stood in silence for
a short while

ORAL ANSWERS TO QUESTIONS
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The Minister of State in the Minis-
try of Industry (Shri Bibadhendra
Misra): (a) to (c). A statement is
laid on the Table of the House
|Placed in Library. See Wo. LT-G241°
86].

Shri Subodh Hansda: The qualily
and price of the componcnts depends
upon the maturc of the components as
well as the volume of production.
Since the price depends upon the
nature of materials available In our
country, I would like to know whether
that type of material and steel is
available in our country and whether
il is cheaper in price than the import-
ed variety,

Shri Bibudhendra Misra: There
are certain types of stee]l used in the
manufacture of automobiles not avail-
able in the coumtry: they are to be
imporied. So far as prire is concern-
ed, price certainly depends upon qus-
lity and also the market.
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Shri Subodh Hansda: The state-
ment savs that the role of the small-
scale industries is taken into account.
I would like to know, particularly in
the automobile industry for the manu-
facture of these automobile accessories
what steps have the government taken
or what encouragement has been given
to the small-s.ale industries for the
munufacture of these accessories?

MAY 6,

Shri Bibudhendra Misra: There are
quite a large number of units spread
over the whole country and when-
ever they make any application for
import licences or other things they
are given preference and 45 units
have token benefit out of it

Shrl 8. C. Samanta: May I know
whether in comparison with ancillary
industries the small-s: ale industries are
able snanufacture those components of
the same quality and price and if so,
whether any preference is given to
them?

Shri Bibudhendra Misra: Yes, Sir,

Shri R. Barua: May 1 know whe-
her the repori of the sub committee
for ancillary industries has been
received and if so what is the posi-
tion now?

The Minister of Industry (Shri D,
Samjivayya): Several sub committees
have been appointed for ancillary
industries at the rate of one for each
state and most of them have met quite
o number of times but they have not
vet finalised their report.

Shri P. C. Borooah: To what
extent is the demand for automobile
components at present met by the
ancillary industries and how far will
the production of automobiles be
increased by leaving this type of manu-
facture of components to the ancillary
industry?

Shri Bibudhendrs Misra: The deve-
lopment council for automobile indus-
try tentutively fixed the wnnual pro-
duction for 1983-66 at Rs. 2§ crores

1866 Oral Answers

14964

but the a:tual production has been
to the tune of Rs, 40 crores.

o fewm gEw ;. FgE a1 G
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Shri D, Sanjivayya: As was stated
by my colleague, spares worth about
Rs. 40 crores have been manufactured
by the ancillary industry during the
year 1965-68, For the import of com-
ponents and raw materials Rs, 783
lakhs were allocated.

Shri R. Ramanathan Chettiar; What
steps will government take to see that
the prices charged by the ancilhry
industries do not go up if manufac-
ture of such components is 10 be
handed over to the ancillary industry?

Shri Blbudhendra Mismm: Firstly,
as | said earlier in this House, the
price structure of the ancillary indus-
tries had been examined by a cost
a.counts officer and now ii is propos-
ed to refer the cost structure along
with the other things to the tariff
commission.

Bombay-Delhi and Bombay-Howrah
Deluxe train service

+

*1514. Shri Madhu Limaye:
Shri Yashpal Singh:
Ehri Vishwa Nath Pandey:
Shri Balakrishpan:
Shri Ram Harkh Yadav:

Will the Minister of Rallways be
pleased to state:

(a) whether there is a proposal to
mrake the present bi-weekly deluxe
train service betweep Bombay and
Delhi a daily service;
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(b) whether there is also a proposal
to start a Deluxe train service bet-
ween Bombay and Howrah; and

{c) if so, when the proposal will be
implemented,

The Minister of State in the Minis-
try of Railways (Dr. Ram BSubhig
Bingh): (a )to (c). It has been
decided to acquire four additional air-
conditioned rakes with the intention
of increasing the frequency of New
Delhi-Bombay and New Delhi-Howrah
biweekly air-conditioned expresses 1o
triweekly serivces and for the intro-
duction of a weekly air-conditioned
service between Bombay and Madras,
Madras and Howrah and Howrah and
Bombay via Nagpur. On present indi-
cations, the additional air-conditioned
rakes are expected lo be ready for
use by the end of 1966, or carly 1967.
The aforementioned proposal is ex-
pected to be given effect to in early
1967,
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Shri Balakrishman: May 1 know
whether there is any proposal Lo atlach
more dogeys in the deluxe trains o

meet the problem of overcrowding in
these trains?

Dr. Ram Bobhag Singh: As I xoid.
the maximum occupation is only 70
per cent and on the Madras side the
occupation is onlv 40 per cent.

Dr. Ranen Sen: The deluxc train
had become very popular and in this
House demands had been made by
the hon. Members to increase (he
number of services Last year, it was
said that foreign currency was needed.
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Just now the hon. Minister says that
these coaches can be prepared in the
ICF. If that is so, why is there so
mu.h delay? Why should there be
delny in its manufaclure, especially
when no foreign cxchange is needed?

Dr, Ram Subhag Singh: When 1
said that it would be manufactured
here, al the Integral Coach Factory,
Perambur, it did not mean that the
air-conditioned plant would not be
imported.  All  components that are
required and which have to be import-
vd will be imporied. (Interruption).

st vy fmmad : 71 a1 99
i qma &L
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Dr. Ram Subhag Singh:
me. So, it will be manufactured here,
and as vou know. in our planis some
components are imported but most of
the components will be indigenous,
and so, it did not mean that all the
components—100 per cenl—will be
indigenous,  Butl this iz going to be
manufactured here at the ICF, Peram-
bur.
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Shri Kapur Singh: Sir, keepking
in view the great importance of
Punjabi Suba, do the Government pro-
pose 1o increase the De Luxe train
services bhetween Delhi and Amritsar
to bi-weekly if not daily, and it not,
why not?

Dr, Ram Sabbhag Singh: So far, as
you know, it goes once a week from

Aifazr
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Delhi to Amritsar. When conditions
imporve, that wil lbe examined,

st widt: wE @AW EWTAE A
o AT & oAy fewy A ok @
feelY % ¥roww 37 99T & WL F qer
21 & 7g s =g § e W AT
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Bhri Daji: The Minister has said
that the orders will be placed in June,
and naturally therefore, it will take
some time, a wvear or so, to fructify.
In the meanwhile, is there any plan to
start a Western Express like the
Southern Express and to run it as a
biweekly De Luxe and on the remain-
ing days as the Weslern Express, so
that the great conc tion of p
gers on the Bombay-Delhi route can
be catered for?

Dr. Ram Subhag Singh: That sug-
gestion will be given due uttention,
but what I said will be completed
this year, by December, 1966, or at
the latest, by January next year.

Shri Bhiva)li Rao §. Deshmukh: In
view of the difficulties experienced by
the Railway Ministry for the De Luxe
services between Bombay and Howrah,
may I remind the Minister of a long-
standing decision of the Rallway
Standing C long bef the
Railway Consultative Committee came
into being, for immediately starting
a Janata service between Bombay and
Howrah?
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Mr. Speaker: | have already ruled
a similar guestion out of order,

Shri Shivajli Rao S. Deshmukh: They
say that jt is difficult in respect of
the De Luxe trains, which also involve

foreign exchange difficulties. (Inter-
ruption) .
Mr, Speaker: Order, order. Nexi

question.

Machine Tool Factory in
Madhya Pradesh

+
*1515. Shri Shiva Dutt Upadhayaya:
Shri R. 8. Pandey:
Shri Ulkey:
Shri A, 8. Balgal:
Shri B, 8. Tiwary:
Shri Chandak:
Shri Hari Vishno Kamath:
Shri J. P, Jyotiahi:
Shri Wadiwa:
Shri Parashar:
Shri Vishwa Nath Pandey:

Will the Minister of Indusiry be
pleased to refer to the reply given
to Unstarred Question No. 2301 on the
10th December, 19065 and state:

(a) whether Government have final-
ly decided to establish a Machine Tool
Factory in Madhya Pradesh; and

(b) if so, the progress made so far
in this regard?

‘The Minister of Btate in the Minis-
try of Industry (Shri Blbudhendra
Misra): (a) and (b). While it has
been finally decided that Hindusten
Machine Tools Limited should set up
& new machine tool factory in Madhya
Pradesh, the details thereof and the
time schedule for construction are yet
to be finolised.

Shri Bade: The minister said there
will be one factory in M.P. Have they
decided the place where it will be
be set up and since when ls the
matter pending before the Central
Government?

Shri Bibudhendra Misra: No place

has been fixed so far
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Shri Bade: For how many years
is it pending before you? This matter
is pending for a long time.

Mr. Speaker: He says the place
has pot been decided upon. 1 cannot
allow him a second question,

Shri M. R. Krishna: What is the
total number of complicated machine
tools required in the next 10 years
in the country? What percentage of
it is the miniftry going to meet by
expanding the existing machine toos
and what percentage by starting new
machine tool factories?

Shri Bibudhendra Misra: The fac-
tories set up 8o far are producing
different types of machines. So far as
ithe public sector is concerned, the idva
is— it has not yet been finalised—
that by the end of the fourth plan, the
production will be Rs. 63 crores.

The Minister of Industry (Shri D,
Sanjivayya): If 1 may supplement it,
today we are producing machine tools
worth Rs, 25 crores and we are import-
ing machine tools wurth about Rs. 32
crores. By the end of the fourth plan,
we hope to produce machine touls
worth Rs. 108 crores per year. We
would be able to produce machine
tools worth Rs. 63 crores in the public
sector and the rest will be manufac-
tured in the private sector.

Shri D. C. Sharma: May [ know
id the government has made any
assessment of the different kinds of
machine tools needed for the fourth
phan and if so, has it been able to
allocate the fabrizating of these diffe-
rent tools between the private and
public sectors or is the statement of
the minister only wishful thinking?

Shri D, Sanjivayya: No, Sir. The
whole question has been studied very
closely in consultation with the plan-
ning Commission and then (hese targets
have been fixed,

Shri Harl Vishnu Kamath: Is it not
a fact that the government have taken
a firm decision to have at least one
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machine tools factory in every State
during the fourth plan and if so, has
the government determined the priori-
ties inter se belween the States for
setting up these factories”

Shri D, Sanjijvayya: We have not
decided to have one machine too] fac-
tory in the public sector in each
State. All that we have decided is
we will have two new machine tool
plants in the public sector during the
fourth plan. One will be in M.P. and
the other in U.P. In addition, the
existing units in  Kalamassery in
Kerala. in Pinjore in Punjab angd the
unit in Hyderabad will be doubled.
As for inter se priorily, the doubling
programme will huve precedence over
the selling up of new plants,

Shrimati  Savitri Nigam: Is he
aware that some of the machine tools
arc produced i great surplus and
ovthers are in great scarcity? It seems
there is no coordination armd no proper
production plan. Is there a proper
committee to plan the production in
such a way that we may not have this
existing situation and we may be able
1o export some gf the machine tools?

Shrl D, Sanjivayya: As-a matter of
fact, we are exporting some machines
and probably we will have to import
certain sophisticated machinery. It is
nol correct g sS4y thot there is no
planning. There is a Development
Council which sits constantly to go
into this question. The experts in the
Planning Commission also help them.
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Shri D. Senjilvayya: As I said a
little while ago, we are exporting some
of our machine tools. Unless the qua-
lity is good, we cannot compete in the
international market. So far, we have
not received any complaint with
regard to the quality of machine tools
which we have supplied

ot viTeowey : TSI WE1ET,
77 a7 "vw A 9T, A0 g AT Owt ¥
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Shrl D, Sanfiviyya: It {5 unfor-
tunate if there is any such feeling

anywhere while the feeling alsewhere
is that our tools are very good,

Export of Manganese

*1516. Shri Sabodh Hamada: Will the
Minister of Cemmerce be pleased to
state:

{a) whether there is any scope to

increase the expor; of manganese;

(b) if so, the steps being taken n
this regard; and

(c) whether the prices charged are
competitive?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(Shri

{b) Agency arrangements have been
made for pushing sales in various im-
portant manganese ore consuming
countries. Amessment of their re-
quirements of manganese ore and of
the market trends there have also
been made. Within the country, steps

1888 (SAKA) Oral Answers
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are bein'g taken to make avallable fin-
ancial assistance, credit facilities, tech-
nical know-how and hire purchase
schemes to step up ore production for
eXports,

(e) There has been aslight improve-
ment in world markel prices, but they
stil] continue to be lower than our
easts.  This difficulty is being  met
through the exports of manganese ore
having been  canalised throngh the
M.M.T.C.

Bhri Sebodn Hansda: Can we have
o break-up of the figure for the last
two years, that is. 1984-85 and 1985-66"
Have the targets flxed for export for
hoth these pe:iods been fulfilleds

Shrl Manubhai Shah: There was no
such target for this particular item
because 1t had alwavs been g difficuit-
to=sell item. The export of manganese
ore in 1965 was 1.07 million tons and
in 1964 1.40 million tons. The present
difficulty is that we are short of man.
Banese ore evien though we have many
liberal demands from the purchasing
vountrics. Therefore, we have cana-
lised the exporl of manganese ore
through the MMM.T.C. and we ure
giving 1o the MAanganes: mine-owners
several facilitics to  produce more
manganese ore.

Sh+ Subodh Hansda: [t is said that
the export will be canalised through
the MMT.C. Will it mean that the

orivate exporters will be completely
eliminated®

Shri Manwbhal Shah: It is not as if
the private miners are excluded, With

the help of  private miners  and
manganese cxporiers the export of
manganese is canalised through the

MM.T.C.

Bhri P. R, Ramakrishnan: What s
the demand in the world market for
maonganese ore? In it for high grade
ore or low grade ore?

fhri Maoubhal Shah: For the ‘ast
five years at least the production cf
Mmanganese ore was stagnant. Now
some new process has been developed
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in the United States and other coun-
iries and there seems 1o be a big
revival of the demand for manganesc
ore. From the figure of 2.8 million
tons 1 think the world demand will go
up to 4} million tons. The main re-
quirements are for high grade wnan-
ganese ore, what iy called oriental
mixture, which is very popular. But
there is an admixture of the low grade
called, black iron of Goa. All these
are now coming up.

Shrl B. K. Das: May I know whe-
ther the recommendations of the com-
mitteg on manganese ore have been
considered; if so, with what results?

Shri Manubhal Shah: Yes, Sir; the
Committee recommended that there
should be g Consultative Committee of
advisory capacity attached 1o the
MMTC, We have constituted that
committee. Then, we had made stu-
dies in the Board of Trade in con-
sultation with the Ministry of Mines
and Metals. Therefore very liberal
assistance is now being provided for
development of and modernising the
manganese ore mines and for opening
up new areas for manganesc mining.

Shri Thimmalah: I understand very
recently that the exploitation of man-
ganese orc is the exclusive right of
the State. May I know whether any
target has becn fixed for the export
of manganese ore both for the private
mine-owners ang for the State?

Shri Manubhal S8hah: That is what
1 explained in the earlier answer that
the potentialitics of development them.
selves are now being activated; so,
no target as such has yet been fixed.
It will all depend on the availability
of different grades of manganese ore
to be produced both in the private
sector and in the public secor. It is
true that where new mines are to be
developed, we generally favour the
the public sector; bul we have not
excluded or prevented the private
‘mine-owners from developing manga-
nese ore in which case we will favour

MAY 6, 1066
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both the sectors marching together for
further expansion of this one,

aefmt e wwgat w1 Fmin

*1517. ot foife fam @ ¥
Jum 7l 9% TAT N FO w4 R

(%) wm a7 a9 ¢ f& aga &
Fraart &1 fa3wt g & wwa § Fow
g7

(@) mrag it as g fs &
§ oftoraeasy agd & FCEE a7
LELIC I L

(m) w7 3w & w7 §1 @
anfem wiHY oY qat &1 fawior w3

& g awere w1 g aA #
faame &7

The Minister of Industry (Shri D.
Sanjlvayya): (a) to 7c). A staiement
is laid on the Table of the House.

STATEMENT

(a) and (b), Due to the current
foreign exchange difficulties, the re-
quirements of imported plant and
components and raw materials cannot
in all cases be met to the full extent.
Swne factories are having difficulties
in running their units to their full
capacity, primarily due to shortage of
imported raw materials.

(c) Continuous efforts are being
made t0 make the economy self-re-
liant and to reduce the dependence on
rmported machinery ang components
as far as practicable,

ot firqfr fa . 2z WA ¥
9T AT & 79T AT 7 formy B fw
S ETTATAT ¥ GOd gxwl wF @A
F AW € &5 & wror g wwar
# et owor ¥ owfer §Y of 20 &
o AT wgat § Fr few a2 @ gardt
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wfearE &, fea wToa gare % &1
% &, afz 7= 7@ go & & fead Freamt
FY (HAT FHATC 9T W, 7W AT
Fw g Freami ar faawr e
FHC g1 aE §, & 1 OO area &
I ¥ fay feae wq0 &1 A= age
# g o 9T wW 97 e s
o W W afs gA ST
THEe @ ¢ Al gard dErarT
wEE # W g7 aw ag s
aqr M1 %1 fqema ® feam oW
g ?

e AR W99 qgd § aaE
1 THZeT w1 fawm &

st feqfa w0, &, @Y, W
£ % ® A A AW & § W 'wm
FET g AT OATw w1 ¢, oy fruw @
TIR F gw g wEem A £

Shri Kapur Singh: Sir, there is a
distinction between the point that my
hon. friend has made and the position
that you have taken. He has put
more than one supplementary while
my hon. friend here, to whom a re-
ference has been made, puts one
supplementtary with wvarious parts
inter-related. That has to be appre-
ciated.

Mr. Speaker: 1 agree with Shri
Bibhuti Mishra. It amounts to just
the same thing,

Shri D. Sanjlvayya: The real diffi-
culty today is the difficulty with re-
pard to foreign exchange; that is why
a high-level committee with Professor
V. K. R. V. Rao has been constituted
to go into the question of import sub-
stitution. In addition to this an ad
hoc commitlee of Secretarics has also
heen constituted. Then, the Director-
General of Technical Development is
constantly examining the question re-
lating to import substitution. Omn ac-
count of the efforts of all these com-
mittees, in the cngineering industry
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alone we have been able lo save
Rs. 10.82 crores of foreign exchange.
In a similar way, in the chemical in-
dustry we have saved Rs. 4.5 crores.
In the engincering industry  within
another six months when we will be
in a position to produce special stecl,
we will be able 1o save as much as
Rs. 25 crores to Rs. 30 crores. Apart
from this, earlier I had stated on the
foor of this House that the Council
of Scientific and Industrial Research
had a get-together in December 1965
and they are also trying to give sug-
gustions as tp how besl we can have
import substitution. This is the only
way to save these factories., Some
of them are working at half capacity,
some at cven less and some have clos-
cod down alsp, In fact, the Institute of
Applied Economic Research had under.
taken a study of this question between
1961 and 1964 in respect of some in-
dustries. They have stated that the
idle capacity is 60 to 70 per cent.

In addition to this, the Government
of India appointed another Cummittee
with Shri V. K. Ramaswamy, the Een-
nomic Adviser, along with Mr. D. C.
Fouts, the Supply Adviser of the
United States Agency, International
Development, and they have also stud.
ied certain industries. I have got &
long list which shows as to how far
these industries have been affected.

Mr. Speaker: One supplementary
and its answer have taken five minutes.

sit frgfar farst : 3% 7T w1 T
7% wmar &1 &3 qur v fie fead s
£ BT oFRT 7 AEw gy ?

www upa : & gEwr g
ware F¥feer w®a |

oft farsgfy fover © orrra T arar
# ag¥ §ITH W

oW AR T AT S 0w
gt ¥ @ waw At ow @
92 ® AAW W1 AQW o1 & wTer
L ]
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oft fryfey fiast ; Forar™s vy £y ¥t
TN ¥l FwTd § wreaTEt §1 A
@™y ¥ fag

Shri D. Sanjlvayya: At the moment,
I will not be able to say but the
other day my colleague, the Commerce
Minister, was saying that as much as
Rs. 700 crores is to be spent on the
import of raw materials,

Shri 8. N. Chaturvedi: May I know
whether the capacity for the manu-
facture of these components and parts
and machine tools had continued to
expand while there was not sufficient
material available for the existing
plants?

Shri D. Banjivayya: That is irue.
We do not have adequate quantities of
raw materials for the existing indus-
tries. But all the same, we cannot
become stagnant. We have to start
more industries and try to find out
import substitution.

Shrimati Renu Chakravartty: Has
the Government any idea of the main
items of imported spare parts and
components used in the largest quanti-
ties and whether, at end of this
yvear, with the Special Alloy Steel
Plant and the Heavy Electrical Plant,
we can reduce these quantities and,
if 50, to what extent,

Shri D. Sanjivayya: At the moment,
I will not be able to give figures. 1
will collect them and give them.

Shri S. Kandappan: The hon. Minis-
ter hag talked of creating a reserve
pool of essential raw materials for
small and medium scale industries
sometime back. I would like to know
whether anything has materialised in
that regard.

Shri D. Banjivayya: 1 do not think
I ever said that there will be a ressrve
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pool. So far ag the small-scale sector
is concerned, the Development Com-
mission, Small-scale Industries, gets
a bulk allotment and in his turn, he
allocates to various State Gowvern-
ments.

Shri Sham Lal Saraf: May I know,
apart from getling scarce raw mate-
rials which are necessary for the
manufacture of these components and
other articles, how far it is correct
that the setting up of these ancillary
industries has not been done in &
planned manner with the result that
so far as the main industries are con-
cerned, they suffer from  different
angles, say, for instance, from the
point of view of the location and also
the transport facilities and also in
respest of getting things at the nearest
possible place,

Sh-l D. Sanjivayya: It is, to some
extent, correct that ancillary indus-
tries huve not been started. Take, for
instance, the Heavy  Eleelricals,
Bhopal. We necd quite a large num-
ber of spare-parts and components
which could conveniently be manufac-
tured in an industrial estate where an-
cillary industries could be started. We
tried our best to attract entreprene-
urs but we could not get them. Take
another case, the HM.T. Hyderabad.
It has been recently started and we
have given instructions to all the
managements in the public sector to
start industrial estates for the sake
of ancillaries so that small parts and
components may be manufactured.
But the management of the HM.T,
Hyderabad. say that it is very difficult
in the intial stages to let us know us
to how many components and how
many spare-parts would be needed.
So, after a year, they will be able to
indicate it. Meanwhile, we will also
take steps to have ancillary indus-
tries,

Apart from that. a little while ago
I was saying that sub-committees for
the sake of ancillary industries have
been constituted for each State and
these sub-committees have met quite
a rumber of times. They have not
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yet given us a final report. When
they give a final report, we will be
able to give the information.

st wy : faadt defry faed @t
arei & wavfea g€ & g svifaAw
Ry At fre ok & Afae wre & o
aetAd geatd gt 3, ag I wlt
as g fafr & v s war 7
W1 GART 70 4 ¥ fF go o w7 AT
FET rAAT S fa=ar Agt & o7 go gae
To w7 HEZa q¥AT § 1 Wy pdY gy ¥
aehgey?

Shri D. Sanjivayya: Yes in some
cases, indigenous machinery is avail-
able and that is procured. But with
regard to the imported wmachinery,
there is some difficulty, but we are
making arrangements to get them as
quickly as possible.

Shri A. P, Sharma: May I know
how many factories have been closed
on account of want of foreign ex-
change and how many workers em-
ployed in them have been rentrench-
ed

oft wqe g “To THe Uo ¥
T wwTEw sEm owar 3

The reply to this question has
come. This is very important,

not

Shri D. Sanjivayya: 1 shall not he
able to say which costs more.

Shri A. P. Bharma: What steps have
been taken to provide alternative
enployment to those workers aRected
as a result of the closure?

Shri D, Sanjivayya: My hon. friend
who is 8 veteran labour leader knows
that whenever a factory is closed,
under the law, the workers are on-
titled to lay-off compensation and if
it is a case of retrenchment, then
they are titled to retrench t
compensation and so on.
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Shri A. P. Sharma: How many in-
dustries have been closed on account
of the foreign exchange difficulty?

Shri D. Sanjivayya: I shall not be
able to give that information now,

Dr. Ranen Sen: This crisis in our
indugtry was accentuated during the
Indo-Pakistan war, when there was
actually a study or a movement by
the engineers, together with the Gov-
ernment officials concerned, to find
out ways and means to get the rub-
stitutes for the industries. As a
result of that, it was found that the
engineering industry and the chemical
industry were the two industrics which
had been hit hard. In view of this
vast mass movement which has now
narrowed down to sub-commiltees,
may 1 know whether there is any
schemy before Government o rouse
the consciousness again so that indi-
genously the componenis and spare
parts etc. could be produced?

Shrl D. Sanjivayya: 1 quite agree
with the hon, Member. A few days
ago I myself made a statement that
while we encouraged scientists and
technologists in the matter of inven-
tion, and there was a National Inven-
tions Promotions Board, and every
six ‘months they gave some award,
what I felt was that those who worked
hard and who devoied attention to this
matter of import-substitution should
also be rewarded.

Trade Pact with Jordan

+
*1518. Shri P. C. Borooah:
Bhri Vishwa Nath Pandey:
Shrl Himatsingka:
Bhri Rameshwar Tantia:
Shri Rap Harkh Yadav:
8hri Yaszhpal Singh:
Shri R. 8. Pandey:
Shri Firodia:

Will the Minister of Commeree be
pleased to state:

({a) whether the Goverrments of
India and Jordan recently signed a
trade agreement at Delhi; and

(b) if 8o, the main features thersaf?
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The Minister of Commerce (Bhrl
Manubhai Shah): (a) and (b). No
fresh trade agreement was recently
signed. However, the existing trade
agreement with Jordan was signed in
July 1963 and was extended by a Pro-
tocol dailed 15th November 1864 signed
in Amman for a period of 3 years
ending 31st December, 1867. India
imports from Jordan mainly rock
phosphate required for the manufac-
ture of phosphatic fertilizer and ex-
ports itemg like, jute, tea, engincer-
ing items, pharmacecauticals, texliles
ete. During the recent visit of the
Jordan Delegation to Delhi in March,
1866, a review of the progress of
trade between the two countries was
made by the Joint Commitiee sct up
under Article 8 of the Trade Agrec-
ment,

Shri P. C. Borooah: What is the
balance of trade position with Jordan?

Shrl Manubhal Shah: The balance
of trade is nearly Rs 1 crore each
way, as compared with Rs, 40 to 45
lakhs, four years before.

Shri P, C. Bornoah: i it also =
fact that we are going to import some
machinery from Jordan, and if so,
how the prices of those machinery
compare with those supplied by other
countries?

Shri Manubhal Shah: Jordan does
not produce any machinery. Only
rock phosphate is being imported
from Jordan.

Shri Firodila: What are the non-
traditional items that would be cover-
ed by this agreement for export?

Shri Manubhaj Shah; The nun-
traditional items are worth about
Rs. 20 lakhs; and they are: engineer-
ing goods, some ceiling fans, some
sewing machines, some machine-tools
and some electrical equipment.

Shri Hem Barua: In view of the
fact that Jordan has supported Pakis-
tan in & very blatant manner over the
so-called Kashmir issue and also over
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the last conflict, do Govermment take
into account these political considera-
tions while formulating trade relations
with countries?

Shri Manubhal SBhah: We do take
note of all the developments.

Shri Narendra Singh Mahida: Do
Government prupose (o send a dejega-
tion to Jordan consisting of business-
men? ’

Shri Manubhai Shah: Yes, we are
expeécting a Jordanian delegation veiy
soon, in the next few weeks.

Mr. Speaker: Do we propose (o
s?nd some businessmen from hcre?

Shrl Manubhai Shah: That we are
also thinking. But just now the Jor-

danian Government desires very
rapid expansion of trade between thc
two  countries and therefore they

would prefer to send a delegation

here. We had sent a delegation last
yvear. We now expect their business-
men here,

8hri Harl Vishny Kamath: Con-
side" ing that Government has conclud-
ed trade agreementis, may be rightly
so, with Jordan and some other Arab
countries in West Asia, what stands
or comes in the way of Govermment
concluding a irade agreement with
friendly Is-ael which might be more
benficial to both countries?

Shri Manubhaj Shah: This maller
has been debated several times here,

Shri Harl Vishnn Kamath: No, no. .

Shri Manubhal Shah: The foreign
policy.

Mr, Speaker: It is a matter of
policy. It hag been dcbated. Gov-

ernment has to take a decision. He
cannot say about it

Shri Harl Vishnu Kamath: Does
that mean that he has no say in the
matter?
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Mr. Speaker: During question hour,
matters of policy cannot be gone into
and clarifled.

Shri Kapur Singh: 1 want to know
whether in the event of another Indo-
Pakistan conflict, which every sane
sman wanis to avoid, Jordan—keeping
in view its past conduct—has assured
us that ghe will adhere to the terms
of the agreement?

Shri Manubhal Shah: The trade
agreement does notl take into account
these matters. These are matters of
general and polilical nature.

Shri Hari Vishno Kamath: On a
point of order. He said it is g matter
of policy. If we can have a trade
agreement with East Germany, with
whom we have no diplomatic relationg,
and no consular relations either—I am
not quite sure about the latter—why
can't we have a trade agreement with
Israel? What is this policy, this
stupid, idiotic policy?

Mr. Speaker: We cannot go on
arguinz. It may be @ wrong policy.

Shri Surendranath Dwivedy: There
is no argument. He is evading the
reply. If there could be a trade agree-
ment with East Germany, with whom
we have no diplomatic relations, what
prevents Government from having a
trade agreement with Israel?

Shwi Hari Vishnn EKamath: I do
not say anything about diplomatic
relations.

Shri Manubhai Bhah: As the hon.
House is aware, there are stages in
regard to trade or economic or poli-
tical relations with other countries.
Whether you have or do not have
depends. 'There are different shades.
Some countries fall in one shade,
some others in another. The House is
aware that foreign Trade agreements
are integral part of the foreign policy.

Shri Harl Vishng Kamath: T am
sure the Minister ig in favour of it
he wants it, but some people higher
up do not.
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Mr, Spu.lm-; Next question,

vl PwTTY . TEe AERd,
qg AT AEAYW WA R | {W U AW
g5 "4 fifow

wow wpnw ;AR amew, ww &
NF BATH 9T WAT NG7 | 9A §H 9T
o AE B g% 1 wre fedt W
ATy 9T qw Sifwga

Shri J. B. Kripalani: Our foreign
policy is non-alignment. How does it
come in the wav?

st vy ot @ axfaa
t

wmaw g ¢ W & wr wen nar
£

off o gE A anew Wi
aife ®) o ¥ ) v wrg i §

Arq ot ®WITT AARYT 67 61 fawrg
o K

Burplus Stock of Khadi

*1519, Shrimati Ramdulari Sinha:
Will the Ministar of Commerce be
pleased to state:

{a) whether Government propose
to purchase surplus stock of Khodi
and hand-spun yarn produced by
khadi institutions in the various States;
and

(b) if so, the terms and conditions
thereof?

The Deputy Minister in the Minisiry
of Commerce (Shri Shafi Qureshil):
(a) and (b). The proposal Is under
the consideration of Government,

Shrimat! Ramdularl Sinha: What is
the gquantity of surplus siock In each
State?
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Shri Shafl Qureshi: According to
the Fourth Plan working group re-
port, on khadi and village industrics,
the total stock of khadi with the in-
stitutions on 31st March 1864 Was
valued at Rs. 13 crores, of which
Rs, 7--# prore worth are  of cotton
khadi and Rs, 4—4} crores worth of
woollen khadi.

Shrimati Ramdulari Sinbha: Has
there been an ad hoc arrangement or
some poliey in this regard which will
be followed in fulure?

Shri Shafi Qureshl; As I have al-
reagdy stated, the maiter is under tne
consideration of -he Government.
After the mater is considered, o deci-
sion will be taken,

ot Tgare fag & AT ArE
g & 91 acqq w1% ¥ &q1 37 % w00
wifsaftgrirgemrar o 2 fw
Iq w1 WG £ owlET A0 H A2
Myt R 4ve HETUM T AT WA
16 %o ¥ qqar &

o wERy W9 AT I3 WY

wq frmmry &7
st met el oft AdY, gEwA
fasgm 7o 21 W@t wAew

A e adw 9 AT & fya e
fowrmr 78 & 1 =mig &1 wowr 7T W=
FarTwr ¥ gecdred mrfr e |
ram Ay WA o A" To § w@mEr
T

wY g0 Wle wiegme : ITIFAA
& & foafy & $0g wmar o iy
semqifzs AA@EE ¥ 3T OF
ST W WQIT AAAT AT § AR oY =2TE
A & AT wrEa § f war oy wawr
Wt ¥a =% ¥ wifgs fsar ardm?

Shri Manubbal Shah: I would like
to supplement the unswei of my hon.
colleague, which includes the answer
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to the hon. Member, Whiie tiese are
the stocks in the noriaal couwse of
things, it is felt that there is u stock
of Rs. 3 crores whicn will have to ve
sold at a voncession. I wouid not like
tn leave the House under tie impres-
sion that it is only a small quantity.

Thesg Rs. 3 crores are being nego-
tiated for the last 12 monins between
the Khadi Commission ang the Gov-
crnment as to how it should be dis-
posed of.

st TRmOAR . AEl ¥ Aeg R
Faraeft ard 77 wé & 39 % & oy @ oY
AT AFaT F R A W oavw
g T A 2, fer 3mE o &
UHAET AMAT &, TAfAT A% FHAT AR
&1 99 W wET T AL K AT E |
& srn ST g wn oy fad =
I &1 AT AL E F 9 w9 I940
3? afz g, A1 ww wodY w1 g7 oFY
& far sar A werd ¥ 3o w2 mw
£

ot waurf Wy W A
Fraaq Al afi &, o man @Y
WP WA ATO @R R

st TAmrTeY @ wAET WEw X
3a foq ot w31 @1 f& 87 dmfaw
wez w1 wam gt fenr | o e gur
) rmr g R EfE oA
A weE AR R .

sft wopark g ¢ &7 w1 R Ae-
#rar wxeq £ a7 §B 72 A% AWE 8,
o 7 AEY & 1 & w9t w oo
femmar T E fF &w & 19 Ot saE
Surd a7 AT @ T 2 fe Sw A o A
14 gATT wrETH w1 e faer @ &,
a7 faafar 7y a7 gafag e &t
ATAE ROET W7 A SR WA
§ wrfew & ardt s & afy
™ ¢ f fiolt a7 A R wfed
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®T AAT A AT AT AT @A
# az @A A4 & ToweT ardy 1
wriferdt T34t o Y £ JfwT S Ag
an wdvza § A 3AM ¥ A7 fx g
S7RT R, 99 § F1 ;E AT & I9 A
"A7 G FINACTEN R TA A FY
a1 FarfaEt g1 W &

off ey . am imgfaey mzm
Ag@E §7T & agdn frowow AW
fFaa wra wyw A A &1 fag
T ¢ ™ T ¥ A, ok a7 g
UTH FTHT F OF WiEgHr  SgEr T
FAT AFAT £ T4 T8 FFT qF CRAHE
¢ ff wAvs@ias w16 & 7A590 #1
T AL |

st mpar W ¢ TR 6 AT
HETEQ 71 ¥ ATT # FZ3 F1 qrF famn
a1 ¥ 9w e wwa O e g &
7o gw frow ge A oA # AW
g7 7@y & | &r¢ ¥z Or 7 1 | £
Y

st @y, | 9F 50 FUT To |

ot wpk My Wiz W S
& grer ot ar ¥ fray mar 2

ot mmit: Tz AT AT ¥ oav fE
g dar g ?

Shri Manubhai 5hah: Grant plus
Joan. 1 think a portion ui it is &
grant. 1 cannot off hand say. From
this sub-standard stock ] do not wunt
the hon. Member o jump to a gene-
ral conclusion. I waniL lo remove
that misapprehension of Lhe hon.
Member. On the one hand production
is continuously going up; on 'he other
hand, empolyment is also going up,
which is the basic credo ur ideology
behind a decentralised indusiry such
as khadi. And the amouni of sub-
sidy, about which naturaliy the hon.
Member will be worried, is of a

563 (ai) L5—2,
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nominal character compared to the
vast sucial and economic objectives.

Shri Tyagl: What is ‘he percen-
tage of subsidy?

Shri Manubhal Shah: We have
given about Rs. 70-80 crores over all
these yvears and I have several times
in the past given these figures. That
comes to Rs. 4-5 crores of grants per
vear out of the budget on different
accounts, training, ete. and certain
development expenditure, This is &
nominal thing compared 1o the vast
employment.

Shrl Ranga: Let it not be under-
stood that the House is in any way
opposed to the ideology behind it or
the relief thet is being given to all
these lakhs of people. 1s the Khadi
board taking any sieps to cnsure
that the tensile strength of the yarn
is maintained and the durability of
the khadi cloth is maintained; gy one
time it used to be very high. Today
the durability of the khadi cloth is
less than the mill-made cloth.

Shri Manubhai Shah: 1 am grateful
to the hon. member for the broad
suppori, strong support he has giv.
en to the concept of khadi. Coming
to the second part, 1 totally disagree
with him that the tensile strength
has gone down. But it is true that
as we train new entranls on ambar
charkha, due to the wvost organisa-
tion, there may be human weuknesses
creeping in, and I assure the hon.
Members that with the permiasion
and consent of the Khadi Commis-
sion we are constituting a review
committee which will go into the
entire working of the khadi pro-
gramme &nd the wvillage industries
programme, in which I am going to
invite the hon. members of the House
and some of the Ministers of the
State Governments and some of the
Chairmen of the Khadi Boards and
independent economists, so that the
committee of 20 or 25 people can go
into the whole aspect,

wft swrere wrest - sfre, W
#F AHTH ¥ AE AT ATRTC N gAY
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ATee Heqr WY wfove § famd
FAT WA wETE A Wy, I & W
TIGT #A7 FAT #, T AHTC T AT E |
% 7z s wmEAr § o zw oAl
FHIVA & q49 T 4 ¥ gewm & fag
gz %t afew mwraEE F+HE A afy
aq go fraw A foy 37 afz &, &t
S Fram 237 & amaeE ot e
FHINA 1 FI31 FAGT TR FAT
owTT, fagr = vgT & a1 SEE wew
fret swTe g TrE w7 AT wr aw
A AW gEA T STAW FA
Hrqre[ 1 A7 qAT 7 w1 A A
T #

sft wpd g T q
gA ¥ UV WA AEET 3 ATHS 7H
£

As to the first parl of the question,

there is nothing ladla or any special
privileged body that we have created,

it seevarefie sTesy: wTeA & gafem
fr ofems n¥rez #0t #Y fried &
ET a1 .

ft o T ¢ EE & AT
Y RGN

Khadi has been the livery of
Indian freedom and it has been one
of the wvital objectives of the party
in power (Interruptions).

Shri Ranga: All this we do not

want.
Mr. Speaker: Let him explain.
Shri Ranga: Let him answer what
has been =aid in the Public Accounts

committee's report.

Shri Manubhai Shah: I aum coming
to that . {Interruptions.)
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Shri Ranga: As if we need all this
lecture from him.

Shrl Kapur Singh: Why is public
money drained down the drain?
Answer that.

Shri Raghunath Siagh: It is not go-
ing down the drain; it is going to the
villages {Interruptions.)

Mr. Speaker: The minister might
be allowed to answer the questions.

Shri Surendranath Dwivedy: But
will you tell him t{o reply to the
question put? He says that khadi
had been the livery of freedom, ete.

Shri Manubhai Shah: I can assure
the hon. House that any amount of
dissociation with the government
policy on which we take a complete
review both financially and economi-
cally is not going 1o deter us from

the path that we have adopted.
(Interruptions.)
Mr, Speaker: He must be heard.

Alter he has finished, then of course
some objection cun be taken but be-
fore he has finished, he is interrupt-
ed. Let him complete and if it is not
satisfactory. if something more is
required, then certainly T will allow.

Shri Manubhai Shah: Regarding
the Public Accounts Commillee com-
ments from year to year we have
placed the action taken before the
house through a formal resolution of
the government. The latest report is
in our hands: it was received only
a week back., 1 assured the House
already that as far as the general
working of the commission is con-
cerned, in addition to the PAC
report, we are ourselves anxious to
view gnd review critically and sym-
pathetically the  entire working of
the khadi programme and therefore
a very high powered committee is
being constituted in  consultation
with the Khadi Commission to go
over the entire working of the Khadi
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Commission plus future policy . ..

(Interruptions).

Mr. Speaker: Shri A, P. Sharma.
ofy mwrere swedlt: srea AEEg,

FaTq @y &1 a7 f6 qfers oEIEA

FHEr #Y gaAr FoEt & v § A

g0 a1 a1 o & qan ?

Shri Manubhal Shah: 1 have ans-
wered that every year whatever the
comments of the PAC, the due sleps
taken have been placed before the
House. The latest report. (In-
terruplions, )

Mr, Speaker: Order, order, Money
has been given even afler the report
of the Committec, That is what he
Sa¥s.

Shri Hem Barua: It is contempt of
Parliament.

Shri Ranga: It does not mean that
the PAC recommendations are dead
just hesause money has been granted
for the next year. PAC recommen-
dations are permanent and the fol
low-up action has got 1o be taken by
the povernment and they are oblig-
ed lo make a submission to the PAC
in regard to the action taken on the
recommendation. We cannot weak-
en the PAC in this manner.

st wo wo Wt : MmTw  avreT,
9 W ) ardy A gArm A
T & A A o | & I wvgar
Efrwr a7 oo avar ¥ s oot o
i ar ¥ o wre R
W ¥ A feaR T &Y aTh R
et AT § 7

st wart ;AT 9 Aol
g 1 femd a8 F Bfer aade
* mr fawEdz feewt e =
ot 5T AT 2, F7E TF w9 OI9 AT
¥ FET mw FAY 75 W A A QT
L it 3]
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Public Sector Corporations

*1520, Shri Joachim Alva: Will the
Minister of Industry be pleased o
state:

(a) the number of Sccrelaries of
the Union Government who are at
present heads of public sector indus-
trial units of Corpoartions; and

(b) whether Governmenl propose
to make any change in the system in
regard to the combination of the
post of Secretary of the Communi-
cations Ministry with the Chairman-
ship of the Indian Airlines Corpora-
tion?

The Minister of State in the Minis-
try of Industry (Shri Blbudhendra

Misra); (a) Nine,

ib) Secretary, Depariment of Avia-
tion, is the Chairman of the Indian
Airlines Corporation.  His continu-
ance or otherwise ig being examincd
by that Department.

Shri Joachim Alva: Has the minis-
ter seen the report of the Estimates
rommitlee where it has opened that
the combination of the office of the
secretary of the ministry with that of
the chairmanship of 1AC ig improper
and not correct?

The Minister of Industry (Shri D,
Sanjivayya): Yes, Sir, nol only the
Fstimates Committee bul the Public
Undertakings Committee have recom-
monded to the government that this
is an ungatis[aclory position and thut
it should be ended. Thercfore, the
Minister of transport has already made
a statement that he is examining the
whole guestion.

Shri Joachlm Alva: Why has the
government not placed the list of sec-
retaries, (o government, especially ICS
who hold office of chairmanship of the
public utility companies”

8hri D. Sanjilvayya: [ have given
the number as nine; if you permit me,
I will read out the nine names; I have
got them here or I will place the list
on the Table.
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Mr, Speaker: It might be placed on
the Table.

ot vy fomd : ag W 5o & aga
nEay # wifs gfega ogvaen
FToartwA g1 nav gfear gevAvEe
¥ Wemy 9% 47 IEAT 97 FT AT
afas az01 AT TEA AT AT AR FOOO
f¥ za fomi & faars @t s e
a1A & I Ao AT AT £ owe
H 9 2 & 7 ow garw 1 afew
111 7% @1 7A famy qr faaw 7=
737 far 10 A & AT ARATE R
T EH T 07 STIET q2F 1 AT
¥ it, fasre tamr wrgm 7

Shri D. Samjivayya: 1 um bringing
this o the notice of my colleague who
i in charge of the subject,

Shri Surcndranath Dwivedy: It is
not only the IAC. ls it not a fact
that the committee on Public Under-
takings have recommended that the
appointment of secretarics to minis-
tries 1o the chairmanship or managing
directorship of public corperations is
undesirable and improper and it
should be discontinued by the govern-
ment?  Has the government taken
any decision?

Shri D. Saajivayya: 1 stated in my
answer that not only the Estimates
Committee  but the committee on
Tublie Undertakings also made a simi-
lar recommendation.

Shri Surendranath Dwivedy: Not on
this particular matter but in regard
to the other appointments.

Shri D, Sanjlvayya: With regard 1o
thir alsn. wherever secretaries are
appointd as chairman of the various
public sector undertakings, that ques-
tion is being examined by the gov-
ernment in the light of the recom-
mendations made by both the EC and
PUC.

MAY 6, 1966
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SHort NoTiICE QUESTION
Export of Tea
+

S.N.Q. 26. Shri P. C. Borooah:
Shri Indrajit Gupta:

Will the Minister of Commerce be
pleased tn state:

{u) whether it is a fact that India
has lost to Ceylon the position of the
leading supplier of tea in the world
market lasy year;

(by il so. the reasons therefor; and

() thy steps proposed to be taken
tn regain the position this year?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid  on the Table of the
House. |Placed in Library., See No.
LT-6242/66].

Shri P. C. Borooah: Ever since tea
has been accepted as an international
drink, India and China were fighting
against each other for the leadership
nf the world so far as tea supply is
concerned, and after the fall of China
to India in the year 1918, India was
reigning supreme in the world so [ar
as the tea market is concerned. Aiter
enjoying this good position for the
last 50 years or so, India has lost to
Ceyvlon. a country which is infinitely
smaller than ours in area and also in
population. That is why this question
is very important. Viewing it in “his
context, in the statement that has been
laid before the House, in one part of
the stutement, it has been stated that
“during these eight years both pro-
duction and exports from India have
been steadily rising”. But then, if
reference is made to the other part of
the statement, it will be found that in
the year 1985....

Mr. Speaker: What is the question?

Shri P, C. Borooah: There is a dis-
crepancy. In one part of the statement,
it has been said that production and
exports have been increasing. But
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in the same statement, there is another
remark by which I want to show. ...

Mr. Speaker: He knows the state-
ment that has been placed on the
Table of the House. He can only put
a supplementary.

Shri P. C, Borooah: That is why I
wanl an explanation for the discre-
pancy. The hon. Members do not
know this.

Mr. Speaker: The Members may notl
know that, but the Minister knows 1l

Shri P. C. Borooah: In the year
1956, we had raised our production by
15 million kilograms, while Ceylon also
had the same amount of increase. But
so far as the export of tea is concern-
ed,....

Mr. Speaker: The Mimster has not
made the statement orally but has
placed it on the Table of the House.
And the hon, Member is reading the
whole statement.

Shri P, C. Borooah: There is a dis-
erepancy in the statement, Sir. In
exporl, we have lost to the extent of
38 million kilogtams. But the state-
ment says the other way. While Cey-
lon is 50 million kilograms up, India
is about 38 million kilograms down.
In the first part of the statement, it
says that we are increasing our ex-
ports, while

Shri Manobhal Shah: I have placed
all the figures of the last 10 years of
production,

Mr, Speaker: The part that T could
hear was that in one part of the state-
ment, it is =aid that there is some
stepping up of our production, while,
in the other part, it is said we have
lost {o other countries. That can be
explainrd —the contradiction can be
explained,

Shri Manubhal Shah: The two are
not contradictorv. [ have given in
the statement the figures of produc-
tion for the last 10 years; for the in-
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formation of the House, because the
statement is not with them, I may
point out that production has increas-
ed by 58 million kilograms over what
it was before a decade with 308 mil-
lion kilograms. The production last
year was 367 million kilograms. So,
the statement is right in indicating to
thy House that production has gone
up. The real problem is one of inter-
nal consumption. If the hon, House
sees the second column, it will find
that from 71 million kilograms in
1856, before a decade, the consumption
hus jumped up to 168 million kilo-
grams during the past 10 years. This
makes the export of surplus difficult,
and that is why our exports, when
compared 1o Ceyvlon in 1865, are on
the smaller fringe.

Shri P. C. Borooah: The discrepancy
is that the export is nof rising.

Mr. Speaker: He haos finished now.

Shri P. C. Borooah: The sccond
question is this. The main reasons
have been shown for the fall in ex-
port and the loss in production and
the rise in internal consumption. If
that is so, may 1 know why the Gov-
crnment has not been able to give
thought to the question of liberalisa-
tion of the tea plantation loan scheme
which aims particularly at an increas-
cd production of tea, and also, in re-
pard to the fiscal policy, may I know
why it has not possible to see that
Indian tea is not priced out in the
world market?

Shri Manubhal Shah: These are re-
levant questions. Government have
now accorded to the tea industry a
priority stotus in the reremt Finance
Bill. Over and above that, deprecia-
tion has been allowed by the Fin-
anre Minister in the current year's
budget only to this industry and to no
othey industry. There is a demand
from the tea industry for a tax rebate,
which is still under consideration.

8hri A, C, Guba: Is it true that one
of the reasons for the fall is the high
price of Indian tea as compared to
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Ceylonese tea and if so, what steps do
government intend to take to counter-
act this?

Shri Manubhai Shah: It is a fact
that slightly, by 5 per cenl oOr SO,
Indian tea is more expensive than the
counterpart quality in Ceylon. The
reason is obvious. India is a country
where tea is in short supply because
of rising internal demand. In Ceylon
with a population of 8 million, 98._?
per cent of the tea is surplus. So, it
is bound to be dvpressed,

Shri Hari Vishou Kamath: There is
a  disconcerting, rather a:iounding
observation in the tfail-picee of the
slatement:

“The continuously rising inter-
nal consumption of tea in India
is u maller of great and serious
worry und anxiety as it reduces
the export surplus.”

1. it the policy of the government to
discourage tea-drinking in Tnlia und
if so, is it the policy of thy govern-
ment to dump inferior on ‘he poor
Indiun people and export superior
tea abroad?

Shrl Manubhai Shah: The worry is
obvious because tea is a big exchange
earner for India and at the same time,
population is fast increasing and liv-
ing siandurds of working class and
other people wure going up. There-
fore, it is a matter for anxious en-
quiry and worry. We have to do
somcthing to restrain  consumption.

Shri Hari Vishnu Kamath: They
can put it better, not in this way
that drinking of tea by the people in
India is a matter of great anxiety and
worry to the government.

Shri Hem Barua: In view of the
fact that once India was the queen of
exporters of tea and she had lost that
position now to Ceylon, may I know
what special steps the government
have taken to restore that distinction
to India now?

MAY 6, 1966
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Shri Manubhai Shah: Firstly in the
Tea Board, we have extended the tea
financing advisory scheme by giving
hire purchase, artificial irrigation and
long-term replantation and new plan-
tation finance. Secondly, we have
made the lea profession more paying
by including depreciation and 60 per
cent development rebate in the re-
cent Finance Bill. Over and above
that, 2 per eent tax  credit to loose
teg and & per cent to the packed tea
wag announced In the previous year's
budget.  Further financial assistance
to make tea industry mofg paying is
always under the consideration of
the government.

Shrimati Renu Chakravartty: Has
the attention of government been
drawn tg the fact that the publicity
which we are doing is being done in
vommon  with Ceyionese as well as
Kenyan tea owners? Is it not a fact
that we are not only losing s adily
on this score 1o Ceylon but 1. the
very near future we are poing to lose
to Kenya also?

Shri Manubhai Shah: We are in-
terested in carning  more and more
foreign  ex-hange through ten. We
are the wn-ld's biggest producer,
Kenya does not produce even 1 per
cent of the world tea. Some years
later it may grow into a competitor.
We cannot allow other countries'
Erowth to be retarded. What we have
to do is to promote our own growth.
That is what we are doing.

Shri S, Kandappan: In view of the
shortage in tea production, which
leaves on surplus for export, I would
like 10 know whether the Government
has taken any efforts to extend the
tea-growing area in the country. In
this connection, 1 would also like to
know what has happened 1o the
efforts made in Andamans to grow
tea.

Shri Mamunbhai Shah: As far as land
area is concerned, very little surplus
land is available for any crop, whe-
ther wheat, rice, tea or anything. So,
our effort has been to raise producti-
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vity per acre in the existing planta-
tions. Secondly, we want to replant
the old bushes which are more than
40 or 50 years old, because when they
are rejuvenated we are getting better
yields. That is all what we can do.
Here I would like to say this much.
So far as produclivity of tea is con-
cerned, we are the biggest producers
in the world, 1200 lbs. per acre, as
against 800 lbs. in Ceylon and 850 Ibs.
in Kenya. But that is not enough, We
have to get more land for tea and
also to replant in the existing areas.
So far as Andamang is concerned,
whether the climatic and other con-
ditions are suitable for tea cultivation
has to be provided before we can
have tea plantations there in 8 minor
way.
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WRITTEN ANSWERS TO
QUESTIONS

Manufacture of Tractors

#1521, Shri R. Barua; Will the Minis-
ter of Industry be pleased to state:

(a) whether any steps are being
taken to have cheap and light traclors
for use for small holdings;

(b) whether any measures are being
taken 10 manufacture tractors and
ploughs suitable for varying climatic
conditions of India; and

(e} if so. the nature thereof?

The Minister of Induostry (Shri D,
Sanjivayya): (a) to (c). Agricultural
tractors fall into three different broad
calegories; viz:

(i) Below 20 H.P. range

(ii) Between 20 and 35 HP range;
and

(iii) Above 35 HP range.

The demand for tractors in all the
ranges is estimated at 40,000 Nos. per
annum by the end of the Fourth Five
Year Plan. Five firms have already
been licensed for the manufacture of
tractors above 20 HP, with matching
implements, for a total capacity of
30,000 Nos. per annum. All the licen-
sed units are in production. To meet
the demand for tractors below 20 HP,
it is proposed to set up a public sector
project with an annual capacity of
12,000 Nos. with matching implements.
For this purpose, an agreement for
the preparation of a Detailed Project
Report was entered inlo with M/s.
Motokov of Czechoslovakia in August
last year. The report is expected to
be ready by the end of this year.
Two wheeled Ltractors generally
knowp as Power Tillers are usually in
the range below 10 HP. It is estimat-
ed that the demand for Power Tillers
would be around 60,000 Nos. per an-
num by the end of the Fourth Five
Year Plan. One unit with an annual
capacity of 3,000 Nos, is already in
production, and this unit is being per-
mitted to effect substantial expansion
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so as to produce 6,000 tillers per
annum. In addition, Letters of In-
tent have been issued to 5 parties for
a total capacity of 57,000 Nos, per
annum. Twp other schemes for a
total capacity of 27,000 Nos. have also
been approved in principle.

e Sunl aers gg-afafa
1522. =Y g ¥ wea™ :
st w1 :

T JGW HAT 1 HIT, 1966
arifes wv7 #=aT 902 F IAT
Hay § 9g T4 A1 T F497 06

ET U

(F) #7 Agma®  JUwE A&
gu-Afafa & o7 dw woaT Sigasw 2
fear & ;

(=) afz 21, At v & & o
fRwfed &1 orT & 1 & o

(1) 3 & At & Fow ¥ @
ot frar & 2

el et (ot wo Hutea) (7))
o, 7€t | 37 afafy i ow o dAT o
dewgid) RO @A qE e W
S EF F T 2

() mar (). s 1t

Import of Books through S.T.C.

*1523. Shri Firodia: Will the Minis-
ter of Commerce be pleased lo slate:

(n) whether it is a fact that books
ang periodicals are proposed to be
imported through the State Trading
Corpoartion; and

(b)Y if =0, the reasons therefor and
the benefit that would accrue there-
fromn

The Minister of Commerce (Shri
Manubhai Shah): (a) No. Sir.

(b) Does not arise.

MAY 6, 1866
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Textile Mill in Nepal

*1524. Shrl Panna Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Commerce be
pleased tp state:

(a) whether it ig a fact that Nepal's
Industria] Development Corporation
has agreed to extend to M/s. Birla
Brothers of India a loan for the set-
ting up of a textile mill at Simra
under the Indo-Nepal Indusirial Cor-
poration;

(b) if so, the total amouni thereof;
and

(e} Government's reaction taercto?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
Nepal Industrial  Development Cor-
poration, Kathmandu, propose to ex-
tend to M/s. Indo-Nepal Industrial
Corporation to be managed by WM/s.
Birla Brothers (Pvt) Lid. a loan of
Rs. 37.5 lakhg for setting up a modern
composite  textile mill at Simra in
Nepal for manufacture of cottnn yarn
and finished cloth. Of the afuresaid
amount, a sum of Rs. 3281,250.00 is
proposed to be provided out of the
loan granted by Government of India
to Governmeny of Nepal in 1964,

{c) The proposal is under eonside-
ration.

Sale of Cars

*1525. Shri P. C. Bororah: Will the
Minister of Industry be pleased to
state:

(a) whether with the increase in
the production of cars in the country
since February 1966 the lime taken
for delivery of different types of
Indian Cars against the new bookings
has been considerably reduced; and

(b) if so, to what extent and the
time expected to be takep for the
delivery of different types of cars
against new bookings?

The Minister of Industry (Shri D,
Sanjivayya): (a) and (b). Production
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of only one make of car, namely,
Ambassador, has increased since Feb-
ruary 1966. The increased availability
will, to a certain extent, reduce the
period of delivery of this make of
car, The period of delivery varies for
different makes of cars and from
place to place.

Manufacture of Scooters

*1526. Shri Solanki: Will the Minis-
ter of Indusrty be pleased o state:

(a) whether it is a fact that Messrs
Birla Industries have undertaken the
manufacture of scooters cosling
Rs. 1200 cach; and

(b) if so, the amount of foreign ex-
change involved in the production of
such scooters and the ways and
means of its procurement?

The Minister of Industry (Shri D.
Sanfivayya); (a) and (b), As many
as 189 applications (including appli-
cations from parties belonging to
Birla Group of Industries) have been

received for grant of Industrial
licences for the manufacture of
Scooters/Autocycles. No firm by

the name of M/s. Birla Industrics hos
applied for the licence. All these ap-
plicationg are still under considera-
tion.

Narrow-Gaogs Lines on Western
Rallway

1527, Shri Jwshvant Mehta: Will
the Minis‘er of Railwayg be pleased
to state:

fa) whether it is a fact that the
Western Railway is losing 20 pereent
revenus in the running of narrow-
Fauge Jines: and

(hY if s0. the steps Government
pronose to take to dicselise the nar-
row-eaure  lines on the Western
Railwav?

The Minister of State in the Minis-
try of Rallwave (Dr. Ram Sobhag
Sin<h): (a) Th~ earnings of the Nar-
row Gauge sections of the Western
Railway come only to €7 per cent of

the working expenses in 1963-64 and
60 per cent in 1964-65.

(b) In view of the shortege of for-
eign exchange it has been possible to
introduce diesel traction only on sec-
tions which were saturated for steam
traction. This condition does not cx-
ist on the seclions in gquestion,

Export Performance Awards

*1528. Shri D. C. Sharma; Will the
Minister of Commerce be pleased to
slate:

(a) whether it is proposed to insti-
tute the expory performance awurds;
and

(b) if so, the broad feutures

thereof?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). The
Board of Trade at its 23rd meeling
held in New Delhi on 30-4-1966 con-
sidered a proposal that eXporiers
with outstanding performance or pro-
motional effort to their credit should
be recognised in a concrete way hy
the Government. The Board approv-
ed the institution of ten Presidential
Awards each of two classes (class 1
and class II) every year to flrms,
organisations, institutions and indi-
viduals.  The selection of the boest
performance awardee; will be made
by a Committee consisting of dis-
tinguished experts and cconomists,

The matter is now under the consi-
deration of Government.

A note on this scheme is laid on
the Table of the House | Placed in
Library. See Na. LT-6243/66].

Prices of Cloth
*1529. Shri Indrajit Gupta: Wil) the

Minister of Commerce be pleased 1o
state:

fa) whether it js a fact that the
existing 18 per cent margin between
the ex-factory prices and rotail prices
of controlled varieties of cloth has
recently been  Increased to 20 per
cent;

(by if so, the factors determining

th‘i- increase by the Textile Com-
missioner; and
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(c) the method, if any devised to
ensure [nir allocation of this margin
between the wholesale and the retail
trade?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl
Qureshi) (a) to (¢), Having regard
1o the increased cost of disuribution,
higher interest charges, enhanced
railway surchage, cosl of 4ransport,
financing elc., Government have rais-
ed the margin for the textile trade,
in respect of controlled varieties ol
cloth, from 18 per cent over the ex-
mill price to 20 per cent over the
ex-mill price, the intention being that
the yetail eloth dealers should pet at
least 10 por vent of the ex-niil price
as their margin. llow thi; inteation
is 1o be implemented is bewyg ex-
amined by o Commiltee under the
chairmanship of Shri R. G. Saraiyva.
The Commitlee’s recommendations
are awaited.

New Government Electrical Factory,
Bangalore

*1530. Shri Hari Vishnu Kamath:
Shrl P, C. Borooah:

Will the Minisler of Industry be
pleased to state:

(a) whether Governmen' have de-
cided to hand over the management
of the New Government Electrical
Factory Ltd, Bangulore 1o u West
German firm;

(b) if so, the reasons therefor; and

(c) the name of the German firm
logether with the terms and condi-
tions of the deal?

The Minister of Industry (Shri D.
Sanjivayya): (a) There is a proposal
to entrust the management of the New
Government Electrical Factory Ltd.,
Bangalore +to a new Company in
which the State Governmenmt, M/s.
AEG. of West Germany, Interna-
tional Finance Corporation, Washing-
ton and the public will hold shares

MAY 6, 1866
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in the following manner:
AEG ve. A0%
Mysore Govt, o, 30%
IFC, Washington o 1%
Public . 19%
(b} and (c). The Government of
Mysore have been findinz thay the

New Government Electrical Faclory,
Bungalore owned by the State 15 a
heu\ry financial burden on theip re-
sources. The day-to-day manage-
ment of the new Company will rest
in a Committee of Managemunt con-
sisting of three direclors of AEG and
two directors nominated by the My-
sore Government.

The Chairman being o nomince of
the Mysore Government,

The proposals are under the consi-
deration of the Government of India
al preser.
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Stainless Steel Project in Madras

#1535, Shri Firodla: Will the Minis-
ier of Iron and Stee] be pleased to
state:

(a) whether it is a fact that Stain-
less Steel Project ig likely to be set
up in Madras with the collaboration
of Japan;

(b) if so, the capacily and cost of
the proposed project; and

(c) the foreign exchange invelved
therein?

The Minister of Iron and Steel
(8hrl T. N. Singh); (n) and (b). A
licence has been issued to Madras
Alloy and Stainless Steels Ltd., to
set up a plant in Madras State {or
the manufacture of 7,000 tonnes of
stainless steels per annum. Technical
collaboration and major opart of
equipment is being obtaincd from
Japan. The total cost of ihe project
is estimated to be Rs. 850 lakhs,

{c) Approximately Rs, 284 lakhs.

Prices of Exportable Goods

*1536. Shri P. C. Boroozh:
Shri Onkar Lal Berwa:
Shri Sidheshwar Prasad:

Will the Minister of Commerce be
pleased to state:

(a) whether the Board of Trade at
it last mecting took nots ~f the fnct
that high costs of Indian oods hawe
made  them uncompetitive ip  the
World Market;

(b) if so, the decisions taken by
the Board to reduce the coat of pro-
ductior; and

{e) what other decisions were taken
at the Board's meeting?

The Minister of Commerce (Shri
Manobhal Shah): (a) The Board of
Trade at its 23rd mecting held on the
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30th April, 1966 considered a paper
which showed that exports from India
were becoming more and more un-
competitive in the world markets
due primarily to rise in raw male-
rial priceg and wages, under-utilisa-
tion of capacity and allied factors.

(b) As the question of cosy reduc-
tion is of a complex and integrated
character, the Board derided that
the paper should be circulated to a
“Workshop” to be called in Delhi at
an early date. The “Workshop”
which will consist of eminent eco-
nomists, manufacturers and ‘ndustrial
organisations, exporters, representa-
tives of Export Promotion Councils,
Cost  Accountants, Scicntists  and
Government representatives,  will
take into account cost norms, mate-
rials manugemen! research, iechno-
logy and all related facters going in-
to the the cost of production. The
“Workshop” will also recommend to
the Board the pattern of institutional
arrangement or authority that should
be set up to tackle this problem.

(e} A copy of the Press Helease on
the 23rd meeting of the Board of
Trade held on 30th April, 1966, is
laid on the Table of the Ilouse.
[Placed in Lihrary. See No. LT-6244/
667.

Kandla Free Trade Zone

%1537, Shri Jashvant Mehta: Will
the Minister of Commerce be pleased
to stale:

fa) the number of export-oriented

industrial licences issued for free
trade zone of Kandla:
(b) how many industrial  unds

have actually gone intn production
in thiz free trade zone;

() the reasons for {he delay in
establishing new industries, and

(d) the steps Governmeni propose
to take to make the scheme a success?

The Minister of Commerce (Shri
Manubhs Shah): (a) and (b) So far

1M applicants have been approved
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for setting up industries in the Kan-
dala Free Trade Zone out of which
54 have taken possession of the plots.
Fuctories of three partie: are ncaring
completion out of which ovue will go

into production during hi; month,
(et and (d). The wain causes for
delay in establishing ndustries in

the Zone are (i) hesitancy on ihe
Pl of entreprencurs o make new
investments because of border skir-
mishes in the Rann of Kutch in May-
June, 1965 and also recent Indo-Pakis-
tan conflict (ii) difficulties i socur-
ing foreign exchange for machinery
and raw materials and (1) lack of
regular shipping services far General
Cargo traffic. The busings, elimate
is. however, changing wilh passage of
time and entrepreneurs are now fak-
ing more interest. A schome of Re-
volving  Foreign Exchange  Credit
Fund js also being finulised 1o eaable
the unpits to import  their reguire -
ments of raw materials ete. Direcior
General of Shipping has also been
requestied to arrange for provision ol
necessary shipping facilities for Gene-
ral Cargo traffic ai Kandla Port.

A list of the approved applicants

t104) is laid on the Table of the
House. [Placed in Library. See No
LT-6245/66].

Excess Wagon Capacity

“1538. Shri Madhu Limayc: Will
the Minister of Rallways be nleased
fo state:

(a) wheter there is any excess
wagon capacity with the lndian Rail-
ways;

(b} whether it has affected the
wagon production in Indla;

fc) if so, to what extent;

td) whether Government have also
sepn reports about the fear, of col-
lieries that the Railways mey not be
able to handle movements of coal for
the stee] plants and other purposes
in the next few vears; and

() if so, the steps taken to dispel
these fears?
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The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Due to less malerialisa=
tion of' trafic, there was some slubl-
ing of wagons during tic sccond half
of 1965-66,

(b) and (c).

(d) A few such reporls have ap-
peared in the press.

To some extent.

(e) The fears expressed are ground-
less. On the floor of this House and
through the medium gi rudio broad-
casts and the press,  ihe DNuilwuys
have emphasised their abilily to meet
all demandg for coal

Trade with Nepal

*1539. Shri Firodia: Will the Min-
ister of Commerce be pleased to state:

ta) whether Government held dis-
cussions with the Prime Minister of
Nepal on trade collaboration during
his recent visit lg this country; and

thl if so, the result thereof?

The Minister of Commerce (Shri
Manubhai Shah): (&) and (b). During
the recent visit of the Prime Minister
of Nepal to India, the question of
joint ventures as well as the ques-
tion of supply to Nepal by India of
consumer goofs under our Aid Prog-
ramme like motor cars, motor cycles,
scooters, cycles, radios, textiles,
garments, high quality hosiery, and
various other consumer goods etc. was
discussed in general terms, The discus-
sions would be continued at the next
round of trade talks, for which HMG,
Nepal have been invited to send their
delegation to India. No date for the
visit has as yet been communicated
by HMG Nepal.

Loan frfom the World Bank

*1540. Shri P, C. Borooah: Wil] the
Minister of Rallways be pleased to
state:

(a) Whether the World Bank has
recently granted a loan of about § 66
million;
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(b) the precise terms of the loan;
and

(c) the
therewith?

The Deputy Minister in the Min-
tstry of Railways (Shri Sham Rath):
(a) to (c). Assistance has been sought
from the International Development
Association (an affiliate of the World
Bank) to cover the foreign exchange
payments necessary for the Railway
Programme, mainly during 1966. Inti-
mation has not yet been received of
the precise amount, the period and
terms of the credit and the list of
goods 10 be financed under the credit.

projects to be financed

Land along Railway Lines in Kerala

4883, Shri A. K. Gopalan: Will the
Minister of Railwayg be pleased 'o
state:

(a) whether it is a fact thal the
lund near the Payangadi (Kerala)
Railway station has beren given for
cultivation;

(b) how many acres of land
adjoining the Railway lines in Kerala
are kept idle; and

ie) whether Government
io  lease out these
cultlvation?

The Minister of State In the Min-
istry of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

proposc
lands  for

(b) About 171 acres.

(¢) Yes, Permission to cultivat:
Railway land up to the current
season by adjacent land owners and
Railway employees 15 being given as
and when applications therefor are
received.

Manufacture of Agricultural
Implements

4884, Shrimati Ramdularli Sinha:
Will the Minister of Industry be
pleased to state the steps taken s
far 1o manufacture agricultural im-
plements in the Co-operative Sector
in each State?
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The Minister of Industry (Shri D.
Sanjivayya): The information is being
collected and will be laid on the
Table of the House.
Rail Link between Balladilia ana
Vishakhapatnam
4885. Shri Ram Harkh Yadav: Will
the Minister of Railwayg be pleased
lo state:

(a) which of the new Railway line
connecting Builadilla and Vishakha-
patnam tp case shipment of lron ore
to Japun has been completed and
commissioned to work recently;

(b) the details of the new Railway
line;

(c) the details of the track; and

(d) the
layoul?

total expenditure on the

The Deputy Minister in the Min-
istry of Railways (Shri Sham Nath):
(a) to (d). The new BG railway line
from Bailadilla to Kottavalasa (448
KMs) wvia Jagadalpur-Jeypore and
Koraput for movement of iron ore fon
export ma Visakhpatnam Port s
nearing  completion.  The track s
being laid with 90 lbs. rails on N o+ 3
wooden, steel and cast iron sleepers.
The line is estimated to cost Hs. 5667
CrOres.

Cotton Textils Consultative Board

4886. Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleased
to state:

(a) whether Government have re-
cently reconstituled the Cotton Textile
Consultative Board; and

(b)Y if so, the reasons therefor ana
the composition and functions of the
new Board?

The Deputy Minister in the
Istry of Commerce (Shri
Qureshi): (a) Yes, Sir.

(b) A statement js laid on the
Table of the House. [Placed in
Library., See No. LT-6246/66].

Min-
Nhafl



15017 Written Answers VAISAKHA 16, 1888 (SAKA)

Pneumatic Insirument Factory

4847. Shri Manoharan:
Shri A. V. Raghavan:

Will the Minister of Industry be
pleased to state:

(a) the progress made so far in the
setting up of the mechanical hydraulie
and pneumatic jnstrument factory in
Kerala; h

(b) the cost of the Pproject; and

(c) the amount spent so far; and
when the plant will be commissioned?

The Minister of Industry (Shri D,
Sanjlvayya): (a) Land has been
acquired. The scheme has been in-
cluded in the annual plan by the
Planning Commission and necessary
budget provislén has been made. The
Dctailed Project Report  was
examined by the Technical Commitiec
and g final decision is expected to be
taken shortly.

(b) Rupees 7.55 crores as per tenta-
tive estimates.

fc) The only expenditure incurred
so far is an amount of Rs. 3.70 lakhs
paid to Mis, Prommash export towards
the cost of Detailed Project Heport.
The Plant js expected to be commis-
sioned sometime in 1988-69.
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Coal Advisory Council

4890. Shri Ram Harkh Yadav: Will
the Minister of Mines and Metals be
pleased 1o state:

15019

(a) whether the Coal Advisory
Council has been reconstituted;

(b) if so, the constitution of the
new Committee and its tenure of
office; and

(e) its powers and functions?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) The composition
of the Council has been enlarged by
inclusion of all  the coul producing
Blotes and some more coal consuming
States;

({b) The present composition of the
Council is given in the statement
laid on the Table of the House
[Placed in Library. See No. LT-
6247/66 ). The term of the Council
huag been cxtended for a further term
of two years from March, 1966; and

() The functions of the Council
are to advisc Government in regard
to all matters of general character
relating to coal, and in particular to
problems pertaining to planning for
the development, utilisation and due
conservation of the coal resources of
the country.

Ticketless Travel

4891. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Rallways be
pleased {o state:

(a) the numes of sections of the

South-Eastern Railway, where the
largest number of ticketless travel-
lers were detected during 1965-66;

and

(b} the stéps taken in the matter?

The Minis'er of State ip the Min-
istry of Railways (Dr. Ram Subbag
Singh): () Howrah-Kharagpur, Rai-
pur-Kantabanji and Bilaspur-Anupur
sections,

MAY 6, 1966
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(b) Checks in the sections have

been intensified.

Concentrated cross-country surprise
checks, in which police force are also
associated, are being conducted.

Thefts in Ehadi Gramudyog Bbawan,
Delhi

4892, Shri Lakhmu Bhawani: Will
the Minister of Commerce be pleased
1o state:

{a) the total number of thefrs com-
mitted during the period from April,
1955 to April, 1966 in Khadi Gramu-
dyog Bhawan, New Delhi and the
1otal umount involved in those thefts;
and

th) the steps taken in this regard
and the resuly thereof?

The Deputy Minister jn the Min-
istry of Commerce (Shri Shafl
Qureshi): (a) Total number of thefts
during the perlod from April, 1955 to
largest number of ticketless travel-
April, 1966—Four. Total amount in=
volved—Rs. 15,338.10.

(b) The cases were reported to
the Police who made investigations.
The stolen goods could not, however,
be traced so far.
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Freight Concession on Movement of
Goods

48%4. Shri Ram Harkh Yadav: Wil
the Minister of Rallwayg be pleased
to state:

(a) whether Government propose
to offer frieght concessions for the
movement of goods to scarcity areas;

{h) if so, the detai's thereof and
the nature of goods involved therein;
and

(¢c) whether Guovernment propose
to offer gpecial concessions on  the
movement of fodder and coal fuel to
conserve cowdung used for fuel in
rural areas?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b) The Railways
have agreed to provide free trans-
port. by coaching/goodg traing from
the port of landing to the first desti-
nation, for gift consignments of milk
powder, multi-vitamin tablets and
medicines and vitamin biscuits being
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donated 1o India by some Goworn-
menty and voluntary organisalions in
foreign countries for free distribution
in scarcity affected arcas.

No other freight concession is con-
templuted

tc) Special concessional rates for
fodder are introduced by the Ruilway
Administrations during periods of
fodder scarcity at the request of the
State Governments.

It is not proposed to make uny
reduction in the rales for coal as the
existing rates are already very low,

Central Small Indusiries Organisation

4885, Shri A, ¥V, Raghavan: Will
the Minister of Industry be pleased
1o state:

(a) the total number of gazetied
and non-gazetted Technical officers
in the Central Small Industries Orga-
nisation;

(b} their distribution with reference
1o each State;

(c) whether the regional set-up has
been revoked and if so, whether the
concentration of Gazetted Officers con-
tinues in the offices; and

(d) whether dearth of Officers in
cerlain States has resulted in the slow
growth of small industries in those
States?

The Minister of Industry (Shrl D.
Sanjivayya): (a) The number of
Technical Gazetted OfMcers and
Technical non-Gazetted Officers s
288 and 319 respectively.

(b) The renuired informaiion is
given below:—

SISIxincluding Extension Centres

No. of Tech, non-

No. of Tech.
Ciazetied Dfllcers

Gazetted Offizere

Ahmedabad . . . . P . 13 14
Bangalore . f . . f . 12 13
Bombay . . . . . . 1 24
Calcutta . . . . . f 27 28

563 (Ai) LS—3.
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SI51s including Lixtensicn Centres No. of Tech. No. of Tech. non-

Gazerted Officers  Gazetted Officers
Cuttack . s s e 8 6
New Delhi . B . k1] 32
Gauhat . 4 13
Hyderabad . 14 15
Indore B " B 10 14
Juipur B = ¥ 13
Kanpur . : 5 . . 25 26
Ludhiana . . . . it 24
Madras . 2t s
Patna . . . 7 14
Srinagar . . . 5 2
Trichur . . 19 31
Goa N . 5 4
Headquarters u 30 10

ToraL ] T

The above staff is the fixed strengih
of the Institutes subject to minor
variations according to the require-
ments of the Institutes, Besides this,
there are also some vacant  posts;
action for filling up those posts s
buing taken. As soon as men become
available against these  vacancies,
they will be posted in the Institutes
according to the requirements

{c) The regional set up was repliv-
ed by a Statewise system of adminis-
tration in 1959. By that time eaci
State had been given a full-fledged
Institute headed by a Director and
carrying a complement of technical
personnel. There is no concentration
of gazetted officeTs in the offices, these
hoving been largely spread out in
extension centres which number over
60.

id) The problems of small indus-
trics development in the country arc
so great that no provision of technical
personnel can be called too greal.
The Government of India is endea-
vouring to bring about balanced re-
giona' growth and with this end in
view the technical staff, both gazetted
and non-pazetted. have been distri-
buted in the States aceording to the
needs of each State. The growth of

industrivs depends on 4 number of
[actors including  the provision of
technical assistance and therefore it
would not be correct lo suggest that
the dearth of officers has slowed down
the pace of growth in any State.

Ream of Papers

4896. Shri Jedhe: Will the Minister
of Commerce be pleased to stale:

(u) whether it is a fact that there
are 500 sheets of paper in one ream;

(b} whether it is also a fact that
each ream contains 20 quires but
every quire contains only 24 shcets;

{c) if so, the reasons for this ano-
maly: and

(d) the action Government propose
to tuke in this regard?

The Deputy Minister in the Mi
of Commerce (Shri Shafl Qureshi):
(a) Yes, as standardized by the Indian
Standards Institution,

(b) According to an old British
practice, a quire of 24 sheels and a
ream of 20 quires was in use earlier.
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:c) The old British practice is nuw
being discarded. There may be some
retailers who may be still adhering
1o the old practice,

(d) As the Standards of  Weights
and Mcasures Aet. 1956 applies only
to weights and measures and not to
numbers, it is not possible to tuke
legal action to strictly enforce the
ream of 500 sheets in retail trade.
The Government can only impress on
the trade the desirability of adopting
the ream of 500 sheets,

Cyclostyled Notices in the Railway
Compartments

4897. Shri Jedhe: Will the Minister
of Railways be pleased to stale:

(a) whether it is a fact that the
cyclostyled notices displayed m the
Railway Compartments in wvariwus
languages are illegible as every alpha-
bet is broken at 3 to 4 places;

(b) il so, the reasons for this Jdefecs
tive stencilling: and

(c) the steps taken in this regard?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (u) Cyclostyled notices are
not display>d in the Railway Com-
partments,

(b} and (¢). Do not arize. Print-
ed notices in glass frames, painted
notices with full letters ang? some
notices  with  stencilled  lotiors  are
properly displayed with due war: to
ensure legibility,

weaaregy 139 ¢ tw w1 qw
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DA (o Rallway Workersg

4809, Shri Sidheshwar Prasad: Wil
the Minister of Rallways be pleased
1o stale:

(a) whether it is & fact that the
workers of the Arrah-Sasram and
Futwah-Islampur Light Railways are
not getting dearness allowanee;

(b) whether they have nol  been
paid any bonus based on the contract
of service after 1964,

(c) whether employers wre  also
vivlating the tripartite agreement of
the l4th October, 1965; and

(d) if the reply to parts (a), (b) and
{¢) above be in affirmative, the metion
being taken by Guvernment 1o thig
regard?

The Minister of State in Lthe Minis-
try of Rallways (Dr. Ram Subhag
Simgh): (a) These are not Govern-
menl Railways.  According to the in-
formation supplied by the Managing
Agents, the workers are getting dear=
ness ollowance, but the question ot
quantum of dearness allowance 13 pow
pending before a Labour Court.

(b} They have been offered interim
bonus by the Managing Agents,

(c) Government are informed that
there was not tripartite agreemcnt oo
the 14th October, 18965

{d) Does not arise.
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Export of Coconut Assistant Personnesl Officers and
4900, Shri V. V. Thevar: Will the Aglgtant Welfsre Offjcers

Minister of Commerce be ploased 1o
refer 1o the reply given lo Unstarred
Question No. 3218 un  the 5th April,
1966 and state:

ta) whether there is any proposal
to pive licences to growers of coconut
on co-operative basis for  exporting
coconul, copra and coconut ik Lo
forcign countries in view of the dec-
line in prices of these commedities
during the last one year; and

(b) the names of countries where
thy demand for these commodities is
high?

The Minister of Commerce
Manubhai Shah): (a) No, Sir.

(Shri

(b) Principal importing Countries
of Copra and Coconut oil nre USA.,
Wost Germany, UK, Italy, India,
France, Sweden and Norway.

Welfare Inspectors on Rallways

4901. Shri Seshiyan: Will the Minis-
ter of Rallways be pleased to state:

fa) the total number of pasts of
Welfare Inspectors on the Railway ex-
cept the ex-cadre posts of Inspectors
for Sports and Cooperative Work;

(b) the number of Welfore Tnspec-
torg working in the scale of Ra. 450—
575(A8) and Rs. 370—475(AS) and
alse their percentage to the total;

(¢) the basis of fixalion of
number of higher grades
zonu] Railway, and

the
on each

(dy whether the same principle 1s
adopted in fixing the cadre of Welfare
Inspectors in the Railway Board also?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) 627,

by 21 (3.4 per cent),

fc) On the basis of the worth of

charge subject to a mEximum gf § per
<ent,

id) Ne.

4902, Shri Sezhiyan: Will the Minis-
ler of Rallwhys he pleased to slate:

(a) the number of posts of cfficers
in the Personnel Depti. [rom C.P.Os.
to A.P.Os. on various Railways, zone-
wise,

(b} whether it s o fact that the
Welfare Personnel Inspectors are re-
quired to sezk promotions along with
the Engineering Chargemcn, Inspec-
tors, Traffic Inspectars, Commercial
Inspectors, Accountants and Stock
Verifiers who do not work in the Per-
sonnel Doptt; and

(c) whether the Railway Board
propase to limit the pramotions to the
posts of AP.O.JAW.O. to the gtall of
the Personnel Deptt. only?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subbag
Singh): ta) A statement showing the
number of posts of officers in the Per-
sonnel Deptt. ffom CPO. to AP.O.
on the various Railways zone.wise is
laid on the Table of 1the House.
|Placed in Library. See No. LT-
G248/66].

(b) Under the exlant orders, the
following categories of permancnt gtafl
are eligible for selection to the posts
of APOJAW.O.:

(i) All staff in grade Rs. 235—425
and above provided they have
rendered a minimum of 3
years non-fortuitous  cervice
after reaching the siage of
Rs. 335 either in these grades
or in a lower grade,

(ii) Junior Accountants in scale
Rs. 270—435 (A).
(iii) Stenographers in scale

Rs. 210425 (A).

(iv) Inspectorial and Dcpot staff
in scale Rs, 250—-380 (A);
and

(v) Office Clerks in srale Rs. 210—
%80 (A). Stalt referred to
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in itzms (i) to (v) are chgi-
ble only on complction of 3
years' service  after reaching
the stage of Rs. 335

(e) Mo such’ proposal is undes con-
sideration.

Remodelling of Stations on
S5.E. Railway

4902, Shri Subodh Hamsua:
Shri 8. C, Samanta:
Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:
Shrl P. C. Borooah:

Will the Minister of Railways be
pleased to state:

() whether the remodelling of all
the stations on the Kharagpur-Howrah
section of the S.E. Railway has been
completed;

(b} if not, when this will be done;

(c) whether agricultural lands have
becn acquired for earth work at the
stations; and

(d) if pot, from where the earth
wag taken 1o raise the station com-
pounds?

The Deputy Minister in the Minis-
try of Rallways (8hrl Shum Nath):
{a) The remodelling of all the Station
Yards in Howrah-Kharagpur Section
has not been completed yet.

(b) This is expected to be completed
by December, 1067,

(¢y No agricultural land was ac-
quired for earthwork. (.34 accas of
land at Andul and 2.62 acres gt Hiurnia
were apcquired for road diversion and
extra lines.

(d) The earth was mostly taken
from waste and arable lands outside
railway limits, arranged by the Con-
tractors themselves. In a few cases,
however, where sufficient railway
land wag available, earth was taken
from within the cixsting allway
land.
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Development of Handlovm Industries
in UP.

4904. Shri  Vishwa Nath Popdey:
Wil the Minister of Commerce be
pleased to state:

(a) the total output of handloom
praducts manufactured in Uttar Pra-
desh during 1965-66;

(b) the 1oYal consumplion of yarn
during the same period; and

{c) the total amount granted to
Uttar Pradesh for the devclopment ot
handloom induktries in the Stute gur-
ng 1865-067

The Deputy Minister in the Minis-
iry of Commerce (Shri Shaf
Qureshl): (a) 465.2 million metres

tb) 321 million kgs,
(c) Rs. 8.73 lakhs.

G.C. Sheets for U.P,

4905. Shri Vishwa Nath Pandey.
Will the Minister of Iron and Stecl
be pleased to state:

(a) the total requirements of G.C
Sheets for Uttar Pradesh. during 1865.

(b) the quantity allotted to that
State during the samg period: and

(c) the quantity actually supplied
to the State during 1065.867

The Minister of Iron and Steel
(Shri T. N, 8Singh): (a) 25,840 tonnes

(b) During 1085-88 no yeneral allc-
cations of G. C. sheets were made to
any State under the ‘States Pooled
Quota’ due to heavy backiogs with the
main  producers.  Howevers, 1,358
tonnes of G. C. Sheelg were ullocalo:l
to Uttar Pradesh through Speciul
Agricultural” and Small Scale Indust-
ries quolas.

(c) Total despatches of G. C. Sheets
from indigenous production during
1965.68 (up to October 1985) amount-
ed to 5,214 tonnes approximately.
Despatch figures from Oectlober, (965
onwards are not yet available.
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Stainless Steel requirements for UP.

4906. Shri Vishwa Nati Pandey:
Will the Minister of irow and Steel
be pleased to state:

(a) the requirements of Utlar Pra-
desh for Stainless Steel durning 1965-
66; and

(b} the quantity of slainless steel
actually alloited to that State during
1965-667

The Minister of Iron and Steel (Shri
T. N. Singh): (a) The requirements of
stainless steel for Uttar Pradesh for
the year 1965-66, according to the
State Gowvernment, are as follows:

sheets. 1400
tonnes,
Stainless Steel rods--430 tonnes.

Stainless Steel

The wctual requirements e likely to
be considerably less since  penerally
there is an inflation of demand,

fhy No allotment of stainless stcel

for the manufacture of ulensils has
been made 1o any State during the
year 196G5-66. Foreizn exchange

worth Rs. 13.11 lakhg was allocated to
the State of Uttar Pradesh for ime-
port of all =tecl (including Stainless
Steely for actual users. Out of this
the State Government had recom-
mended impory of stainless steel worth
Rs. 6,435 only for actuai users uther
than for utensil manufaclure and im-
port licences  have been  is;ucd ac-
caordingly.

Special Steel for Surgical Instruments

4%07. Shri Koella Venkalah:
Shri M. N. Swamy:

Will the Minister of from and Steel
be pleased to slate:

(a) whether any private Ilndian
firms have been given licence; for the
manufacture of special  wvarieties of
stev] that are required for the manu-
facture of surgical instruments;

(b) if so, wifen;

(e) the number of
such licences;

firmg granted
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(d) the reasons for the delay in the
implementation of the plans by the
firms; and

() the stepg taken by Government
in view of the scarcity of foreign ex-
changz for the import of that steel?

The Minister of kron and Steel (Shri
T. N, sSingh): (a) Yes, Sir.

(b)y A few units were licenced in
1955, 1957 and 1958, The remamning
during the period from 1960 onwards.

(e) 21

(d) and (e). Difficulty in obtain-
ing the technical know.how lor pro-
duction and shortage of foreign ex-
change arc the major causes for the
long time taken in the impicmentation
of schemes for the manufacture of
alloy and special steels. Progress of
licensed scheme is constantly under
review and licences, where satisfac-
tory progress has not been made, are
alse revoked from time 1o time.

Export Incentive Scheme

4908. Shri Madhu Limaye: Will
the Minister of Commerce be pleased
to state:

fa)  whether Government  have
examined the cases of the firmg which
violated the rules of the uxport incen-
tive ‘scheme and rules ubcut foreign
exchange during 1964-65 and 965-06;
and

(b) the details of the action taken
by Guovernment and the Roserve Hank
against the defaulting firms?

The Minister of Commerce (Shri
Mariubhai Shah): (a) Yes, Sir

(b) Tha parties who had violated
the rules of the Export Promotion
Schemes were ordered 19 show cause
why panel action should not be {aken
under the provisions of the Imports
(Control) Order, 18955 and Expoats
(Control)  Order, 1862 After due
consideration of cxplanation; offered,
decisions were taken depending on the
merits of each case whether to accept
the explanations or to debar the
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personsifirms concerned from getting
licences for specified periods and in
addition, to refer Lo the Central
Bureuu of Investigaution for launching
prosecution under Section 5 of the
Import and Exports (Control Act,
1847. Such parties who were fouud
guilty of the offences under the ITC|
ETC Rules were also de-registered
from participation in the Export Pro-
motion Schemes. Non-realisation of
foreign exchange in respect of over-
due exports proceeds also amounts to
violation of ITC'ETC rules and Gov-
ernment have tuken action in the
manner mentioned above,

Similar action was taken by HBI
against exporters who failed 1o 1ealize
the export proceeds within the pres-
cribed period under the Forcign Ex-
chanpge Regulation Act.

However it may he noted thatl such
cases of default are [ew as compared
to the very large number ol exporters
and the large volume of exports

Booking Office at Howrah Station

4909. Shri Subodh Haonsdi: Will the
Minister of Rallways be pleased to
state;

(a) whether it is a fact that a new
platform booking office hes been con-
structed at the Howran Station by the
Eastern Railway;

(b) if so, the total oxpend:ture in-
volved; and

(e} whether this was done depart-
mentally or through a contractor?

The Minister of State jn the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) to (c}. Mo However, a
platform-cum-cab road ticket booth &t
Howrah station has since been replac-
ed by a spacisus one ot pn estimated
cost of Rs. 168,000, The construction
work of the booth has been done
through a contractor,
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Flag Station at Brahmpor

4911. Shri Daljit Singh: Wiii the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 2426 on Lhe 18th March,
1966 and state:

(a) whether it is a fact tha the
Bhakra Dam has been completed and
the Government of Punjab do not
require the Rupar-Nangal Dam Hail-
way line for their use:

(b} whether jt is nlso u fact that the
Railway line from Rupar to Nanga:
Dam is in profit and :nonthly income
from Nangal Dam station amounts to
about Rs. 10 to 12 lakhs; and
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fc) if so. the reasuns as to why the
Railway Administralion are not ready
to undertake the job for providing a
Nag station at Brahmpur between
Nang:] Dam and Bhanupali on the
Hupar-Nangal Dam cectwon?

The Depuly Minister in the Minls-
try of Railways (Shri Sham Nath):
(a) No. Some portion of the Bhakra
Dam works i.e. the Right Bank Power
Plant, are still in progress.

(b) The Rupar-Nangal Dam Section
is running at a loss.

(c) The question of providing a ilag
station at Brahmpur 5 being re-con-
sidered taking into account the latest
developments in the arca.

Public Sector Undertakings

4912, Shri Yashpal Singh:
Shrl Maheshwar Nalk:

Will the Minister of Industry be
pleased to state:

(a) whether it is & "act that the
idle capacity in certain Public Sector
Underiakings is increasing;

(b) if so, the names u! those under-
takings; and

(e} the measures contemplated in
the matter?

The Minister of Indusiry (Shri D,
Sanjivayya): (a) Of the 18 units
which were working below [ull capu-
city, at the end of 1965, 10 units have
subsequently reported improvement in
the production level,

(b) The remaining 8 .'nils are:

1. Rourkela Fertilizer Plant of
Hindustan Steel.

=

Rourkela Pipe Plant  of
Hindustan Steel.

3. National Coal
Corporation.

Development

4, Heavy Waler Plani, Nangal
Unit of Fertilizer Corpnration.

5. Alwayve Unif of Hindustan In.
secticides,
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6. Watch Unit of
Maching Tools.

Hindustan Salts,

8, Mining and Allicg Machinery
Curporation.

tinduslan

(c} Every effort is being made to
step up production by iackling the
problems in each undertaking
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Profitability of Tea Industry

4914. Shri P. C. Borooah: Will the
Minister of Commerce be pleased (o
state;

(a) whether Government's atten-
tion has been drawn to the fact that
while the percentage of protit alter
tax on net worth for all industries
has declined from 109 in 1860-61 to
93 in 1963.64, the percentage of pro-
fit after tax on net worth tor Tes in-
dustry declined from 9 in 1980-61 to
49 in 1963-64;

(B) if 50, the reasong for the sharp
decline in the profitability of tea in-
dustry as compared to the other in-
dustrles; and

(c) the steps, if any, envisaged ic
imprové the position of tes in relution
to other industries?

The Deputy Minlsler [n the Minls-
try of Commerce (Shri Shafl
Qureshi): (a) Yes, Sir.

(b} The reasons for the decline in
profitability of tea industry as com-
pared to other industries arle:

(i) lesser turn-over ratc (sales to
Capital employed);

(i1) fluctuations in  -roduction
from year to ycar; and

(iii) increase in cost 27 production.

fc) A comparison of the tea indus-
try's performance with the averages
of all companies will not lead one to
any meaningful conclusion: nor can

Written Ansrurrnsoy{

any effective step he tuken to lecp
parily in the rate of profits after tas
us percentage of nel worth beiw.en
the tea plantations and all companies.
Nevertheless, to assist the tea indus-
try in producing more, the following
measures  of flscal  wssistance have
been adopted:

(i) Tea is proposed to be mnclud-
ed in the list of articles and
things relating to priority in-
dustries in the Fifth Schedule

to the Income-tlax Act, 1801
wig effect from  1st April,
1966,

(ii) The rate of dgevelopment al-
lowance under Section 33-A of
the Incomettax Act in respoct
of actual cost of planting of
tea bushes in new plantations
is proposed to be ncreased
from existing quantum of 40
per cent to 50 per cent there-
of, and for the replgnting of
tea bushes in arca already
under cultivition rom tne
existing quantum of 200 per
cent lo 30 per cent  thereof,
Further, it is proposcd to pro-
vide that development allow-
ance will be sllowed in two
slages, one after two years
and the other after four veurs
of the gctual <tart of planting
or replanting.

(iii) Government are providing
finance in the form of loang on
favourable terms to tea com-
panies for pew plantings and

cxtensions and  providing
machinery for factories &and
irrigation  facilities  pnder

Hire-Purchase Scheme.

(iv

—

Assistance for exporis in the
form of tax credils under the
Tax Certificate Scheme 1z al-
lowed at the fillowmg rates:

1. All teas—2 per cent.

II. Green tea and tea in
packets—5 per cent.
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Plywood Industry in Assam

4915. Shri R. Barua: Will the
Minister of Industry be pleased to
state:

(a) the growth potential of plywood
industry in Assam and the exient w
which it has progressed so far,

(b) the steps teken to maintain
forest supply, i.e. of green timbers
without denuding the forestry in the
State;

(e) whether any survey is being
conducted {u ascertain the resources
for the supply of timbers for building
purposes and other necdy of the State
at a reasonable price; and

(d) whoether Government proposc
to cnsure better utility of low grade
timbers for building purposes by
adopting scientific methods for treat-
ing timbers, and if so, the stops taken
in this repard keepin® in view that
Assam being on geisimie belt, umber
is widely used for Assam type of
houses?

The Minister of Industry (Shri D,
Sanjivayya): (u) The growth poten-
tial of plywood industey i the State
of Assam b= great  ticstly  beecause
Assam is comparatively a forest rich
State and gecondly bueeause the  Lea
gardeng in the Stlate require substan-
tial quantities of plyvwood for the
packing of tea, The production  of
plywood in Assam has gone up dur-
ing the last five yeurs aud at prcesent
this Stale is alone producing nearly
50 per cent ol the plyweod produced
in the country., The actual produc-
tion of plywond in Assam during the
vear 1965 was 11.47 miilion sq. meters.

(b) 1 would suggast thut this gues-
tion may be appropriately addressed
to the Ministry of Food and Agri-
culture.

() Government of Assam do mot
secm to have made any detalled sur-
vey so far to ascertain the availability
of timber for building construction
ete. The Planning Commission have,
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however, sel up a Sludy Group Lo
study productivity in the timber in-
dustry in the country as g whole and
it js likely that the Group may sug-
gest that the forests in Assam may be
systematically sampled to iscortain
their present production and poten-
tiality,

(d) Research carried out at the
Forest Research Inslituie has estab-
lished that besides the naturally dur-
able woods, whieh are in short supply,
several species of woods available in
the evergreen forests of Assam could
be utilised for building purposes aftcr
seasoning and preservaetion treaimenti.
With a view to popularising the use
of secondary timbers for consiruc-
tional purposes, the National Build-
ings Organisation Lave alse circulated
a nole among the State Gavernmentis
including the State of Assam fur their
comments,

Handicrafts Industry in Punjab

4916. Shri Daljit Singh: Will the
Minister of Commerce hLe pleased 1o
state:

(a) the amount given to the Punjab
Government for ihe development of
handicrafis ‘industry in the State dur-
ing 1965-66 and 1966-67 ro far; and

(b} the amount utilised so far?

The Deputy Minister in the Minis-
try of Commerce (Shrd  Shafi
Qureshi): (a) 1865-66:

Grant—Rs. 3,59,200
Loan—Rs. 121,000

Total:  Rs. 4.80,000

1866-87:

The quantum »f Central assislance
is still under consideration.

(by Details have not yet been re-
ceived from the State Government.
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Trade Agreement with Kenya

4918, Shri Firodia: Will the Minis-
ter of Commerce be pleased ‘v :tate:

trade agreement is
with the

{ay whether 4
proposed to be concluded
Government of Kenya; and

{b) if so, when Kenyas Government's
delegation is likely to visit New Delhi
in this connection?

(Shrl
Yes,

The Mintster of Commerce
Manobhai Shah): (a) and (b).

1868 (SAKA) Written Answersisoyz
Sir. Drafts of the Trade Agreement
were exchanged during my visit
Kenya last year. A trade delegatio
from Kenya was expected to visil
India last month to finalise dis. ussions
and sign the agrcement hetween the
two Governments. The visit of the
Delegation was, however, postponed
and an indication of a fresh date for
the wvisit of the Delegalion is awaited.

Fell-Mongering Industry

4919. Shri Firedia: Will the Minis-
ter of Commerce be pleased 10 state:

(a) whether steps have been tiaken
fo establish & fell-mongering industiry
in Indin as a result of the Indo-
Australian discussions held in Octo-
ber, 1965, and

(b} if so, the details thereof?

The Deputy Minister in the Minlstry
of Commerce (Shri Shafl Qureshii:
(o) and (b, During the first round
ol talks between the representatives
of the Government of Indin and the
Government of Australin on economic
cooperation and other allied matters
held in November, 1863, the establish-
ment of fellmongering industry in
Indiz wus considered. This item was
also discussed at the Indo-Australian
talks held in October, 1965. The
matter is sull under congideration in
consultation with the industry and the
Australian Government,

Hunger Strike by Fx. Accounts Clerk,
Bhavnagar Division

4920. Shri Madhu Limaye:
Shri Yashpal Singh:
Shrl Hukam Chand

Kachhavalya:

Shri S. M. Banerjee:

Shri Balmiki:

Shri Bade:

Dr. Ram Manohar Lohta:

Shrl Kishen Pattnayak:

Shrl Narendra Singh Mahida:
., Shrimati Ganga Devi:

Shri N. N, Palel:

Shri U, M, Trivedi:

Shri Hem Barua:
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Shrimati Basant Kunwar Da:
Shri Solankl:

Shri Priya Gupta;

Shri Yajnik:

Shri Bagri:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that letters
and or representalions from a number
nf Members of Parliament have been
submitted to him during the period
from 1959 to 1965 in connection with
some Railway employee who contest-
ed Municipal elections in 1957 at
Bhavnagar (Gujarat);

(b) il so, the main conlents and
the nnture of the representations:

tc) whether Government have consi.
dercd the mailer mentioned in Lhose
representations and the replies to indi-
vidual M.Ps given; and

(dy if se, the
replies?

contents of those

The Minister of State in the Minis-
try of Raillways (Dr. Ram Subhag
Singh): (a) Yes.

(b) The gist of the representations
is that Shri M. T. Parekh had been
granted leave for contesting the elec-
fion and, therefore, he took it for
granted that permission for contesting
the election had been granted to him
and the letter refusing permission was
received by him after the Election.

{¢) Yes, and replies sent generally.

‘The conlents of the replies were that
Shri Parekh's request for permission
to contest the Municipal election was
not acceded 1o and he was informed
uecordingly. Although he admitted
having received the communication
rejecting his request, he did not with-
draw his candidature. After election,
he was called upon to resign the Mem-
bership but this, too, was evaded by
him. Since repeated atlempts 1o make
him resign failed, he was removed
from service as a result of discipli-
nary pro:eedings initinted against him

MAY 6. 1966

Written Answers 15044

and there was no justifiation for
reviewing the orders regarding  his
removal.
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Welding Contract for a Pipellne
in West Germany

4924. Shri R. Barua: Will the
Minister of Commerce be pleased 1o
state:

(a) whether it is a fact that an
Indian firm has Rot a contract from
@ West German firm for welding a
pipe line from Frankfurt to Mainze;
and

(b) if so, whether it is proposed 1o
encourage morce such firms to secure
orders likewisc and earn foreign
exchange?

The Minister of Commerce (Shri
Manubhal Shah): (a) Yes, Sir
M's Dodsal Private Ltd., Bombay have
entered into a contract with Messrs.
MANNESMANN, Dusseldorf, West
Germany under which Ms Dodsal will
da the complete welding for &
twenty inch product pipeline from
Frankfurt to Mainze over an approxi-
male distance of 120 km

(b) Yes, Sir
Cement Faclory in Assam
4925, Shri R Baroa: Wil] the
Minister of Endastry be pleased to
state:

(a) whether the question of setting
up a cement factory in Assam was
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considered by the Cement Corporation|
Government;

(1) if so, the reasons why nothing
has been done o pro.eed with the
project for which Bokajan was selecied
us a suitable site; and

(c) when the cement factory is likely
to be established and lo start produe-
tion?

The Minister of Industry (Shri D,
Sanjivay¥a): (a) to (v). A ccment
factory with a daily (apacity of 250
tonnes is expected to be commissioned
at Cherrapunji in June, 1966. Tho
Government of Assam also propose (o
expand the unit by another 500 tonnes
per day. They have submitted an
application foy the issue of a Jetter
of intent for this expansion, and it 18
under  consideration.  As  regards
Bukajun, the Cement Corporation is
in constant touch with the Govern-
ment of Assam. Delailed investiga-
tions by prological mapping and dril-
line of the limestone deposils in the
Mikir Hills area of Assam are being
carried out by the State Dircclorate of
Geology and Mining. 10 bore holes
have been drilled over » total of 448.10
running metres. Anulysis of the core
samples is being done in the fleld
laboratorv, A decision to set up a
cement faclory can be taken only
after the full investigations have been
carried out,

Trade Commissioners Abroad

4926. Dr. P. Srinivasan: Will the
Minister of Commerce be pleased to
state:

(a) whether there are any countries
where India has not posted any Trade
Commissioner; and

{b) il so, the names of such coun-
tries and the reasons for not posting
a Trade Commissioner there?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). There
are some countries where India has
nol yet posted trade representatives.
Two lists giving the names of coun-
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trics where India has commercial
representatives and where commercial
work is looked after by Indiu's dip-
lomatic Missions are attached. Having
regard to the volume of trade, trade
putential, our limited foreign exchange
resources gnd other politico-economic
considerations it has not yet been
found practicable to post commercial
representalives in the other countries.
laid on the Table of the HHouse.
[Placed in Library. See No. LT-
6249/6G).

India Productivity Year

4928. Shri D. C. Sharma: Will the
Minister of Industry be pleased to
slate:

(a) the impa t of the India Produc-
tivity Year 1966 so far; and

(k) the details thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The
information is furnished in the state-
ment laid on the Table of the House.
[Pluced in Library. Sey No. LT-
6250/667.

Reservation and Enquiry Cleiks

4929, Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavalya:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
selections on the Western Railway for
the posis of Reservation and Enquiry
Clerks, grade Rs. 150-240 and class 11
catering staff grade Rs. 110-180 were
held in 1965;

(b) it so, whether the results have
been declared; and

(c) if not, the reasons therefor, and
the action taken against the offticial
concerned?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) No.

(b) and (c). Do not arise,
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Demostration at Talandu Station
(E. Railway)

4930. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri D. C. Sharma:

Will the Minister of Rallways he
pleased to state:

ta) whether it is a fact that the
train services on the Howrah division
of the Eastern Railway were badly
disrupted for about eight hours on the
19th April, 1966 following a squatting
demonstration on the track by a see-
tion of passengers at Talandu Station;

(b) if so, the reasons therefor; and

(¢) the action taken in this regard?

The Minisler of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh!: (a) Yes.

(b} Due to No. M138 Dn. Burdwan-
Howrah Local heing  detained at
Talandu station after its arrival there
at 08-48 hrs. owing to the section
ahead being blocked due to an a.ci-
dent caused by the parting of a goods
train between Talandu and Meagra.

(c) Squatling by the passengers
resulled in suspension of train services
on Bandel-Burdwan section, Civil and
police authorities were immediately
apprised. Long distance services
scheduled to run on this section were
diverted via Howrah-Burdwan chord.
Normal serivees were resumed at 16-47
hours after the track was cleared by
the pussengers.

P.W.Is,

4931. Shrl Vishram Prasad:
Shri Hukam Chand
Kachhavaiya:
Shri Mohan Bwarup:
Shri Yashpal Singh:

Will the Ministsr of Eaflways be
pleased o state:

fa) whether it is a fact that the
selection for the past of P.W.ls. was
held in July, 1885, on the Northern
Railway;
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(b} if so, when the result is going to
be declared; and

(e the number of vacancies and the
posts  reserved for the S heduled
Castes and Scheduled Tribes?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Singhi: (a )Yes.

{by The proceedings of the selec-
tion hoard can not bhe finalised as the
High Courl. Jodhpur has issued a slay
order.  Consequenily the question of
declaring the result does not arise.

fe) At present there are 10 vacan-
cies Lut 5 panel of 25 is to be formed
taking into account anticipated vacan-
cies for two vears. The quola reserved
for Scheduled Castes and Scheduled
Tribes is 6.

FWIs. and LO.Ws.

4932. Shrl Vishram Prasad:
Shri Hukam Chand
Kachhavalya;
Shri Mohan Swarup:
Shri Yashpal Singh:

Will the Minister of Railwavs be
pleased to state:

(a) whether it is o fact that grade
selections have not been held in the
recent past in the Northern Ruilway
for the posts of PW.Is. and 1.OWs.
in Cluss III;

iby if so, the reasons therefor; and

fe) when =urh selections are

posed to be held?

pro-

The Minister of State in the Minlis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) Panel fur LOWs is already
available. As regards P.W.Is the
selection for the grade of Ra. 230-380
(AS) was initiated in July, 1985 but
could not be finalised as a result of
stay order from the High Court,
Jodhpur.
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(c) Selection for the LOWs, will
oe held after the expiry of the exist-
ing panel. As regards P.W.Is., action
will be taken after the stay order is
vacated.

Manufacture of Heavy Gas Cylinders

4933. Shri Jashvant Mehta; Will
the Minister of Indusiry be pleased
to state:

(a) the number of licences issued
by Government during the last two
years for the manufacture of heavy
gas cylinders which are not useful for
domestic purposes; and

(b) the present installed capacity in
that regard?

The Minister of Industry (Shri D.
Sanjlvayya): (a) and (b). Manufac-
ture of Gas Cylinders does not attract
the provisions of the Industries
(Development and Regulation) Act,
1951 and only approval of the Govern-
ment is necessary. No capacity has
vet been installed, for the manufac-
ture of High Pressure Gas Cylinders.
but two schemes for an aggregate
capacity of 127,000 nosiannum have
been approved about four years ago
and these are under implementatior
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Paper Mills in Orissa

4935. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister
pleased to state:

of Industry be

(a) whether there is any proposal
to establish new paper mills or to
expand the existing paper mills in
Orissa State during 1966-67; and

(b) if =0, the details thereof?

The Minister of Indusiry (Shri D.
Sanjivayya): (a) No, Sir.

(b) Does not arise.
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Industrial Development of Orissa

4936. Shri Ramachandra Ulaka:
Shri Dhuleshwar Méeena:

‘Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
pace of the industrial development of
Orissn State has been very slow and
unsalisfactory; and

(b} if so, the reasons therefor?

The Minister of Industry (Shri D.
‘Sanjivayya): (a) and (b). The pace
of industrial development of any State
or region is dependent upon a num-
ber of factors, including the efforts of
the Government of India, the State
Government, as well as of private
parties. Every effort has been made
by the Government of India to secure
rapid and balanced industrial deve-
lopmient of Orissa State, as well as
of other States and regions in the
“ountry.

Passenger Fare and Goods Freight

4937, Shrimati Johraben Chavda:
Will the Minister of Rallways be
pleased to state:

ta) whether it is a fact that the
passenger fure and goods freight is
<harged at 195 per cent on the '‘Bhildi-
Raniwara’' section of the Northern
Railway;

(b) whether there is a pressing
public demand 1o decrease that
freight so as to bring it in line with
the other normally running railway
routes; and

ic) whgn Government propose to
take a decision to reduce the freight?

The Minister of State In the Minks-
try of Railways (Pr. Ram Bubhag
8ingh): (a) Passenger fares and goods
freight on 'Bhildi-Raniwara’ section
of the Northern Rallway are charged
on the actual distance inflated by
90 per cent.

(b) Some representations
ing this were received.

563 (Ai) LS—a.
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(c) It has been decided to remove
the inflation in respect of coaching
traffic and to reduce the inflation on
goods traffic to half its present level
i.e. to 45 per cent with effect from
1st August, 1966,

Artisan Staff om the Northern
Rallway

4938, Shri Omkar Singh: Will the
Minister of Rallways be pleased to
siate:

(a) whether It is a fact that the
Northern. Railway  Administration
has fixed 33 1/3 per cent quota of posts
of Sub-Overseers Ministries Grade [
for promotion in the Engineering
Department for the Ariisan staff;

(b) whether the promotion of arti-
san staff of the Delhi division has
been maode according to the above
quota;

(c) whether direct recruits are be-
ing given preference for promotion
by the Northern Railway Administra-
tion; and

(d) if so, the reasons therefor?

The Minister of State In the Minis-
try of RaMways (Dr. Ram Subhag
SBimgh) (a) Yes.

(b) and (c). No.
(d) Does not arise.

Trasfer of Commercial Clerks on the
Western Raliway

4938. Bhri Solanki: Will the Mi:ls-
ter of Rallways be pleased to stale:

(a) whether it is a fact that (‘om-
mercial Clerks on the Western Rail-
way are being transferred annuslly
regardless of the availability of hav-
ing accommodation at the place of
transfer;

(b) how many such transfers took
place in Baroda Division during 19¢3;
and
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(¢) whether this Ministry propose
to discurd this rule?

The Minister of State in the Mimis-
try of Rallways (Dr, Ram Subhag
Simgh): (a) No.

ih) None during 1965

periodical
under

tc) Policy regarding
transfers cvery five years is
review,

Rallway Guards of N.E. Railway

4940. Shri Ram Harkh Yadav: Will
the Minister of Rallways be. pleased
fo wtate:

ta) whether the Guards of the N.E.
Railway have formed an Assocition
fo ventilate their grievances lowards
their emoluments and status;

(3} if so, the precise nature of their
demands;

{e) Government's
1a?

reaction there-

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Simgh): (a) Government have no in-
{formation.

(b) and (c). Do not arise.
Small Scale Industries in Kerala

4841, Shri A. V., Raghavan; Will
the Minister of Imdustry be pleased
to state:

(a) whether Government are gware
of the difficulties of small scale en-
trepreneurs in Kerala in making re-
payments under the Hire Purchases
Scheme due to the closure of facto-
ries for want of power;

{b) if so, whether National Small
Industries Corporation propose to ex-
tend -the period of repayment with-
out charging penal interest; and

(c) the number of smal] scale units
in Kerala whose power connections
have been disconnected by the Kerala
Flectricity Board during 1966-87 so
far?
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The Minister of Industry (Shri D.
Sanjivayya): (a) Government are
aware thal due 1o shortage of electri-
cily small scale units in Kerala are
faring difficulties.

fb) The matter is under considera-
tion of the Nationa]l Small Industries
Corporation Lid.

(¢} The information i being cul-
Jected and will be laid on the Table
of the House.

Cement Faclories in Gujarat

4942. Shri Jashvant Mehla:  Will
the Minister of Industry be pleased
tn state:

(4) the number of licences granted
to set up new cement factories in the
Gujaral Statg with their location and
capacity;

(b whether it is fac! that some
licencees have nol taken any sleps to
ot up these factories; and

(c) the steps being taken to avoid
delay in executing the projects al-
ready licensed?

The Minister of Indusiry (Shri D.
Sanjlvayya); (a) A statement is laid
on the Table of the House. [Placed
in Library. See No. LT-6251/66].

(by and (e). It is a fact that the
progress made sp far by some of the
licencees is not satisfactory. Govern-
ment is in constant touch with these
parties and makes a periodical review
of the progress, Extension of wvalidity.
of letters of intent/licences is granted
only after detaileq examination of
the causes for delay. Al] possible
steps have already been taken to
avoid delay in executing the projects,

Machine Tool Plants in Gujarat

4943, Shri Jashvant Mehia: Will
the Minister of Industry be pleascd
1o state:

(a) the up-to-date steps taken to
set up the Machine Tool Plant  at
Bhavnagar in Gujarat State;
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(b) the cost of the project;

and

total

(c) the type of maching that will
be manufactured there?

The Minister of Industry (Shri D.

Sanjivayya): (a) In April, 1865 an
agreement was enlereg  into with
Messrs Technoexpori of  Crechoslo-

vakia for the preparation of a detail-
ed project report for the machine tool
plant to be sel up at Bhavnagar in
Gujnral. The report iz sxpected to
be received shortly. Further action
can be taken only after the report is
received and examined. Meanwhile,
the Government of Gujarat have
taken steps o acquire the necessury
land for the project. The question
of forming a company to implement
the project is under tonsideration.

tb) The capital cost of the Bhav-
nagar project (including a foundry)
is eslimated to be Rs 11,16 crores.

(c) The details of the machine tools
to be manufactured in the factory
are yet to be finalised. The following
production programme  has  been
tentatively proposed:

Centre Lathes—450 numbers a year
Turret Lathes—250 numbers a year

Horizonlal Boring
and Milling Machines—150 numbers
a year.

All Indis Handloom Fabries Market-
ing Cooperative Boclety

4944, Shri P. C. Borooab: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that a
delegation led by the President of the
All-India Handloom Fabrics Market-
ing Co-operative Society recently
called on Government to explain
their difficulties;

(b) if so, what difficullies were put
forth and the demands made by them;
and
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(e} the reaction o  Guvernment
thereto?

The Deputy Minister in the Minis-
of Commerce (Shri Shafi Qureshii:

(a) Yes, Sir,
(b)Y The delegation had requested:-

(i) lifting of excise duly op yarn
NF 34 (old 40s) and below
and restoration of dutles in
respect of Nf 34 1o last year's
Tevels;

(it} reverting to the old method
of Jevying duties on art =ik,
rayon and wollen fabries at
the cloth stage instead of at
the yarn stage;

tinn) withdrawal of  concession:
giver. (o ‘Cottage  Power-
looms’ in units of 4 and be-

low;

(iv) lifting of levy of income tax
on Apex Handloom Weavers'
Cooperative Societies;

lifting the levy of sales Lux
on handloom cloth by the
Government of Maharashtra:

(v

(vi) reserving the production of
coloured sarces and dhoties
#0s and below  exclusively
for handlooms.

(¢) The duty on cotton yarn cleared
in the form of hanks in the count
group 22-23 nf. haz since been res-
tored to the pre-Budget level ic.
hank yarn in the count group of or
more than 22 nf. but less than 29 nf.
has been totally exempted and in the
count group of ore more than 29 nf.
but less than 34 nf. has been reduced
to § paise per kg.

The demands at (ii) Lo (iv) under
(b) above have been examined and
found not acceptable to Government.

‘The question of Sales Tax was
taken up with the Government of
Maharashtra but that Government
have not agreed to the lifting of the
sales tax on handloom cloth.
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The question of reservation of cer-
tain lines for Handlooms is already
under consideration and Govern-
ment's decision on this is expected to
be announced shortly.

Stay of Officers of Northern Railway
in Delhi

4545. Shri Vishram Prasad: Will
the Minister of railways he pleased
1o state:

(a) whether it is a fact that some
of the Officers in the Northern Rail-
wuy Headquarters office are stationed
in Delhi alone, though in wvarious
capacities in various branches for the
past 10 tp 15 years and, if so, the
reasons therefor;

(b) what is their number; and

(e} how many such officers are
working in the Stores Department?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, They have been
kept in Delhi keeping in view the
administrative requirements:

(b) Eleven,
(¢) Nil

Fire in Dining Car of Calcutta-Bom-
bay Mail

4946. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Ram Harkh Yadav:

Will the Minister of Rallways bhe
pleased to state:

(a) whether it is a fact that the
Dining Car of the Calcutta-Bombay
(via Allahabad) Mail caught fire
between Banapura and Papdhal Sta-
tions on the Itarsi-Bhusawal section
of the Central Railway on the 24th
April, 1986;

(b} if sn, the causes of the accident;
and

(¢} the action taken in this regard?
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The Minister of State in the Minis-

try of Railways (Dr. Ram Subhag

Singh): (a) Yes, but on 23-4-66,

{b) The cause of the accident is
under investigation by z Committee
of senior scale officers.

(c) Necessary action will be taken
after the results of the investigation
are known,

AP.Os. and AW.0s. on the Railway

4947. Shri Sezhiyan: will the
Minister of Rallways be pleased to
slate:

(a) whether it is a facl that the
Railway Board have fixed a mini-
mum of three years in grades of Rs.
335—425 and above for eligibility of
staff for promotion to class I1 posts of
Asstt, Personnel Officers/Asstt. Wel-
fare Officers;

(b) whether it iz also a act that the
change hag adversely affected the
prospects of Welfare Inspectors as
most of them are in the lowest grades;
and

(c) if so, whether Government pro-
pose to modify the rules to rectify
this anomaly?

The Minister of State in the Minis-
of Rallways (Dr. Ram Subhag
Singh): (a) Under the extant orders,
the following categories of permanent
staff are eligible for selection to the
posts of Asstt. Personnel Officers|
Asstt. Welfare Officers.

(i) All staff in grade Rs 335—
425 and obove provided they
have rendered 3 minimum of
3 years non-fortuitous service
after reaching the stage of
Rs. 335-either in these grades
or in a lower grade.

(ii) Junior Accountants in scale
Rs. 270—435(A).

(iii} Stenographers in
210—425(A).

scale Rs.
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(iv) Inspectoriul and Depot staff
in scale Rs 250—380(A); and

(v) Office Clerks in scale Rs. 210—
380(A).

Staff referred to in items (ii) to
(v) are eligible only on completion
of 3 years' service afler reaching the
stage of Rs. 335/-.

(b) No.

(¢) Does not arise.

Tirmelveli-Kanyakumari-Trivandrum
Rallway Lime

4548. Shri P. Muthiah: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 1115 on the 25th Feb-
ruary, 1968 and state: :

(a) whether the survey reporis on
the Tirunelveli-KanyakumariTrivan-
drum Railway line have been submit-
ted to the Railway Board;

(b) if %0, whether the Railway
Bouard have considereq the reports and
appreved them; and

(e) whether the Railway Ministry
propose to take the necessary sieps
1o construct the first stage of the line,
that is, from Tirunelveli to Kanya-
kumari in the Fourth Plan?

The Depuiy Minisier in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) The survey reports are under
examination.

(c) A decision regarding the cons-
truetion of this line will be taken
omly after a detailed examination of
the survey reports. Inclusion of this
line in the 4th Plan is dependent on
the results of the survey, the extent
of funds that will be earmarked for
construction of new lines in the IV
Plan and the relative priority that
this line will merit among various
such proposals.

Written Ai.ovs oz

Over-bridge at Itarsi Statlon

4949. Shri Harl Vishnu Kamath:
Shri Vishwa Nath Pandey:

Will the Minister of Rallways he
pieased o state:

fa) whether any progress hus been
made with regard to the consiruction
of over-bridge at the two level crosa-
ings near llarsi Railway Station on
the Central Railway S0 as to obviate
inconvenience and inordinate delays
to the movement of the growing
vehicular traffic there;

{b) the reasons why the implemen-
tation of the three year old proposal
has not been even taken up; and

(v} when the over-bridge is likely
to be commissioned?

The Depuly Minister in the Minie-
try of Rallways (Shri Sham Nath):
(a) No.

(b) Construction of road over/
under bridges at the existing level
crossings is the joinit respongibility of
the Railway as well as the Road
Authority.

The Government of Madhya Pra-
desh proposed construction of a road
overbridge at the norih end of Itarsi
station, in place of the existing level
crossing at mile 463/12-13 only during
1963-64. No proposal has been re-
ceived either from the State Govern-
ment or from the local Municipal
Body for the construction of the over-
bridge in lieu of gecond level crossing
at Itarsi.

The guestion of locating the bridge,
however, remained under the consi-
deration of the State Government for
a long period and it was only in
Fchruary 1964 that final proposal and
necessary technical data were received

by the Railway. The Scheme has
already been  included in the  Rail-
way's Programme since: 1965-86. The

general layout plan for the Scheme
sent lo the State Government in
April 1965 was accepted by them in
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November 1865, The detailed estimate
has also been finalised and sent to
the State Govermment in February
1986 for acceptance of their share of
cost. Despite issue of a reminder,
State Government's acceptance is still
pending,

(¢} The Railway's portion of the
work will be taken up on receipt of
State Government's acceptance to the
eslimate and completed within about
a year. The Road over-hridge will,
however, be brought inte commission
only after the approaches are com-
pleted by the State Government  at
their cost,

Enquiry Office at Itarsi Station

4950, Shri Hari Vishnu Kamath: Will
the Minister of Railways be pleased
1o state:

fa) whether it is a fact that Ttarsi
(C. Rly.) though a big and important
junction still lacks a separate Enquiry
Office working day and night;

ib) if so, the reasons therefor: and

{c) when it is proposed to open o
full-fledged Enquiry Office worthy of
that junction there?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhug
Singh): (a) to (c). An Enquiry Office
is already functioning at Itarsi from
6.00 to 10.00 hrs. and from 18 hrs. to
22 hrs. The question of providing un
Fnquiry-cum-Reservation Office round
1o clock is under examination.

oy siation at Brahmpur Station

4951, Shri Daljit Singh:
Shri Sadhu Ram:

Will the Minister of Rallways he
pleased 1o refer to the reply given to
Unstarred Question No. 2426 on the
18th March, 1966 regarding the flag
Station st Brahmpur Station on the
Hupar-Nungal Dam section and state:

ta) whether it iz a fact that the
Rupar-Nangsl Dam Section i= work-
ing at a profit and income of only one
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Railway station of Nangal Dam is
about Rs. 10 lakhs to 12 lakhs per
month; and

(b) il so, why a demand is made
from the Punjab Government for such
a small amoun! keeping in view lhe
interest of the gencral public?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) No. The Section Rupar to Nangal
Dam as a whole is running at loss.

(b) The question of providing a
station at Brahmpur is being reconsi-
dered taking into account the latest
developments in the area.

Cement Factories in Mysore State

4952 Shri Linga Reddy: Will the
Minister of Industry be pleased to
state:

(a) the number of cement faclories
working at present in Mysore State
with their names, production capacity
and the period from which they are
working;

{b) the quantity of cement required
by the Mysore State and the quantity
of cement these factories are capable
of producing and are actually produc-
ng:

(¢} the names and number of places
recommended by the State Govern-
ment for sanction to locate the new
cement plants in the State; and

(d) the action taken thereon?

‘The Minister of Industry (Shri D.
Sanjlvayya): (a) to (d). A statement
iy laid on the Table of the House,
[Placed in Library. See No, LT-5952/
66].

Manufaciure of Wine in Bangslore

4953, Shri Linga Reddy: Will the
Minister of Industry be pleased to
refer to the reply given to Unstarred
Question No. 4272 on the 22nd April,
1966 and state:
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(a) the acreage of land on which
grapes are grown in and around
Bangalore;

{b) whether there is a Grape Grow-
ing Cooperative Society in Bangalore,
assisting the grape growers in seve-
ral ways exvept in marketing;

(c) whether the State and Central
Governments have so far  issued
hicencex to any industrialists 10 manu-
facture wie and if so, the names of
those belonging 1o the State and of
those from outside the State; and

td) whether any  wine is  already
being manufactured out of grapes and
i =0, how much?

The Minister of Industry (Shri D.
Sanjivayya): (a) to td). The informa=-
tion is being collected and will he
laid on the Table of the House,

12.12 hrs,
QUESTION OF PRIVILEGE

‘StaTEMENT'  Re.
REPORTING OF

LETTER FROM THE
ALLEGED INCORRFOT
MEMBER'S SPFEECH

Mr. Speaker: On the 3rd May, 1866,
Bardar Kapur Singh had given a
mnotice of question of privilege regard-
ing publication of an alleged factusallv
invorrect report und comment on his
speech in the Lok Sabha on the 2Tth
April, 1066, by the Statesman, dated
the 28th April, 1966, The matier was
referred, under my directions, 1o the
Editor of the Statesman, New Delhi,
for stating what he had to say in the
matier.

1 have now received the following
reply from the Editor of the States-
man:

“Mr. Kupur Singh's letler cor-
recting our story appeared in the
Calcutta edition of the Statesman
on May 3 and in the Delhi edition
on May 4

We hope that Mr. Kapur Singh
will be satisfied with the fact that

VAISAKHA 16, 1886 (SAKA)

of Pritilege 15066
his letter was published without
any avoidable delay, considering
that he posted it on the 28th and
it had to be sent to Calcutta also.
But it remains for me 1o assure
the hon. Speaker that no disres-
pect was intended either towards
the House or Mr, Kapur Singh.

What our news story allempted
to bring out was thot Members'
interest in the Home Minister's
statement was less pronounced
during the debate than while Mr.
Nanda was speaking.

Mr. Kapur Singh confirms in
his letter that he used only one
sentence at the start of his speech,
with reference to Mr. Nanda's
statement. The use of the word
“altogether” by us was factually
incorrect and is regretied. But it
will be seen that the sense of
Mr. Kapur Singh's speech or any
other Member's has not been mis-
represented in any way.”

1 hope that in view of the explana-
tion received from the Editor of the
Statesman, the House will agree to
treat the matter as closed.

Some hon. Members: Yes.

Shri Kspur Singh (Ludhiana): Now
that you have asked us to close the
matter, the matter should be closed
and 1 would raise no further objec-
tion to that. Although the letter, as
it stands, is not what I would have
liked it to be, in view of your recom-
mendations. in view of what the
letter says, in view of the facl that
we hold the Statesman in high esteem,
all of us, and also in view of the

Shri H. N. Mukerjee (Calcutta Cen-
tral): What is this attempt to flatter
the press and try to get publicity?
What ir this? It is not......

Shri Kapur Siagh: I am not trying
to flatter the presa. ... (interruptiona).

Shri H. N. Mukerjee: They have
been given the freedom to say what
they like. .. (Interruptions).
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Shri Eapur Singh: 1 want to say
that although our relations with the
press have been very correct and this
House has always adhered scrupulous-
ly to the principle that the press
should be frce from any interference
whatsoever, that does not give the
press the freedom to do what they
sometimes do....(Interruptions).

Re. Portrait

Mr. Speaker: This is not needed at
this moment, We have taken a deci-
sion now and he also says that he
does nol want to press that. Then
that should finish; that should be
concluded now. Where is the oppor-
tunity for saying all this?

Shri Kapur Singh: The press has
the freedom to select items of news
but the press does not have the free-
dom to do whatever the press wishes
fo do with individual Members. The
press sometimes is unfair to some of
us , .. (Interruption).

Mr. Speaker: That should suffice so
far as this malter is concerned. It is
closed. We can have some other
opportunity for criticizing or applaud-
ing the press. That would be a
different thing altogether. So far as
this is concerned, this matter ought
to be considered as closed.

Shri Kapur Singh: 1 want it to go
on record that T am notl zatisfied with
thig letter,

Mr. Speaker: All right,

Shri D. €. Sharma (Gurdaspur):
Sir, the reporting of the Statesman is
very fair and objective.

12.16 hrs,

RE: PRESENTATION OF PORTRAIT
OF PANDIT JAWAHARLAL NEHRU

Shrimatl Renu Chakravartty
(Barrackpore): Sir, yesterday when
we met in the Central Hall to pay
our  respecls to Pandit  Jawaharlal
Nehru for the unveiling of his port-
vait, we were very surprised 1o find
that in the programme il was  sald
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that Shri Raghunuth Singh was to
offer the porirait on behalf of Mem-
bers of Parliament. On such an
occasion we would have expected that
either you as the Speaker of the
Lok Sabha and the Chairman of the
Portraits Committee or the Leader of
the House or even, 1 would say, the
leading Opposition led by Shri Ranga
—one of these three—should have
been asked to present it on behalf of
Members ot Parliament. Why Was
Shri Raghunath Singh asked to do
this? After all, we did not make it
a party issue; we made it an issue
which was a national issue, We all
contributed towards it. Who decided
that? When that committee met,
there were only four people,

Mr. Speaker: The decision was mine.
I take full responsibility for that. If
anybody is to blame, it is 1 and no-
body else....(Interruption). I amu
sorry if it has been taken that way,
but as he was one of the members of
the Statues Committee, he was asked
to offer it.. . (Interruption).

Shri Dajil (Indore):
was senior to him.

Shri Mukerjee

Mr. Speaker: He has tsken keen
interest in that. That was dll. There
was nothing else in that,

" Shri Kapur Singh (Ludhiana): Was
he chosen because he is from Banaras?

Shri N. Sreekantan Nair (Quilon):
At the time of contributions you
wanted the co-operation of the
Opposition. Why did vou not consult
them now? We also paid our contri-
bution.

Mr. Speaker: There 1= no question
of payment now. The money is there.
If Members want that back, it would
be given to them .. (Interrupticon),

Shri Kapur Singh: It 1= not o ques-
son of money

Mr. Speaker: H¢ ha-
that

referred to
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Shri N. Sreekantan Nair: That is

not the attitude that the Specaker
should take.
Shri H. N. Muokerjee (Calcutta

Central): Sir, I did not expect it. It
was rather ungracious of you to say
that some Members wanted the money
back. That was not the idea at all.
You have already expressed your
regret that perhaps by mistake or
inadvertence you had requested only
one member of the Committee instead
of any other; or, you had not done it
yourself. You have expressed your
regret in regard to this matter and
the matter should be left at that. But
what you have said in regard to the
return of the money is very grace-
less. I am very sorry that we have
to hear it from your lips.

Mr. Speaker: Shri Mukerjee should
also renlise that the question of col-
lection was referred 10. Where was
the need to refer to that? (Inter-
ruption). This should not continue in
this manner. 1 have already expres-
sed that if it was a mistake, it wa*
mine. Because he was a member of
the Committee, he had been taking
active interest and in helping me
there, it was simply on that account
that I asked him. There was nothing
else,

Shri Daji: Other members were
also there on the Committee.

Shri N. Sreckantan Nair: The
Opposition ought to have been asso-
ciated with it.

Mr. Speaker: 1 had been calling
the meetings twice or thrice and
there were only two Members who
were coming to them.

Shrimati Renu Chakravarity: We
are alwaye in the House. When it ix
such an occasion, we would like {o
b assoviated.

Shri D. C. Sharma (Gurdaspur):
The choice of Shri Raghunath Singh
for prescniing the portrail was most
happy one.
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12,19 hrs.
PAPERS LAID ON THE TABLE

NoTIFICATIONS UNDER EXPORT (QUALITY
ConTiol. AND INSRECTION) AcT

The Minister of Commerce (Shri
Manubhai Shah): Sir, I heg to lay on
the Table—

1y A copy each of the following
Notfications under  sub-sec-
tion (3) of section 17 of the
Export (Quality Contral and
Inspection) Art, 1963:--

(1t The Export  of De-giled
Rice Bran (Quality Contre.
and Imspections Rules, 1966
published In Notification
No. 5.0 860 n Gazetle of
India dated the 25th March,
1966
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(i) The Expurt wof Cushew Bombay for the year 1964-65
Kernels (Quality Control along with the Audited Ae-

and Inspection) Rules, 1986
published in Notification
No. 8.0. 1023 in Gazette of
India dated the 26th March,
1986.
,Aiii) The Expurt of Stee] and
Steel Products (Inspection)
Rules, 1886 published in
Notification No. 5.0. 1041
in Gazette of India dated
the 30th March, 1866.
|Placed in Library. See
No. LT-6233/66].

.(2) (i) A copy of the Report
(Part 1I) of the Study Team
on the Import and Export
Trade Control Organisation.
[Placed in Library. See Nuo.
LT-6234 /66).

(ii) A copy of the Government
Resolution publishing the de-
cisions of the Governmeni on
the recommendations made
in the above Report. [Placed
in Library. See No. LT-6235
ael.

Accounts oF CoaL Boarp

The Minister of Mines and Metala
- (Shri §. K. Dey): Sir, I beg to lay on
- the Table a copy of Report of the
Comptroller and Auditor General of
India on the Accounts of the Coal
Board for the year 1964-85, under sub-
section (2) of section 12 of the Coal
Mines (Conservation and Safety)
Act, 1952 |Placed in Library. See
No. LT-8236/66].

Annval Rerort oF HINDUSTAN AERG-
NAUTICS FETC.

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
.Sir, 1 beg to lay on the Table a copy
each of the following Reports under
sub-section (1} of section G19-A of
the Companies Act, 1856:—

(i1 Annunl Report of the Hindus-
tan - Aeronautics  Limited,

counts and the comments of
the Comptroller and Auditor
General thereon. |Placed in
Library. See No. LT-6237 66].

(ii) Annua] Report of the Garden

Reach Workshops Limited,
Caleutia for the year 1964-65
along  with the Audited

Accounts and the comments
of the Comptroller and Audi-
tor General thereon. [Placed
in Library, See No. LT-6238
66).

(iii) Annual Report of the Mazagon
Dock Limited, Bombay for
the year 1964-65 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General there-
on [Placed in Library. See
Nu. LT-G23'B{I!8].

ANNUAL REPORT OF PLANTATION
CorPoraTION oF KEeraLa Lrb.

The Minister of State in the Mimis-
try of Rallways (Dr. Ram Subhag
Bingh): Sir, on behalf of Shri Moham-
mad Shafi Qureshi: I beg to lay on
the Table a copy of the Annual
Report of the Plantation Cofporatiom
of Kerala Limited, Kottayam for the
year 1964-65 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon, under sub-section (3) of
section 619A of the Companies Act,
1956. read with clause (c) (iv) of the
proclamation duted the 24th March,
1965, issued by the Vice-President,
discharging the functions of the Presi-
dent, in relation to the State of Kerala,
[Placed in Library, See No, LT-6240
BE].

12184 hrs, |
RELEASE OF MEMBER
(Surr A, K. GoOPALAN)

Mr. Speaker: I have to inform the
House that I have received today the
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following communication, dated the
30th April, 1966, from the Superinten-
dent, Central Jail, Vivvur: —

“l may report that Shri A. K
Gopalan, Member, Lok  Sabha,
who was detained in this Jail
under the Defence of Indiu Rules,

has been released on the 2Tth
April, 1966, since the detention
.order issued against him was

cancelled by the Government of
India.”

Shri Daji (Indore): Again, the same
«question. The Member came and
spoke here but the communication is
=lower than the Member.

Mr, Speaker: I will find out.

Shri Hari Vishnu Kamath (Hosh-
angabad): This is the second time,

Mr. Speaker: Can the Home Minis-
ter or the Minister of State tell me
what is the reason for this?

Shri Hari Vishou Kamath: This is
4 repetition.

Mr. Speaker: Mr. A, K. Gopalan
was released on 27th. He has joined
us and he has also made a speech.
Only now we are getting this com-
munication,

Shri Hari Vishnu Kamath: This is
dated what?

Mr. Speaker: Thiz is dated 30th

April.

Shri Hari Vishnu Kamath: Why has
it tuken so long?

Mr. Speaker: Tt  wus after four
days that the communication was
despatched.  That must  be found

wul.

The Minister of State In the Minls-
try of Home Affalrs and Minister of
Defence Supplies in the Minlstry of
Defence (Sbri Hathl): T shall look
into it

Shri Harli Vishnu Kamath:
they make an enquiry?

Wil
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Mr. Speaker; Yes.

Shri Surendranath Dwivedy (Ken-
draparn): The Minister of Commu-
nications should also look into it

12.21 brs.
PUBLIC ACCOUNTS COMMITTEE
Firryv-THIRD REPORT

Shri R. R. Morarka (Jhunjhunu):
I beg to present the Fifty-third
Report of the Public Accounts Com-
mittee un  Appropriation Accounts
«Railways) 1963-64 and Audit Report
(Railways), 1965,

12.21] hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): With your
permission, Sir, 1 rise tv announce
that Government Business in this
House for the week commencing 8th
May, 1986 will consist of:—

(1) Comsideration of Government
Business carried over from
today’s Order Paper.

(2) Consideration and passing of
the following Bills:—-

The Produce Cess Bill, 1966,

The Orissa Legislative Assem-
bly (Extension of Duration)
Bill, 1986,

The Asian Development
Bill, 19686.

Bunk

(Nineteenth
Bill. 1984,

The Constitution
Amendment)

The Delhi Administration Bill,
1865 as reported hy the
Joint Committee,

13) Discussion to be raised hy
Shri Kishen Pattnayak and
others on the famine condi-
tions and starvation deaths in
Orissa to be taken up at 2-30
P.M. on Wednesday, the ilih
May, 1966.
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(4) Discussion on the statement
made in the House by the
Minister of Home Affairs on
the 18th April, 1986 regard-
ing the reorganisation of the
present State of Punjab on
a motion to be moved by
Shri Prakash Vir Shastri
and others at 3-30 PM. on
Thursday, the 12th May,
1966.

Shri Harl Vishou Kamath (Hoash-
angabad): Sir, this, I believe is prac-
tically the last Friday—I do not know
whether he will make a statement
next Friday—as then there will be
only two more days left in the week
after that.

1 would remind him that there is
one matter to which I had drawn his
attention and your attention also
about the part-discussed Vigilance
Commission’s First Annual Report. I
do not know whether he will find
time for that. Many things will go
to the next session. There are some
important matters to which 1 refer-
red last time and you were pleased to
give your immediate reaction. In
brief—I do not want to take much
time of the House—1 submit there arc
underground rumblings. .....

Mr. Speaker: Very kindly give me
a second.

1 would request him not to raise
this here because in this matter it
doecs nut improve the mutual rcla-
tions of both the Houses. Let me
discuss it again because I have also
heard and I have seen the Vice Preai-
dent also. I will meet him again and
then report to the House what finally
can be decided. If we raise the
thing here and in the other House
there is the reaction and we continue
to do that, there will be no end to it

Shri D. C, Sharma (Gurdaspur):
The most remarkable thing is that
the Secretary of the Lok Sabha who
wius here for so muany years is now
running down the Lok Sabha there
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Mr. Speaker: He hus not done that,

Shri Hari Vishnu Kamath: May |
submit in all humility that the matter
was discussed in extenso in the Rajya
Sabha? 1 thought the matter was
closed. The Leader of the Rajya
Sabha was present here, but he has
now resiled from the stand he had
taken. He took a definite stand here,
and he has resiled from it. That was

not expected of him. It is not that
we have no regard or love for the
other House. May I submit an

analogy—it may not be a completc
analogy—just as God has made man
and woman unequal and yet they
have love and regard for each other,
so the Constitution has made the
Lok Sabha and the Rajya Sabha
different and unegqual in powers and
functions. Yet we have love and
regard for each other. Therefore, [
would request you that this should
not be made a prestige issue. Article
113 is quite clear.

Mr. Speaker: We have discussed
that here many times. We need not
go into that now,

Shri Harl Vishnu Kamath: Why
should he resile? Let him explain
why he resiled from that stand.

Shri H. N. Mukerjee (Calcutta
Central): Unlike certain Members of
the other House, whom I need not
name, we are nol interested in a
recriminatory  discussion in  thix
House. But what disturbs us is  tha!
certain categorical imperatives in the
Constitution about which there can
be no conccivable difference of opi-
nion are being noised about in the
other House, and because the proceed.-
ings of Parliament are open to the
gentlemen of the press to report.
they have been noised about in the
country. So, what completely beats
me is thal we have a Government
where o certain party is dominant,
which has a maiority, an overwheim-
ing majority in this House and that
House, which nominates Members to
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the other House in large numbers, and
this Government is unable even to
pursue the calegorical imperatives of
the Constitution and to at least cloak
the enthusiasms which run to excess
in the other House, which bring abuul
a state of things which we do not
welcome at all,

I do not want to discuss in this
House, the relations between the two
Houses, which have got to be cordial
under the Constitution. But under
the Constitution, this House has cer-
tain rights in relation to money Bills
and similar things, which should be
above and beyond all question.

Now, queslions are being raised,
and controversies are being pu! up.
and you yourself are being put in an
embarrassing position. 1 know ihat
you, Sir, want to keep the dignificd
appearance of things intact, and sou
are being driven to the uttermost
extremity by the formulation of cer-
tain demands which by no conceivu-
ble stretch of imagination can comy
within the ambit of vonstilutionui
intclligence and understanding. The
Government, the principal purty
there sitting mum and numb  wiin
whatever kind of feeling which ha-
been chranic with them, and the
result is this sort of thing. I am na
discussing the Houses, but  am dis-
cussing the Government of the coun-
try. 1 am asking you: Are you 3et-
ting an assurance from the leader-
ship of the party in power, [rom the
Leader of the House, for imstance,
from whomsoever is the representa-
tive of the party in the other placc?
Are you getling an assurance from
them that they are not going 1o allow
this kind of absolutely gratuitous
controversy to sully the relations bet-
ween our two Houses? We do not
want to enter into a game, a slang-
ing game with the other House; that
is the last thing that we desire. But
it is the failure of the Government
party which is in a majority in hml.h
the Houses, to do anything decent in
this regard on a purely constitutional
matter, which 1 want to point out.
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We are suppused lo belong to a parly
which does not carc for  constitu-
tional forms and dignities, but I find
mysell in the position of having to
defend constitutional proprieiy which
is being violated with Impunity Ly
my hon, friend over there.

This kind of thing is going on for
too long, and you, Sir, have been
exereising your patience for far tuo
long. but there is a limit to patience
and forbearance, and some sort of
decent behaviour has got to  come
from the Governmeni, not from the
other House; the other House is a
ceature of the Governmenl in wvery
large part......

Some hon. Members: No, no.

Shri H. N. Mukerjee: [ am very
sorry to have to say this. ...

Mr. Speaker; Order, order, in his
over-excitement he should not say
such things.

Shri H. N. Mukerjee: [ do not mean
any reflection on anybody. But ]
want an assurance from you that you
are getting in the meantime,—because
vou are guing to tel]l us something
more about it, and more decisively
laler on—co-operation and assistence
from Government in @ manner which
gives rise to a hope that without a
slunging match being instituted bet-
ween the two Houses, this  matter
would be settled in conformity with
constitutional propriety.

Shri Ranga (Chittoor): May I make
one suggestion? Some of us would
like to offer our observations, after
we hear the Leader of the other
House, who also happens to be here
and who is the Minister of Education.

Shri Harl Vishnu Kamath: Why has
he shifted his ground?

The Minister of Education (Shrl
M. C. Chagla): May I say a word?

Mr. Speaker: I shall sllow him
afterwards.
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ot uy fawd : ooy wEEm L

wsuw WElEw WM EY 47 Al
FEEEANA AT 4197 &

A4 wy famd & wedEgea w1
w97 Agf @ rer g o & fadh g
fadza & wgan § & wog AW
T A% AW T 48 A1 ®ALT 2, W
wATHETE @TT &1 T & W O vafay
gwt & f& wrog a1 W Arl AW
S AT F1 T & AT¥ H, m;row A
% o Afaa 71 ogTm 113 W)
gaTe Wt fAow &, 208 & 210, I
FALGH FEA W AT AR BT WETE )
# w9 # wxT ¥ ATG &FAT ATEAT E
far vy o o qafaare Fifad, oer awr
#1 ¢ qt q¢ fawre w1, W w7,
wer wifs 1 wrf wfawre T@ &
ury wfaar ® W oara & sga
favir Sifad

Shri Harli Vishnu Kamath: Lot
them amend article 113, if they want.

Shri M, C. Chagla: I have great re-
gard for my hon. friend, Shri Muker-
jee. but sometimes he gets carried
away with his indignation and gives
expression to words which he will re-
gret afterwards.

It is entirely wrong to say that that
House, of which 1 have the privilége to
be the Leader, is the creature of Gov-
ernment,

Shri Ranga: All has
amended it.

righ’:  he

Shri M. C. Chagla: 1 do not know
why such things should be said,

As regards my hon. friend, Shri
Kamath saying that I have resiled
from the position I had taken up. 1
am not going to go into that. What
matters is, what are the wishes of that
House. That House—as I said, I am
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the Leader of that House 1 ul before
that T am the servant of 1. :t JHouse—
has unanimously taken a  particular
wview. The two principles

@ oAy faww . wIE AEA A
gfusr T8 &

Shri M, C. Chagla: ...... that that
House has cnunciated are these:
mutual uderstanding  between  this
House and that House and good re-
lations between the two Houses . . .

Shri Harl Vishnu Kamath: That we
are all for.

Shri M, C. Chagla: . . :and no fric-
tion between the two Houses, as far as
possible, and the dignity of that House
must be upheld as much as the dignity
this House,

=t Ay fowd  fenfady &1 Ao
T & 1 dRers whoerd W

Shri Harl Vishnu Kamath: Uphold
the Constitution. You have been
Chief Justice for some time.

Shri M. C. Chagla: These are the two
principles, and I have not the slight-
est doubt in my mind that we can
come to an understanding and com-
promise which will enchance the dig-
nity of this House and of that House,
But if you allow speeches to be made
like thiz, it will only embilter relations
between the two Houses.

Shri Harl Vishnu Kamath: Wholly
unworthy of a former Chief Justive.

Some hon. Members rose—

Mr. Speaker: Members might kindly
resume their seats (Interrupfions).
This much of course I will say. I also
support what has been said by Shri
Mukerjee that when the Government
is in a majority in both Houses, it
should take some initiative to see that
things are settled smoothly.

Shri Tyagi (Dehra Dun): Yes
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Mr, Speaker: If somv Members here
make some observations and I have to
make any observations on that, then
Members in the gther place might
react to that, and then again if we take
up the matter here, this will go on
cndlessly, But this cannot be tolerat-
ed. There has to be a decision in this
matter. Tt ought to be the duty of
Government, when it commands a
majority in both Houses, to sit to-
gether, just consult the Presiding
Officers also and then come to o deci-
sion which might be acceptable to both
Houses, That is what ig required.

Shri Hari Vishnu Kamath:
point of clarification . . .

On =

Shri A, P, Sharma: This is
difficulty in having two Houses.

the

Shri Hari Vishnu Kamath: Abolish

the other House?

sft et mrewt (faoei)
WYT TSN F &AW FT Y |

Shri Satya Narayan Sinha: [ agree
with what wyou have said. As
regards my hon, friend, Shri Mukerjee,
as has been pointed out by my col-
league, sometimes in indignation he
gets carried away and says something
which he regreis later on.

Shri Hari Vishnu Kamath: Not now.

8hri Batya Narayan Sinha: I would
tell my hon. friend, Shri Mukerjee and
others also opposite that it is not a
question of parties . . .

Shri Hari Vishnu Kamath: That does
not matter. It is a constitutional ques-
tion, and rightly so.

Shri Satya Narayan Sinha: This mat-
ter was discussed amongst us and was
submitted to you. You are also dis-
cussing this matter with the Chairman
of that House. I hope some solution
will be found. But if both of you fail
to find one, then Government will eer-
tainly step in and do the right thing.
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Shri Hari Vishnu Kamath: On  a
point of clarification. He has made a
wrong stalement. Lel me refer to the
procecdings of the House . . .

Shri H. N. Mukerjee: 7 did not want
to nrake any ohservations. 1 have just
received by courtesy of your secret-
arigt detaiis of the Charu Chandra
Biswas incident in 1953, After studying
this document, I find that on that oc-
casion things very similar to what p-
pears Lo be happening now did happen.
But there was a settlement arrived at
on the intervention of the Prime Min-
ister, the Prime Minister at that time
being Jawaharlal Nehru. It was settled
after discussion. I do hope Govern-
ment takes note of this. [ am passing
on this document o you for your infor-
mation; perhaps on the lines of the
settlement which was arrived at then,
something could be done which would
pour oil on troubled waters.

Shri Hari Vishnu Kamath: If 1 might
put the record straight, here is  the
record of the Lok Sabha procecdings
of the 22nd April. Here you made it
quite clear that you had had talks
with the Cheirman and the Leader of
the Rajya Sabha and then there was
reached a categorical understanding
between you on the onc hand and the
Chairman of the Rajya Sabha and
Leader of that House on the other.

Mr. Speaker:
understanding.

Shri Harl Vishnu Kamath:
ment arrived at.

Mr. Speaker: No, no, | never said
He can read it. I said I had talks.

Shri Hari Vishnu Eamath; That you
had talks with the Chairman,

Mr. Speaker: I had talk with the
Chairman, not that I had arrived at an
understanding.

Shri Harl Vishnu Kamath: It reads:

“The Minister of Education
iShri M. C. Chagla): The sugges-
tion I made to you for your kind
consideration and the considera.
tion of the House was that if the

1 never said 1 had any

Agree-
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|Shri Hari Vishnu Kamath].

estimates of the Rajya Sabha have
to be examined, they should be
examined by a Juint Committee
of the Lok Sabha and the Rajya
Sabha”

From this he has resiled

Shri M. C. Chagla: I have not, be-
vause [ was only dealing with the
Rajya Sabha. I did not say, as the
Rujya Sabha wants, that if there is a

joint committee, it should examine
both the estimates.
Shri Harl Vishnu Kamath: You

said it wos a via media.

Mr. Speaker : I huve followed him,
What does he want?

Shri D. C. Sharma: 1 wanted to
submit very respectfully that nothing
should be said on the floor of the
House which spoils our relations with
the uther House. Certain expressions
have been used today which will sure-
ly show that there is not good relation-
ship between this House and that
House. Bul at the same time, 1 want
to submit very respectfully that if the
Leader of the other House makes a
certain stalement here and is not able
to carry that statement out in the
other House, 1 do not know what I
<an make of it

You said that first of all there was a
discussion between you and the Chair-
man of that House and then the two
Lenders would meet. Suppose you o
not agree and the Leaders do  not
agree, what is going to happen? I
think we should evolve some kind of
schemg by means of which this House,
which is the custodian of the finances
of this country, has the upper hand
at least in this matter. I do not talk
of an upper hand in any other matter.
but I think we have to control the
finances of the country, and therefore
since this relates to the estimates of
the Lok Sabha and the Rajya Sabhs,
1 am sure that il is you who should—
I am not trving to flatter you, because
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it is no use—sve lo il that the vsti-
mates of the Lok Sabha and  the
Rajya Sabha are scrutinised by a
committee which is constituled by you
with proper consultation with Lhe
other party. If that is not done, I
do nol know what this democracy is
coming to, what the Leaders of the
Houses are doing . . .

Mr, Speaker: Order, order.

Shri D. C. Sharma: Therefore, I
feel that this knot has got to be un-
ravelled at the earliest opportunity, so
that the constitutional . . .

Mr. Speaker: 1 agree with  him,
He will resume his seat.
Shri Harl Vishnu Kamath: You

have agreed yourself. 1 want to read

wut.

Mr. Speaker: 1 know that. He
should not continue.

st §o fmo arfem (FEmwT) :

Mr. Speaker: Nothing further.

st To fito wfEw  wzA ¥ AT A
oY Wiz faar §, Ik At § & g
STET AT qUAT AEATE .

wTOW WEW : 3g7 ATET | UF 19
1 wew g Afag

At least 1 was misled. 1 had an
impression that the Leader of the
House was agreeing to this proposition
that the Lok Sabha Committee would
scrunitise its accounts and about the
Rajya Sabha he had agreed to—I got
the impression, he rgight not have had
that in his mind . . .

Shri Surendcanath Dwivedy
(Kendrapura): The whole House got
that impression.

Mr. Speaker; 1 got, the impression
that the Leader of the other House



15085 B.OH.

was agreeing to the accounts of Rajya
Sabha, the estimates of the Rajya
Sabha, being -crutinised by a joint
committee, and ! .ad that a way had
been found which was agreeable 1o
both sides. That was my remark. 1
never said that the Chairman had
agreed or we had arrived at a settle-
ment. but because the Leader was
here. 1 requested him to give his
impression, and what [ understood at
that moment was this, and probably
others also understood like that, and
that is how that mistake has crept in.
If it 1s a mistake, it should be said so.
beceuse now the Minister has said that
he wag only talking about the Rajya
Sabha and not about the Lok Sabha.
but there was no dispute about the Lok
Sabha. Therefore, that impression
was created, and that has put me in
in a very wrong position, because (e
Chairman yesterday met me and we
had a discussion, and he said he had
never agreed. I said the Leader of
the House way here, [ only consultcd
him, and his words conveyed that
impression, and I was gbliged to make
that observation that we had arrived
at an understanding.

Shri Harl Vishnu Kamath:
Constitution is sovereign.
tion is not personal.

The
The ques-
(Interruption).

Shri M. C. Chagla: The Chairman
gave me clearly to understand that
if there was to be a Joint Committee
it should examin: the estimates of
both the Houses. Well, there are
three possibilities: one is to adhere
to the convention we have been
following so far, and if 1 may say so
with the greatest respect to you and
to the House, it was a very good
convention. The convention was that
the ecstimates of each House should
be left to the presiding officer of each
House. The second suggestion was
that the Lok Sabha should have ils
own Committee to look into the esti-
mates and the Rajya Sabha should
have its own Conrmittee. The third
suggestion was about the Joint Com-
mitlee, and the Chairman gave me
clearly to understand that if there
was to be a Joint Committee, it should

563 (Al) LS—6.
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cerlainly examine the estimates not
only of the Rajva Sabha but also of
thg Lok Sabha.

Some  hon.
(Interruption).

Membegs: No, no

Shri M. C, Chagla: If I conveyed to
you a wrong impression, | apologise
te you and 1 apologise 16 the House.
But I would like to make cne sugges-
lion: one way out of the difficulty is,
you and the Chairman and the (wo
Leaders of the Houses could meel and
work out a fair solution. a fair coms=
promise. Which might be one that
might DLe acceptable to both the
Houses. Then it is for the Govern-
ment to take any action. (Interrup-
lwom).

Mr. Speaker: If a compromise can
be arrived at, that would be good
but the anly facter that has to be
kept in mingd is that the spirit of the
Constitution snust be taken into ac-
count. (Interruption).

Order, order. That is the one thing
which must be predominant; that tha
spirit of the Constitution is preserved.
(Interruption),

oft ny fomd : o w9 wEETEE
fir fad w3 Frrqr oot & ey o
figfrz &% o= it 2

oW W
e

ot wy femd : c@ & AT W
§ WWz W g aE g

1 g7 aFH A owrx

uW wgiTg : WET WE g av
aft, A sy E ot I A Ew
g T AT | A koA am
ferr g e Ay B

oft vy e 7w T AWT-HTE
TUT ¥Y WY 97 AT ¥ 7P w7 gfawr
s mrsr g
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Shri Tyagl: What is the practice in
the United Kingdom?

ﬂ’fio'ﬁfoﬂﬁ!!:m%wa
W1 §® ¥ 2 IA ¥ AT K AR
fasii % @t & quAT &1 oF faw At
wrra Fadee feadde & srafaa &0
o & avaeg § 39 foa oft &9
¥ grvarga fean a1 R gz faw ot
AT ATHAT | 20 ATO@ FT FE T
vz ferpmm gor a1 1 39 fm oW
fearinz ¥ fofaees 7 w71 v o2 fa=r
¥H1 A A1 A1g | 9FeT FErgar
s Y o7 oA A AT & W e
femt amn 771 # fF ety o
o FTTRTA I W ST FIA F
ford fad arer saT QT | & W wY
wTa gaA wEaTg e ag faewr @ aa
F ATAT AT AT AN | F WAAT ATRAT
g9 wEvemr amm wfEd
T AR AT ATTAT A OCART AEA
T wAT A |

Fal a7 qEW AR § AN
fr fas & att ¥ 1 AT 1ves H
Teafa ¥ 99 Www § wgr 91

e wENT o wE awdT A ad)
B wwAT | ’

ot To firo wrfem : & @Er s
wtgat § f afzarfagi & @ # wifie-
TqwA waTHe far o waw @ faw
W A § ST A 4 agoo

VIOW WRYN . Ag et

Bhrl Ranga: The people of the Food
Corporation. about 20,000 of them,
have served notice to an hunger-sirike
and they have actually starteq their
hunger-strike two days ago. A calling
attention notlce was sent to you but
You were pleased to disallow it. May
I request you to ask the Ministers
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Chains in Trains (Stt.)
concerned, either the Home Minister
or the Food Minister, to wmake a
statement as to how they propose to
deal with this matter, either today or
on Monday?

st vgara feg (FTTorAr) o X
s wrgan § {6 aAro feg gfrafady
fax 91 2 37 %3 orgm | 99 T AT
fafad war & 39 3% Frf Tew
TR

Shri Satya Narayan Sinha: We have
decided to =it till the 17th. So far as
the time at our disposal is concerned,
we have cul it to the hone. Whatever
importnnt things there are—there may
be important things—it is impossible
for us to take any other item in this
session, if the House has to =it till
the 17th, unless the House decides to
sit till late hours.

st g fag AR foy
afmafadt fam A1 o o@dw ¥ Wy
o=t arfEr |

WTIW AR 79, 97 9T w5
ST A & oW e

—

1243 hrs.

STATEMENT RE: DISCONTINUANCE
OF BLANKING OFF OF ALARM
CHAINS IN TRAINS

The Minister of Rallways (Shri
S. K. Patll): In the course of infer-
pellations on the statement 1 made in
the Lok Sabha on 26-4-1986 regard-
ing fire in a coach of the Varanasi-
Bombay Express near Ugrasenpur sta-
tion of the Northern Railway on
25-4-1966, 1 had stated that a policy
decision had now been taken that the
blanking off of alarm chains must
stop.

I might mention that as a result
of a discussion in the Lok Sabha in
1861 on the subject of blanking off
of alarm chains on trains, a review
was made by the Railways and it was
decided that blanking off should be
restricted to the minimum number of
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trains; the alarm chain apparatus was
accordingly restored in nearly 150
trains on Indian Railways, There was,
however, a spurt in the incidence of
unauthorised pulling of alarm chain
adversely affecting punctuality of
traing and as a result of a further
review undertaken in 1962, alarm
chain apparatus had to be blanked off
on a nismber of trains.

As in  the present incident,
passengers could not stop the long-
distance train when fire broke out in
a coach, resulling in casualties, 1
thought we should put a stop to the
system of blanking off of the alarm
chain apparatus. Insiructions have
occordingly already gone gut that this
practice should be discontinued forth-
with in all non-suburban trains.

Hunourable Members will, how-
ever, appreciale that conditions ale
different as far as suburban trains are
concerned.  Stations are situated close
to cach other and in case of any
incidence of fire, etc., it cannot re-
main un-noticed for more than per-
haps a few minules. Railways now
blank off the alarm chain apparatus
in a number of suburban trains and
1 am afraid this practice will have 1o
continue in  the interest of smooth
running of trains. On suburban sec-
tions, trains follow each other in quick
succession and stopping of a train by
an unwarranted use of the alarm
chain  apparatus  will  immediately
cause queuing up and dislocation of
services. Also, the punctuality of
suburban trains will be severely
affected, creating more problems,

I thought I should clarify what 1
had in mind when I made the an-
nouncement on 26th April regarding
discontinuance of the practice of
blanking off of the alarm chaln
apparatus.

124 hrs,

RE EXPLOSIONS IN GOODS YARD
AT BHUSAVAL

Mr, Speaker: About the railway
accident, I would now permit some
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clarificatory questions. Anyone who is
signatory to it may put the question.
Only signatories and not others,

o feww wew (FTeEw) A
sz Wy fafreee & faur & 99w
Fwd & Gar wrw gvar § fe g o
46 917 srw 1 9T 13 EF m it
TF TEAT 65 HZ TH W 1T 18 BE
TET a1 | ¥EET wd oy g fe R
#m ¥ =7 at @ fareey g Wy
TC | WY F awe w ifee e R
f i A7 & dr ¥ WTRTA T AT
arfed e AT frgmad et e fed
& o wmeAr §Of6 o wrowr
Tx ifre w= aar gt & gk gfew
AT ATHTA AT 9T T ARY |

™ WwmT § Tmswt (v
™ qym fag) 3 & eqET AT
a1 |

ot nwTmic seR (faeEt)
Fa1 s waw ¥ & araew ¥ ted v
wrer ¥ ¥ faad) i w1 g g3
T TEqTEAT FwT ¥ oY, FE) AW A
a1 GATAA & At ok gezen gt & e
S Wt ¥o aAw A A & s
amgA § fe wn arfeart o gt Ao
T 9T § @9 77 § e o1 gwie
#Y gieardt & NS g ¥

o T wun fwg : A am A
atw oY s o A

ot w§ (") - garEA & Qi
wowate & wgfae eh b ot A A
g W wfegr & fay g wew
b1 oy I AW W AT 41 fe e Tt
aifraf # fargres qxmd wi gna
& araar wEAT § e o ve A gu @
TAR W W & frerem fag am
fr w1 &arZor 2§t 7%
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o T qaT fag : AT FrqaEr
CEG IR g

q% AT wweq : (67 ag g
g o

waafa Al o7 A1 AgsEA o
A A

Shri Hem Barua (Gauhati): It has
been reporied this morning that 13
live bombs have been discovered in
a nalah in Sahranpur, All these things
and explosions and violent activities
in the country speak of a certain pat-
tern. In that contexi, may I know
whether the Government have been
able to hold any preliminary or pri-
mary investigation into these accidents
@t Bhusawal and, if they have, whe-
thr they have come to the conclusion
thut this might belong to the broad
partern of things thal are evolving
in this country the CBI, I mean.

Dr, Ram Subhag Singh: As I said
carlier, the entire matter is under
investigation and the government will
have to be guided by the report of the
investigation authorities.

wft wy Fermd ({7 ) - memer wgza,
x ATy ¥ a7 wrATe @ N A 34
aFT FuM AT A A qgi w7 6 A
faatfedl & a19 3997 Feaew A Ay
aifer oY sifogr sea 3 s B v
T T UE FTH A IT AN ag A
wzarg gift § ot g0 F9 9y ey
famr faeft w1 Frwiforoa 3% &1 ST
W AT 2 IAY FTET qETEET &
awdl § 1 A W F QLT ¥ EE aTg w1
a1 ¥z wo P g A ag ¢ fr 3
St faegiz goT & a7 TR J1TATT O
AT GUT £ AT T IAFT F WA
w7 wwy & v feae qea g & 7

e OW gua fay : FArTETT W
wfa & a1t § wAnW orar a1 @ A
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7 qr 90 w1 g0 AMET 7 IA
wi%% ® @ I frx fear v £
waRE a iz gf g ?

Shri Swell (Assam—Aulonomous
Districts):  With regard to the inci-
dents in Assam, the Minister of State
for Railways answering questions last
week had stated that there was a
foreign  hand behind the incidents,
although the investigations were still
Foing on  On the same basis, may I
know whether he suspects a foreign
hand behind the explosion at Bhusaval
also?

Dr, Ram Subhag Singh: Actually
when 1 mrade that statement, I had
certain proof at my disposal, Here
the matter is under investigation. So,
I do not want to be categorical,

sft wo ATo fremeien (Fiforamge):
71 § g st awar g fr o gageataA
g E IR A AW v gl AF ¥ aw
T Ay ar g ¥ 7

The Minister of Rallways (Shri S, K.
Patd): These explosives belong Yo
our own defence. What was in it,
where they were made, efc. is not
known to us, nor is it proper to
divulge it.

Shri A. P, Sharma (Buxar): From
the statément, I find that the wagons
were booked from Pathankot to Pul-
gaon on 23-4-66 and the explosion took
place on 2-5-86 at 23.15 hours when
they were standing in Bhusaval goods
yards. I want to know when these
wagons started from Pathankot, when
they arrived at Bhusaval and how
long they had been waiting in Bhusa-
val goods yard. When the wagons
contained explosives, why were they
detained so long in the yard?

Dr, Ram Subhag Singh: The wagons
arrived at Bhusaval at 3.10 hours on
2.5-668 and the explosion occurred at
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23.15 hours on 2-3-66. So, there was
not much of 3 detention there.

Shri A, P, Sharma: When did they
start from Pathanket, because it has
taken a considerably long time to
reach Bhusaval.

Dr. Ram Subhag Singh: They were
booked on 23-4-66 from Pathankot to
Pulgaon,

Shri A. P. Sharma:
specific guestion.

1 am asking a
These wagons con-
tained explosives. It has taken about
9 or 10 days. Why should explosive
material take so long a time in its
movement?

Dr. Ram Subhag Singh: The move-
ment depends on the line clearance,
etc,

Mr. Speaker: Are therc no special
precautions take when there are
explosives?

Dr. Ram Subhag Singh: It was
standing in the marshalling yard at
that time. There was no question of
the explosion occurring while the
train was in motion,

Mr. Sl‘venker: When the wagons
contain explosives, they should be left
to the ordinary routine to remain in
some yard for some days as other
wagons would remain, Is not any
special precaution taken when the
wagons contalh explosives?

Shri 5. K. Patll: There is a manual
that governs the carriage of explo-
sives, But it has nothing to do with
time; that is a new problem. The
manual contains how they are to be
booked, what precautions the consignor
Fas to take, etc. It also contains what
must be the distance between the
loromotive and the wagons, etc. There
is very scrupulous adherence to all
these things, but the time factor is
not mentioned there.

Shri A. P. Sharma: It has taken
10 days to move from Pathankot to
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Bhusaval. Is there no t'me limit for
the movement of explosives?

Mr. Speaker: He says there is no
time-limit mentioned in the manual,
What ¢an 1 do?

Shri Harl Vishnu Kamath (Hoshan-
gabad): Amend the manual,

Mr. Speaker: If this js not includ-
ed, this aspect may be examined.

Shri S. K. Patil: We shall certainly
do sn.  We ghall also find out why
that much time was taken.

Shrl D. C. Sharma (Gurdaspur): The
minister has given a very conventional
and stercotyped reply to this question
which is engaging the atiention of
the whole of India. He has said that
it is under investigation. May I know
whether the Chief Inspector of Rail-
ways is going to investigate into the
matter? He can investigate it on a
human  level, operational level and
mechanical level. What efforts is the
Minister of State going to make in
order that the element of sabotage,
which most of us believe is 100 per
cent correct, is taken note of? May I
know whether some other kind of
inquiry will be set up to find oul that
there has heen sabotage about which
T have no doubt?

Dt, Ram Subhag Singh: Every pre-
caution will be taken to find out whe-
ther there has been sabotage or not.
The Inspectorate of Explosives as well
as the CBI representatives are Includ-
ed in this along with the investigating
authorities, which consist of four rail-
way officlals,

Shri Shree Narayan Das (Duar-
bhanga): What are the usual precau-
tions that are to be taken by rall-
ways when they amccept such sxpln-
sives for transport from one station to
another? When these wagons were
lying in the yard, were any persons
posted there to keep watch against
any sabotag, being carried out- If
=0, what arrangement waug made?

Dr. Ram SIW s:-"n: There are
certain conditions. It runs to 20 Lines.
If you allow me, Sir, I will read it.
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Shri Tyagl (Dehra Dun): Are proper
arrangements made to keep watch?

Dr. Ram Subhag Singh: Yes; there
were proper arrangements to watch.

13.00 hrs,

STATEMENT UNDER DIRECTION
115 RE, INACCURACY IN STATE-
MENT AND REPLY THERETO

Shri Daji (Indore): Sir, during the
discussion on. ...

Shrimati Renu Chakravarity (Bar-

rackpore): Where is Mr, Sanjiva
Reddy?
Mr, Speaker: Mr. S K. Dey will

make the statement.

‘Shrimati Renu Chakravartty: Why?
Mr. Sanjiva Reddy must be here to
apologise.

Shri Daji: Mr. Speaker, Sir, during
the discussion on the Indian Copper
Corporation I had pointed out that
the Indian Copper Corporation was
under the technical management of
New Consolidated Goldflelds South
Africa Ltd. and had referred to Bul-
lctin of the Geological Survey of Indha,
p. 55. In his reply, the Hon'ble Min-
ister Mr. Sanjiva Reddy denied my
statement as based on false informa-
tion. A reference to the speech will
show that he was silent on the gues-
tion of the matter having been refer-
red to in the Bulletin of Geological
Survey of India and only denied my
statement and held it up to ridicule.

I thereupon tried to get the copy of
the Bulletin from the Parliamentary
Library but [ was informed that it had
been withdrawn. My efforts to obtain
the Bulletin from the other sources
was met with a similar reply. How-
ever, I have now been able to find
the relevant page and a photostate
copy of the same is in my poasession.

In the Bulletin of the Geological
Survey of India. Series A, Economic
Geology No, 23, Copper, by J. A.
Dunna as revised and enlarged by

MAY 6, 1866

in Statement and Reply
thereto (Sii.)

A, G, Jhingram, S. P. Nautiyal and
M. K. Hoy Chaudhuri, p. 55, it is men-
tioned “in 1924, excrcising their auc-
tion the Corduba Coppler Company
purchased the mining rights at Mosa-
bani from the Cape Copper Company.
Simultancously the company was
reconstru:ted as the Indian Copper
Corporation.

12096

“In 1931, the technical management
of the Corpuration was handed over
to the New Consolidated Goldfields
South Afriea Ltd, under whose mana-
gement operations still continue,”

The year of publication, as ziven
on the Bulletin, is 1865. 1 had there-
fore right and reasonable reason tn
believe that the technical management
of New Consolidated Goldfields South
Africa Ltd, cotinued on the day when
1 spoke in the House. If during the
Africa Ltd. continued on the day when
period after the publication and my
speech in Parliament, the technical
management had been changed the
Minister could have made such s
clear statement and the matter could
have rested there. Instead he totally
denied the whole of my statement re-
gording Indian Copper Corporation
heing technically managed by New
Consolidated Coldfields South Africa
Ltd. In this context the withdrawal
of the relevant Bulletin from circula-
tion is also wvery significant.

It is clear that the Government of
India in their publication Bulletin of
Geological Survey of India gave wrong
information or the information given
was correct but the technical manage-
ment by the South African firm was
termirated before 1 raised the issue
in Parliament. The Minister's state-
ment does not give any clear indica-
tion as to the actual fact. Tt is
regrettable t{hat the Minister instead
of clarifying the position satisfied him-
self by a general statement denying
what I have said and alsp went further
to make some unsavoury remark abott
me. It is now clear that the Minister's
stalement amounts to suppressio veri
and suggestion falsi, and the statement
made by me is correct as based on
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information in the Bulletin of the Geo-
logical Survey of India.

The Minister of Mines and Metals
(Shri S. K. Dey): Mr. Speaker, Sir,
during the course of discussions on
the Bill for the acquisition of the
Undertaking of the Metal Corporation
of lpdia in the Parliament on 22nd
November, 1865, the Hon, Member
Shri Daji made a reference to the
Volume on Copper “published in
1964 by the Geological Survey of
India and said that according to the
information contiined n this book,
“the Indian Copper Corporation ap-
parently owned by Birlas is being
managed by none other than the South
Alrican forcign companies, the ban-
kers of Rhodesia’s Prime Minister, Mr.
lan Smith”. He went on o say “that
in the Volume on Copper on puge 55
{here is a clear mention that the Indian
Copper Corporation’s technical mana-
gumenlg are  the New Consolidated
Goldfields South Afriea Ltd. It is a
foreign company in South Africa be-
longing lo the bankers of Rhodesia's
Prime Minisier, Mr. Ian Smith...... -
The Minister of Steel and Mines, Shri
N. Sanjiva Reddy in course of his
speech denied that the Indian Copper
Corporation was being managed with
the Rhodesian capital and stated that
this company's consultanig are an
English firm and not the Consolidated
Goldfields South Africa Ltd. as men-
tioned by Shri Daji. However, a8 the
following statement appearing al page
55 of the G.S.I. Bulletin on Copper in
India 1965 publication:

“In 1831, the technical manage-
ment of the Corporation Was
handed over to the New Consoli-
dated Goldfields, South Africa
Ltd., under whose management
operations still continue.”

was at variance with the facl that
the consultants of the Iudian Copper
Corporation are M/s. John Miles and
Partners with registered office in UK.
a reference was made 1o the Director-
General, Geological Survey of India.
The Director-General has, after mak-
ing necessary inquiries, confirmed that
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the information in queslion as given
in the above-mentioned Bulletin is
incorrect and out of date. It seems
to have been reproduced from an
older publication without checking.
The Indian Copper Corporation termi-
naled their arrangements with M/s.
New Consolidated Goldfields South
Africa Lid. in 1960 and appointed
M/s. John Miles and Partners of UK.
as their consultants.

The misunderstanding and incon-
venience caused to the Hon. Member
and others from publication of wrong
information in the Bulletin of the
Geological Survey of India on Copper
is regretted. Arrangements have been
made to print and issue the appro-
priate prrata glips incorporating the
correcy statement of facts regarding
the present consultancy arrangement
of the Indian Copper Corporation,

The Ministry of Mines and Metuls
has no knowledge of the rcported
withdrawal of the publication of
Geological Survey of India from the
library of Parliament. There has
been no sitempy at suppression of
correct information on this subject.
On the other hand., the factual posi-
tion stated by the then Hon. Minister
of Steel and Mines that the present
technical consultanty are a British
firm wvir. M/s. John Miles and
Partners, is correct and cannot De
controverted.

Shrimati Renu Chakravartly: Sir,
after hearing the statement 1 feel
that, firstly, you must make a
thorough inquiry how that particular
bulletin of the Geological Survey of
India disappeared from the library
and who was responsible for it, us
say that they are not responsible for
it. Somebody else’s unknown hand is
there.

Mr. Bpeaker: It should be my res-
ponsibility.

Shrimati Renu Chakravarity:
Secondly, certain very unssvoury wnd
unwarranted remarks were made by
Shri N. Sanjiva Reddy in the course
of his statement on this particular
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matter against my colleague and
comrade, Shri Homi Daji. Since it
wuas known that this question was
going to be raised today, why is it
that he is not present here. He
should have been here since he has
unwarranted gpoken in such brash

manner. He shoulq withdraw those
remarks and express regret.
Shri H, N, Mukerjee (Calculta

Tentral): I want to reinforce what
my hon. friend has said, because you
will appreciate that in the Library
Commitiee we muy be in a very
embarrassing situation if it so happens
that a Member of Parliament is pre-
cluded from using a document. 1
really want to know how it happened
and [ wish you lay down the law
about it. 1 noticed Shri Sanjiva
Reddy's presence here some time ago
but now he hag gone away. He may
have wvery important business else-
where which might warrant his pre-
sence there, bup there are certaln
parliamentary proprieties which I am
trying 1o stress with whatever
strength I have. Is it not necessary
ang obligatory for a Minister of Gov-
ernment who is tg be here because
of this item being on the agenda—he
does not always favour us with his
presence—to inform you and to
cxpress Lo you his regret at his having
lo be absent for some unavoidable
reason or is it thal, being 3 member
of the other House, he forgets the
constitutional obligation that he is
responsible to this House for his job,
that it ig at our good pleasure he
holds his employment? It is very dis-
tressing that Ministers treat this
House with contempt, particularly
Ministers from the other House, who
do not seem to know the Constitution
at all.

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I submit that the matter
is serfous in both its aspects? Firstly,
the theft or disappearance—I do not
know whether It is theft really—a
certain vanishing trick performed by
this document....

MAY 6, 1973
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Mr. Speaker;: Why does he make
these comments of vanishing trick and
80 on?

Shri Harl Vishnu Kamath: 1 am
referring to the vanishing trick per-
formed by this document, not by any
person,

Mr. Speaker: He has said disappear-
ance. That is enough.

Shri Hari Vishou Kamath: 1 think
this is the first time in parliamentary
history that this has happened. If
that has happened earlier, we are not
aware of it. This is the first time
this has happened., and it needs
a  thorough and sifting inquiry.
Secondly, a rule might be formulated,
that when a Minister has made a state-
ment, which is called into question
later on, objected to later on, and it
is found to be incorrect and another
statement is going to be made on that
statement, if it is in the order paper of
the House and the Minister is present
in the House, you should kindly ensure
that the Minister does not leave the
House without your permission. If he
has got some urgent business or if the
portfolic has changed hands, that is
all right but even then, he should not
leave the House without getting your
permission.

Shrimati Renu Chakravartty: He
must apologise.

Shri U, M. Trivedi (Mandsaur):
Apart from the impropriety by the
hon. Minister, Shri Sanjiva Reddy, in
just making himself gcare on the very
oecasion when he had to listen to what
is being said, the point that strikes
me as the most important and which
cannot be brushed aside is that such
an ignorance that has been exhibiled
in the highest circles, by the heads
of departments who govern the whole
machinery of Government, existed. We,
as outsiders, who had to move about
in the Jawar mines and the Copper
Corporation and all that, knew that
certain things did exist and that the
statement could not be true and the
bulletin issued could not be true. How
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could such a statement be issued in
the bulletin itself and what action does
the Government contemplate to take
agains{ the officer or officers concerned
wilo issued such a statement?

Shri Ranga (Chittoor): All that has
followed from the lips of my hon.
friends, I am sure, has the support of
aimost all the Members of this House.
1 need only add one point. In the
course of our parliamentary talks, It
is true  that we do make observa-
tions and indulge in a certain amount
of.. ..

Shrimati Renu Chakravartty: Pole-
mics.

Shri Ranga: miuitual eriticism
und making jokes; but when we are
found to have made a mistake or an
incorrect statement and all the con-
sequences follow of asking for (orree-
tion and when a correction is made,
it is only proper on our part io with-
draw all those parliamentary sallies,
replies, criticisms and witticisms that
we indulge in. That has not been
done by my hon. friend. He has only
regretted the Inconvenience caused to
Shri Daji. It is not specially the
experience of Shri Daji alone; it is
the inconvenience caused to every
Member of this House when one Mem-
ber is dealt with in that fashion.

Mr. Speaker; “To others also”, he
has said.
Shri Ranga: The remarks that the

Minister had made following upon
that particular guestion must be re-
gretted and must be withdrawn. They
have already said that we would like
you to give a definite direction to the
Leader of the House to see that the
Minister, whose statement is called in
question and who has to make a cor-
rection in the course of h.s own state-
ment, must himseld{ be prepared to do
it in the House and nv get it done
through one of his deputies,

Shri Daji: Sir, my first submission
is to you and, through you, to the
House. The Rules Committee should
re-cxamine the question of Direction

1888 (SAKA) in Statement and 15102
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115. It has got to be re-examined
because we are only permitted 1o make
a statement, the Minister replies 1o
that and the whole thing goes to rest,
But, sometimes the matter must be,
gone into depth to find out ultimately
who is wrong. This reply of the
Minister itself has given an occasion
for me to counter-reply, At the pre-
sent moment I am once again submit-
ting that the information given by
the Minister lo the House is wrong,
that the information given by the con-
cerned oMcers to the Minister is
wrong. that the Geological Depart-
ment had withdrawn it not only from
the Parliament Library but also from
the University Library and public
libraries, whercver it was issued. It
was withdrawn by the orders of this
Department itself. Once again, the
officers have misdirected the Minister.

Secondly, in such a case when we
find that the Minister rests on the
advice of officers and comes and says
that it is wrong, is it not a contempt
of the House committed by the oflicers
who directly and deliberately mislead
the Minister? On the Jast  occasion
also 1 read out from the Bulletin and
pointed out the page number; but even
then the Minister does not even con-
stit the bulletin and says, “All your
information is false and you are in the
habit of giving such information."

Thirdly, I can understand tha! it can
be withdrawn from other libraries by
a Government directive, but can it be
withdrawn by an executive direction
from the Parliament Library? It is a
very serious matter. It pained me
more. If I do not get it in the Delhi
University Library, 1 do not mind.
But can a book be withdrawn from
the Parliament Library which s in
youy custody?

Mr, Speaker: It was here with us.
Tt was taken away for correction and
it has already been returned.

Shri Daji: When was it returned?
Whose permission was obtained o
withdraw it?

Shrimati Rens Chakravarity: Why
should they take it away for correc-
tion?
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Mr. Speaker: Ii was taken in Octo-

ber and returned in November, 1n the

beginning of December that was done.

Shrl Harl Vishnu Kamath:
time for correction,

A long

Mr. Speaker: The crucia] point is
that when under Direction 115, p Mem.
ber has to make a statement asking for
the correction of a reply or a state-
ment made by u Minister, whether it
is necessary for that Minister to be
present in the House when that cor-
rection is to be made. 1 think, all of
us should ngree, that when that state-
ment concerns one particular Minister,
he ought to be present. That appeals
to commonscnse and  should be a
regular procedure. I hope, the Minis-
ters would take note of that, that when
it concerns a particular Minister, he
ought to be present,

The Minister of External Affairs
(8hri Swaran Singh): Hc has ceased
1o be in charge of it,

Mr. Speaker: Even though the port-

folig is vhanged,

8hri Daji: Who had withdrawn it?
Who has corrected it?

Mr. Speaker: The Geological Depart-
ment,

Shri Daji: The Minister just now
said in his statement that his depart-
ment did not take any book for cor=-
rection. That statement is false....
{Interruption).

The Leader of the House (Shri Satya
Narayan Sinha): Hegarding your
observation about the previous Minis-
ter in charge of steel and mines, I
quite agree that the Minister concern-
ed should be present; but, T tell you
that he has not done 1t deliberately.
Perhaps, it was because he was under
the impression that the portfolio has
chonged; imadvertently he must have
done it. It was nothing deliberate.

1968 in Statement and Reply

thereto (Sit.)
I think, in future we shall see that
your observation is implemented,

15104

Shri Barrow (Nominated—Anglo-
Indians): May I ask, Sir, how a book
from the Library can be taken? If the
Department wants to make a correc-
tion, the normal procedure is to send
a correction slip.

Shrl H, N. Maukerjee;: How can a
book be taken away for correction?

Mr. Speaker: I will find out how
a book can be taken away.

Shri H. N. Mukerjee: Please make

an inquiry and let us know.. (Inter-
ruption),
Mr. Speaker: I will convey it....

{Interruption).

Shri Hem Barua (Gauhati): Sir,
what I wanted to know is: (a) when
certain facts were disclosed on the
floor of this House regarding that
notorious Jorhat jeep accident on 7th
March. ...

Mr, Speaker: How can that be
acked now?

Shri Hem Barua: .. .... Vou were
pleased to direct the hon. Minister

1o collect the information and give
that informration to us. T just wanted
to know whether the information has
been collected. (b) When it was dis-
closed that two dclegations, one of
Naga hostiles and another of Mizo
hostiles, had gone to Dacca, the capital
of East Pakistan. and met there
Marshal Chen Yi and Dr. Bhutto, the
Pakistani Foreign Minister, the hon,
External Affairs Minister said that he
did not have the information. We
would like to have the information
from him if he has collected it by now
and enlighten us on that

Mr. Speaker: 1 cannot ask him just
now. If he has the information, he
may give it sometime later when he
speaks,

—_—
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13.19 hrs.

RESOLUTION RE: CONTINUANCE
OF PRESIDENT'S RULE IN KERALA

The Minister of State in the Minis-
try of Hone Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Sir, on behalf
of Shri Gulzarilal Nanda, ] beg 1o
move the following Resolution:—

“That ihis House approves the
continuance in foree of the
Proclamuiion dated 24th March,
1965, in relation to the State of
Kerala, issued under article 356 of
the Constitution by the Viee-
President of India, discharging the
functions of the President, for a
further period of six months with
effect frorn May 11, 1966."

13.19} hrs.

[Mgr., DEPUTY-SPEAKER in the Chair]

I need nut recapitulate the history
leading to the issue of the Proclama-
tion on the 24th March by the Vice-
President, as the House had approved
of this Resolution on the Tth May, 1865.
This Procramation was extended by
resolution of this House on 8th Novem.
ber, 1865 for a period of six months
from 11th November, 1963, and this
period expires on the 10th May. The
grounds for which the Proclamation
had to be continued in force are well
known to the House and the continu-
ance in fore* of that Proclamation has
been approved by this House,

Members would, naturally, be anxi-
ous to see ‘hat a popular government
is set up in Kerala as quickly as
possible. 1 may say that the Gov-
ernment al o shares the same view
because however benevolent and demo-
cratic a manner in which the Presi-
dent’s rule may be carried on by the
Governor and his officers, it cannot
substitute 3 democratic responsible
Government and the people of Kerala
would alwiys feel that they are

deprived of a popular responsible
Government. [ appreciate these feel-
ings and share the view. Tt ia, there-

VAISAKHA 16, 1888 (SAKA)

President’s Rule
in Kerala {(Res.)
fore, that the Government is nlso keen
to see that the President's rule is 1ot
continued any longer than is nects-
sary.

The Government has examined all
the possibilities. Having considered
this question whether the present
Proclamution should be extended for
a further period of six months or not
und after considering all the relevant
fuctors, the Government have come
to the conclusion that further con-
tinuance of the President's rule has to
be extended for another period of aix
months.

Shri Vasudevan

151¢6

Nalr (Ambala-

puzha): Where is the Governor's Re-
port this time?
Shri  Hathi: The circumstances

which led the Government to this
conclusion are that, if the elections are
immediately held after the expiry of
the present Proclamation, in the Gov-
ernment's opinion and judgment, no
political party has any clear chance
of winning elections. Even if the
judgment of the Government may not
be right and even if it is decided that
the Proclamation should cease, it will
not be possible to hold fresh elections
just now, at least till the monsoon is
over, that is, before October-Novem-
ber, 1986.

In view of the General Elections to

be held in February, 1967, holding
elections in Kerala earlier will not be
worthwhile. Under these circumst-

ances, it is rather reluctantly that I
come forward before the House with
this Resolution.

1 would like to mention that, as I
have said already, the President's rule
however benevolent it may be cannot
substitute & democratic responsible
Government.

Shri Vasudevan Nair: Who sald TF
is a benevolent Government? It Is
such a useless Government.

Shrl Hathi: | have already said it.
With that end in view, if something
could be done, we have been trying
to meet the Members of Kerala. We

have met during this year and we
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have met for about five times out of
which twice we held a meeting of the
Consultative Committee in Trivandrum
itself so that the Members of the Com-
mitlee also could know the local prob-
lems and also discuss them with the
local people there. More than a dozen
Bills were discussed and issues relat-
ing to the ectonomic development of
Keraka in the field of food, irrigation
and power were also discussed. The
Committee had also the opportunity
of having the Food Minister, the Rail-
way Minister, the Deputy Chairman
of the Planning Commission and the
Minister of State for Planning for
discussing various questions of import-
ance,

Shri Harl Vishnu Kamath (Hoshon-
gabad): On a point of order, Sir.
When the affairs of Kerala which have
been wrongly deprived of its Legisla-
ture are being discussed and the
Minister js reading out an interesting
speech, I think, there should be a
quorum in the House,

Mr. Depuity Speaker: The bell is
being rung....now there is quorum,

ShAd Hathi: The most imporiant
question which had been baffling the
Government of Kerala for all these
years is the problem of encroachment
on Government forest lands. A sub-
committee, as the Members know,
has been appointed to look into the
question. Its report has been receiv-
ed and is under the consideration of
the Government and the decision
which will >merge out of this will be
@ policy decision and a State policy
will be evelved aboui this problem
which has remained unsolved yll these
years., It is also decided that pend-
ing consideration of the report, the
staius quo will be maintained. There
seems fo be some misapprehension
amongst sojne Members that evictions
will continue pending this. I may
assure, the status quo will be main-
teined and no evictions will be had.

Shri Vasudevan Nair: May I know
whether the hon. Minister is correct-
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Ing the answer that he gave to the
question sometiime back?

Shri Hathi: In case any Jland is
acquired for the purpose of a project,
then, naturally, eviction will have to
be done--that is a different matter—
but not on the ground of encroach-
ment, If some land is acquired for
the purpose of a project, then evic-
tion will be had.

Shri Vasudevan Nair: The Parlia-

mentary Sub-Commitiee took into
consideration all thesp faclors and
they submitied a report. You have

promised that report will be considered
first and then only a decision about
the evictions will be taken. Are you
going back upon that assurance?

Shri Hathl: I am not going back.
That is why I am again mentioning
very clearly that pending the decision
which the Committee will take on the
report, there will be no eviction, This
is what 1 say. There is a slight
misapprehension or misundersianding
that supposing some land is acquired
for a project, what will happen? Iam
sure il cannot be acquired in so short

a lime. Therefore, ihat question also
should not arise. [ wantl to make this
clear thal no eviction will be had

and that the status quo will be main-
tained till the Committee lakes a deci-
sion.

There were a number of other ques-
tions which were raised. I would not
like to go at length into all these
guestions now because we will have an
opportunity of discussing these ques-
tions within the next two days when
the Kerala Budget will be before the
House. My Resolution is for the con-
tinuance of the President's rule for a
turther period of six months.

1 move.

Mr, Depuly-Speaker:

moved:

Resolution

“That this House approves the
continuance in force of the Pro-
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(lamation dated 24th March, 1965,
in relation to the State of Kerala
issued under article 358 of the
Constitution by the Vice-President
of India, discharging the functions
of the President, for a further
period of six months with effect
from May 11, 1966."

Shri Ranga (Chittoor): Mr. Deputy
Speaker, Sir, I rise to oppose this
Motion.

I am extremely  sorry that  the

Uniop, Government should have re-
duce-d 1self to this position that in-
stead of  becoming the author of
democracy, it becomes the author of
diclatorship and tyranny. They say
that they themselves de not want
dictatorship or tyranny, that they are
very much in love with popular res-
ponsible Governmeni, but whal ac-
tually they are doing is just what any
dictatop would do. It would only
mean this that if the present ruling
Party were {o succeed in any general
elections, and even in States, in gett-
ing o workable majority or emerging
as the single largest Party with only
o few voles more needed lo guin a
majority, they would llke to allow
ropulay institutions to function therc
hut not otherwise. Ewven when they
do not have a majority, they wish 1o
exercise the privilege of distributing
power or selling power, as it were,
among other Members of the Legis-
lature belonging to the other parties
in order to manufacture s workable
majority and run the whole show.
When they fail to achieve these two
objectives, when these two mvans are
denied to them, that is of
getting a clear majority by themselves
and manufacturing a majority
somehow or other by political pro-
stitution, they have no interest in
democracy and democratic institutions,
and they would like to take advariage
of this constitutional provision in
order to bid good-bye to popular
inslitutions and responsible govern.
ment.,

This Government stand self-con-
demned in the methods that they have
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adopted, in their vain efforts to gain
o majority in Kerala. They have gone
vut of their way to put in jail a large
rumber of the political leaders of
Kerala belong to one  political
party, namely the Left Communists.

Shri Bibhuli Mishra (Motihari):
All the political parties combined to-
gether alse could not form a govern~
ment

Shri Ranga:
under the DIR.

They imprisoned them

Shri Hathi: Now. they are nol in
Jail.

Shri Ranga: At that time they
were  imprisoned.  Goverrment had

put  them in jail and hoped for a
majority for themselves. But as ille
luck would have it for them, the
people in Kerala refused to accept
the decision made by the Government
against those leaders and elected those
very same leaders to the Assembly.
And why did Government put them

in jail? They wanted the country as
a whole to accept those people as
traitors, ‘They looked upon them as

traitors, and then appealed to the
people to accepl their judgment that
those people were traitors, but the
people of the State refused lo accept
that judgment. Today, Government
themselves have accepted the decision
of the people that those people are
not, after all, traitors but they are
also citizens, and they are also patri-
otic people and they are entitled to
exercise all the civil liberties and
fundamental rights that all the rest
of us are entitled to exercise and
cnjoy, and that is why Government
have released them all unconditionally.
What does this show? This shows that
the Government stand self-condemneq,
That is, the step taken by the Govern-
ment at that time which was not
approved of by the people at that time
is not approved of by he very same
Government now. The only differen-
ce ix that two years have clapsed
since then [n these two yrars Gov-
einment raight say that things have
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changed. Bul have they changed to
such an extent that the DIR should
go? Government themselves say that
they have not changed much, and they
have not changed to such an extent
that the DIR should go, and that the
Left Communists should be branded
as traitors or as enemies of the coun-
try but the Left Communists are en-
titled to function as a political party
just as well as any other political
party. Therefore, what other judg-
ment can &ny reasonable man come
to except this that this Government
had made a wrong judgment on that
occasion and they have continued to
make that wrong judgment till today,
and, therefore, they stand self-conde-
mned?

Then, where is the guarantee, now
that this Government have got used
to this method of making short shrift
of our democratic institutions, that
they are not going to set aside demo-
cralic institutions in other Staies also
at the end of the general elections if
they were to find themselves in &
minority, that is, if they were to find
the ruling party to be in g minorily
in a number of States? And where
is the guarantee that in @ number of
States the ruling party is not going
1o be in a minority? And if they are
going to be in a minority and if they
nre going o pursue the same unde-
mocratic methods that they have pur-
sued in Kerala, how can this House
in dll conscience give this power re=-
peatedly to Government to continue
te set aside these democratic institu-
tions?

Thirdly, why do they not want
clections now? Did they not have
elections in similar eircumstances once
before in Orissa, just a few months
cnly before the general elections were
going to take place in the whole of
India? But why is it that in this State
they do not wish to do it? For, for
the last two years, they find that they
have not done enough and they want
another six or ten months to carry on
their political log-rolling and a regu-
lar political process of prostituting our
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political leadership in the different
political parties to such ap extent that
it would be possible for them to
manufacture a workable majority, and
for this, they want to have some more
time. They do not want this addition-
al time in order to improve (he State
by having some developmental plans;
they do not want to implement the
developmental plans to improve the
economy of that area and then present
an improved Stalte of Kerala un a sil-
ver plaiter to the democratic leaders
who would be expected to come into
power at the end of the next gencral
elections. They do not want to do any
such thing. All that they want to
do is somehow or other to go on
managing or mismanaging their poli-
tics ip, that State and use the funds
that are placed so arbitrarily at the
disposal of the Governor and the Ad-
ministration in an irresponsible man-
ner. I am saying that with all due
sense of responsibility, because this
Advisory Body has no real power at
all and ha:; no power to conirol the
administration  there. So, they use
these funds, powers and privileges of
Government in an irresponsible man-
ner in order somehow to gain move
and more support for their own party
snd help it 1o install itselfl in a majo-
rity at the end of the mnext general
elections. Anyhow, this part of the
House cannot be a parly to allowing
the Government to use this—it is
not a privilege but—this nefarious op-
portunity to destroy democracy and
democratic freedoms and democratic
decencies.

In the meanwhile, even the deve-
lopment of Kerala is being dwarfed.
If only there had been a responsible
Government there it would have been
possible for them to negotiate with
the Union Government in making
their so-called one year's plan for the
first year of the Five Year Plan period
and get many of their developmental
plans accepted and get them introduc-
ed and also dovetailed into the national
plan so that the people of Kerala could
Le assured that all that would be
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possible and that could be possible
would be done such as in regard to
the development of their forests,
their fisheries, their industries, and
even in regard to the total amount of
food that could be placed at the
disposal of the people there and also
the power that is so badly necded by
the industries there. It is a noto-
rious fact that wunlike in the other
States, the industries in Kerala are
suffering from a power cut, a3 more
serious degree of power ~ul so much
s0 that most of their industrial planis
are gbliged to function only at 50 per
cent of their total capacity, if not less
than that, with the result that thou-
sands and thousands of workers are
forced to be unemployed....

Shri Vasudevan Nailr: About 50,000
of them.

Shri Ranga: About 50,000 of them
are forced to be unemployed and the
industries themselves are obliged to
pay lay-off compensation to the wor-
kers and thereby also they are running
into losses. All this is happening
there. Much of this could have been
avoided if there had been a popular
Government.

The only point that my hon. friend
and the Government could raise in
their favour is that not one single
political party could be expected to
achieve a majority. I have already
said so, and I repeat il now, that
there is no need for them to go on
waiting for some one political party
to achieve a majority. They can
have an all-parties’ Government
there. 1 make that offer to our friends
and ask them to investigate into this
matter. My hon. friend said in the
first instance that he did not krow
much about it and he did not know
whether that would be consistent with
our Constitution. On the second
occasion he said that he was going
to study it. On the third occcasion now,
God alone knows what he is going
to say. Let me give this warning to
my hon, friend as well as this Gov-
ernment. There is no guarantee that
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at the end of the next general elec-
tions, in all the States of this country,
the ruling party is going to get a
majority. I should be very much
surprised indeed, and I should be very
much disappointed with the people,
knowing as 1 do the sense of discon-
terd ang dissatisfaction and disaffec-
lion that is prevailing in their heart
of hearts all over India, if in not less
than three States the ruling party
were not to find itself in a minority.
It would not be possible for them to
form the Ministry in those cases.
Then, what are Government going
to do? Would they like it? It cen
easily be seen from their past beha-
viour that they would not like the
communisis alone to come into power
in any of these threc or four Stater.
They would not like it. You can sce
it. They would play all sorts of tricks,
as they have been playing here in the
case of Kerala; whether they are
scrupulous or unscrupulous, honest or
dishonest, constitutional or unconsli-
tutional, they would certainly leave
no slone unlurned in order to prevent
the communists from coming into
power.

Under those circumstances, wha! is
the best thing for them to do? Would
it not be better from their own point
of view to take the opportunity under
these cireumstances to have an im-
portant say in the governance of those
States where the communists are like-
ly to come into power? If they do
not do that now, how would it
be possible for them to de that?
It they were to hang on to the
present idea that u majority party
alone can come into power and
the rest of them go beyond the
pale of political parinersi®p in
the governance of any one of the
States, how can they do that? If they
arc generous, if they are really demo-
cratic-minded they should make up
their mind here and now when in
power to do thig go that later on whenr
the communists happen 1o come into
power as the ruling party. it would
be made possible for them to become
part and parcel of the governance of
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that State by having a coalition
government. Let them start it now.
Let there be an all-party government
today having the ecommunists alsn,
right and left, everybody, as partners
in the government. If they do that
today, iater on when the communisis
achicve a majority it would be possi-
ble for them to demand and indeed 1o
expect the Governor as well as the
President to constilute & government
in which both the communists as wel'
as the Congress and other political
parties would be partners in a coali-
tion, which will be a political'y res-
ponsible democratic governan:e and
partnership, & composite  all party
ministry which we would be ab'e o
have, That is the only way we can
safeguard democracy in this country.

1 have already indicated that there
it a precedrnt existing in Switzerland
They may say that it would not be
possible for an all-parties govern-
ment to take quick decisions. What
are the dceeisions they are taking in
Kerala now? For the past two years,
they have not been able to take any de-
cision at all. Surely an all-party go-
vernment cannol be as deadened and
cannot behave as wooden as is the
case in Governor's rule. It would not
be impossible for them to make those
decisions but they should make those
decisions by consensus. The com-
munists cannot have it their own way,
nor can the Congress have it its own
way. Both of them have got to nego-
tiate and work, try to reach agreement
by mutnal discussion and understand-
ing_ It would be passible to reach agree-
ment that way and proceed: but if
they are unable to reach an agreement
on any one matter, if there I3 some-
thing which would not be agreeable
to almost all of them, the statws quo
would continue, whatever might be
that position.

In regard to forest, it has happened:
in regard to fisheries it has happened;
in regard to this power cut, it is hap-
pening. I regard to industrial deve-
lopment of Kerala., it is happening.
There is ne development today, what
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to talk of quick development, either
in the right or in the wrong direction.
I onc party alone is there jn power,
it has a'l the monopoly which it
exercises, as this government has been
exercising in an arbitrary  manner.
Nevertheless, under the other arran-
gement I propose, the government
would move, it would be dynami: and
progressive. Let them take courage
in both hands and become generous
and be willing to have an all-party
governmentl in as many States as
possible, certainly in all those States
where this  ruling party may find
itsclf later on, after the next election,
in a hopeless minority, so that they
can a'sp share in that government
later. But they cannot very well
cxpect that to happen unless they are
agreeable to that now.

Now, all these people have been
rcleased, almosy all of them. Shri
Gopalan and the other lefl commu-
nitt leaders have been released; the
Right communist leaders are also all
now putside jail, Let them invite them
instead of extending Governor's rule.
Let them agree to form a coalition
government in Kerala. If they are
not willing to form a coalition go-
vernment, do they expect us to believe
that thuy, the Congress people, are not
the enemies of democracy and the
cnemy of people's raj? Let them
take the courage and agree to form a
coalition government of all parties.
Let that government run the show
till the next general elections in 1967.
The elections have already beep held
there in Kerala, and those elected
members are there all alive; only this
Government has perpetrated a con-
stitutional impropriety in not inviting
the elncted members to take their
cath of allegiance so that they become
politically regu'ar members. Let them
invite a'l those people mnow. They
fre the real representatives of the
people and not the Governor or the
advisers nor this Union Government.
They are the real leaders of the
people. they are the real spokesmen
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called in all sworn ip and asked o
form an all-parly government in
Kerala, In  that  way alone, the
safety and progress of democracy.
not only in Kerala but in all other
states, can be saleguarded now s
well as in the future.

Shri H. N. Mukerjee (Calcutta
Central): Mr. Deputy-Speaker. 1 join
my f{riend, Prof. Renga, in our oppo-
sitition 1o the noxious  Resolution
which our friend, the Minister of Stute,
has placed beforg the House. 1 do
not have 1o flatter our esteemed coi-
league, Prof, Ranga. Buir  he  has
made & fist-class parliamentary
speveh, and yet we see in this House
u listless atmosphere, and if a techni-
cal objection s raised, we will have
Lo adjourn,

This huppens because there seems
to he an almost fatalistic conception
in somg parts of the country  that
this Grovernment being what it is, vou
cannol expect anything better, that in
relation to Kerala, this Government
has made up its ming with the uc-
complished focl, & very nouseating
fact, namely the continuation of an
uiterly undemocratic staie of things.
not because of any fault on the part
of the pevple of Kerala, but because
ouf the addiction 1o power which is the
only  recognisable passion which
characterises the ruling party in the
country today.

So we had the deleetable pectacle
of a reluctant Mr. Hathi moving this
Resvlution. He 15 a good friend of
ours; none of us ever wishes to say a
harsh word about him and he deserves
that kind of fecling so far as we are
concerned. Bup it reslly made us
laugh—at least it made mc laugh—
when he said he was very reluctantly
moving this Resolution because, like
the rest of his colleagues, he is wedded
1o democracy and parliamentary
system of government and all that
kind of thing. As I said once in this
House, like many wedded couples, our
friends of the Congress Icadership
live apart from what they are suppos-
ed 1o be wedded to. namaly democracy
and the parliamentary system,
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Mr, Hathi said that he was very
unhappy about having to move this
Resolution. Why  bring all this un-
happiness over your devoled head?
Why not do the decert thing about
Kerala® Why pursue these policies
which are the very negation not only
of democracy but also of decency?
Why go on paying for the original sin
which the Congress party committed
when in 1959, they pushed out of the
picturg the Communist Government
of Kerala” And since that time, they
have neven beep able to  have a
moment's peace with their own con-
science; sinee that time, they  have
never been able to satisfy either the
country or themselves that whal s
being done in Kerala is the right thing.

He is asking us now lo extend far
another six months the position whan
the President’s rule continues in Kerala
and he is invoking articlg 356 of the
Consitution. How long are we going
to rely upon these emergency provi-
sions of the Consitution? How long
are we going to rely on a continuation
of such ugly hangovers of the pro-
independence past, namcly section 45
and section 93 of the Government of
India Act of 1833 which were incor-
porated bodily into our Constitution,
and for which the makers of our
Constitution gave an apology that
these are transitory. temporary em-
ergency provisions which wou'd be
removed as soon as possible out of
the picture and which wnuld be
taken resort to in the most special
circumsiances?

In America we find thut alter all the
Union Government can intervene
when there is resistance to federal 1w
to the authority of the Federal Mir-
vernment, in order to maintain whaet
is called the indissoluble union of the
United States of America. but there ‘s
no provision for suspension of 'he
State Constitution by the Union
Government on the ground of failurc
of the consitutional machine. And
in Kcerala, what actually has happen-
ed thai it requires this kind of lhing,
and how long are you going to do
it* Even the transitory provisions of
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the Constitution allow for a maximum
period of three years. This Govern~
ment is continuing with an emergency

proclamation for more than three
years now. They never bring the
spirit of emergency to tasks which

need doing, to problems of food,
io problems of economic reorganisation
in their battle for economic advance,

they do not think of an emer-
genecy  spirit,  but on'y in  order
to put down the opposition to
itself, only in order to  keep this

monopoly of power all over India in-
tact, only in order to prevent any
other political party, whether com-
munist or any other, to break the
Congress monopoly of power at the
weak links which are coming up
emerging  in province after pro-
vince, only because of that they per
sist in the policies which they are
pursuing.

Mr. Rangs was absolutely correct
when he prognosticated that if ore-
sent indications are any crileria. then
in the elections 1o come in 1967 there
would be a number of States where
the Congress Parly would never con-
ceivably, if elections have any sense
about them, be able to come back in
a majority. What does the Govern-
ment propose Lo do about it? Domng
what it has done in regard to Kerala.
imposing President's rule? If it :an-
not win by the power of money which
alone it controls, if it cannot win the
voles of people because it has got nll
the monevbags on its side, does it
propose to pursue these methods?

Mr. Ranga referred very rightly to
the case of Orissa, How was it that
in late 1861 elections were held in
Orissa in spite of the objection which
1 myself, along with some of our
colleagues in this House like Mr.
Dwivedy, had gone to the then Prime
Minister to place before him? Our
objections were overruled. We had
put forward arguments which were
much more vaild and reasonable. T
can claim to say, than the arguments
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now being put forward, for noi hav-
ing elections in Orissa,

And the reasons are absolutew
patent for anybody who has eyes 1o
see. They are not able, in the coadi-
tions prevailing either in Orissa ur In
Kerala. to have a majority, and that
is the long and short of it, they are
not going to have elections,

Mr. Hathi says “Oh, the weather s
unpropitious, we cannot have elec-
tions.” In which country do we live?
Do we come from Switzerland?
Switzerland may have some politlical
models which might be pursued, but
do we live in Switzerland or Green-
land or what? This is a tropwal
couniry where there is raip and sun.
and summer and winter of whatever
sort we have gol, and we have 10
make do with our own country

Who tells Government that therc
cannolt be elections for six long
months? 1s it democracy?” In Eng-
land, in three weeks' time they can
hold elections. We are a bigger coun-
try, we are 1 more complicated coun-
iry, a more difficult country, bul for
that reason, [ am not letting anyoody
get away with the statement that for
six months vou cannot possibly have
an election. and in November natu-
rally you can wait till February, 1967.
All this is procrastination, which is
being practised with the most 'mnis-
chievous purpose. and that purpose is
something which shows up the utter
lack of scruple. the complete lack of
principle which pervades the activi-
ties of the Congress Party.

The way the Congress is  going
ghead can be seen from what Mr.
Hathi has said. He referred again to
another astrological performance of
his own and of the then Governor.
Mr. Jain, the prediction that no parly
can have a majority. On the last
occasion there was a party with 2
majority, there was a majority in apite
of the Government claiming, sn the
basis of the Governor's report, ahich
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was unauthenticated as the Housc
knew to its distress. We never like
the idea of a Governor being shown
up as having said something which is
not true, but this House did discover
that. We told Government on  taat
occasion, and we had the facts at our
disposal. that there was a majorily
on behall of my party which may
have had a small representulion in
the actual elected House in Kerala. I
had said in this House, and I repeat
what I had said was truce, Lhat we
were ready to join hands with the
left Communists to form  a Govern-

ment, and there were olher peopiv
who would have joined hands
forming a Governmenl, The Left
Communists, with  the support of
others, could muster &8 majority 1o
form a Government. They say no

party can have a majorily to form =
Government. Who has put thal idea
inte Government's head” Why should
Government col'ect an ides which is
very favourable o the continuation
of its own grip on power, and there-
by deny the people of the opportunity
of electing their own representatives”

Bul that is exactly what they are
doing
In Kerala, therefore, it is some-

thing which stinks, something which
is nausealing, which is noxious—the
principle or lack of principle which
the Government has been pursuing
for =0 long. This is @ matter which
has been said in this House over and
over again. [ do not wan! to labour
the point.

But when I see this kind of list-
lessness, this propensily towards
fatalistio acceptance, I would warn
the Government: Do not judge by
the tempor of this House. Things are
seething outside, and if you do not
sec the handwriting on the wall,
you would know it to your cost,
and vour cost, unfortunately, may also
be the cost of the country, and that
is why | am concerned that you
should drop those democratic pro-
prieties which you have no business
to discard, and that ls why there is
no reaeson for us to continue to give
sanction for the continuation of
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President’s rule over Kerala, no
reason for continuation in Kerala of
a state of things where the peopiz
of that region arc treated de jacto
as third class citizens who are depri-
ved of the opporiunities of access 10
fundamental rights in our country.

In the very satisfactory administra-
tion which the Government claims to
have set up under the President’s
dispensation in Kerala, what exaclly
is happening? At this very present
moment, the non-gazetted officers,
NGOs as they are commonly known,
arc on the war path in Kerala. They
have beep agitating for many months
On the 24th May, | understand, they
are going on b strike. They waited
for a long time, and then when the
Pay Commission was appointed, its
recommendations were disappointing,
and uptil now the only idea which
Government has in its head is tha!
the movement of the NGOs has to ne
suppressed. That is the only thing
that the Government knows, it never
applies its mind to the solution of
problems in a human and decent way.
it wants to depress popular desires
and popular feelings, and that is the
idea which it has got already in rv-
gard to the NGOs, and there again I
warn the Government that any atti-
tude which smacks of that kind of
authoritarian tyranny in regard o
the legitimate claims of the NGOs
would defest itse'f.

In relation to the teachers 1 dis-
cover that they are also going uvn @
strike. They have given notice uf
their intention to strike on the 22nd
June. 1 have got here & represenia-
tion from the All Kerala Privale
College Teachers' Association. We
discover that for a long time the col-
lege teachers in that part of our coun-
try were paid scandalously low wages.
that they had been assured that the
all-India UGC scales would be adop!-
ed from lst Oclober, 1984, and cri-
vale rollege teachers in & majoiity
would be brought on a par with
those of lecturers in Government col-
leges, but these assurances were never
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fulfilled. Now, they are pinning thcir
hopes un the Government declaration
recently that the Union Government
is ready to bear 80 per cent of the
financial burden involved in the Uni-
versily Grants Commission's  schems
regarding the latest  pay-scales  for
college teachers, and they are clmm-
ing that since Kerala is under Presi-
dent’s rule this pay revision shwould
be given effect to at vnee withoul any
delay. This is the kind of [feeling
which is germinatling in Kerala, this
ig the kind of grievance  which has
overtuken the most sedale sections of
the population. which are threalvning
to take resort to strike if their de-
mands are not accepted.

14 hrs,

1 know that for a time there was
in Kerala so much despair and dep-
ressiuon thal some people had come to
think that perhaps politizal stability
was a kind of goods which were be-
yond the reach of the people of
Kerala, and some people might even
have welcomed President's rule. 1
have even heard of talks, which were
not really representative of the feel-
ings of the people, that if this insta-
bility continues, & part of Kerala can
go to Mysore and a part to Madras,
as it used to be before, and we can
at least be restored our constitutional
rights of cilizenship of this country,
whether in one State or the other
That of course is an idea which can
no longer pass muster becaus: the
people of Kerala have gol their uwa
provinee, where they have their ow:s
language which they love dearly and
which they cherish for very right reu-
sons. Bul on account of the continu-
ously manipulated political instability
there was a feeling growing amongsi
sections of the people that possibiy
one might never get any results by
having these elections held from Lime
to time. Bul nearly a year's sxperi
ence of President’s rule, the antire
prople today are feeling that they
should have and must have a demu-
cratic sel-up a8 soon as ever that is
possible.
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Then, as Shri Ranga huas  already
suggested, the advisers at  'he top
buresucratic hats are having a heyday,
Basic pulicy questions are being ducid-
ed by the people who should mercly
be the implementing agency and no
more thap that. All parties includug
the Congress party in Kerala, T un-
derstand, have recently criticised the
Government  for making changes in
the system of reservations for b
ward classes i technical and educa-
tiona! institutions. T understand &lso-
1 am speaking subjeet to correction—
that the Governopy made a s=tatement
that he hud every right to take pulicy
decisions. [ am amazed 1uv  hear of
this kind of thing. We are told whal
is being done or is sought 1o be done
by the Purliamentary Commitice on
which some of our colleagues here ia
the House are members, along with
the Ministers concerned. What aboul
this Parliamentary Committee?  Who
makes the policy devisions? Why s
it that the Governur <laims that he
has the right, as 4 nominee of the Presi-
dent, tv make pulicy decisions? As
a Member of Parlinment who  does
not belong to this  Parliamentary
Committee, I have been saying in this
Huouse repeatedly, what about he
work of this Parliameniary Commit-
tec: why dont we get reports of this
Parliamentary Committee? It iz a
Committee just as we have the Esti-
mates Committee. the Public Accounts
Committee and the Commitice on
Public Undertakings. and the Punjabi
Suba Commitiee All these are orgi-
nisations which report to Parliament.
Where are the reports of the Kerula
Committee? How is Parliament look-
ing after Kerala? How is a modicum
of democratic representation being
offercd to the people of Kerala? How
is it that a Parliamentary Committee
functions in such & way that from
lime to time we read reports in the
papers. saving that the Oppusilion
Members, perhaps with some Congross
Members also, are walking out of the
meelings of the Parliamentary Com-
mittee because of the atlitude of the
Home Minister., which was by no
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means satisfactory to the interests of
the people of Kerala? But this kind
of thing goes on, and the Parliameu-
tary Committee is perhaps functioning
in a siluation where it is bound hand
and foot and does not funclion .n an
atmosphere where the wind blows
freely and where the cobwebs of pre-
judice could be removed because of
the wind blowing freely, and this is
not the way in which we can have
anything like a decent democrtic set
up in vur country.

Thercefore, 1 feel that this ropeated
continuation of an emergency silua-
tion cannot be tolerated.  We o fuedd
that this continuation of President's
rule over Kerala which  amounfs in
the people of Kerala being deprived
of their citizenship rights altogether,
is nut a matter which could be com-
promised. We say. if In regard fo
Orissa in 1961 that kind of decision
would have been taken—Orissa is pos-
=ibly more subject to rainfall than
Kerala, with heavier rainfall—if that
van be done in Orissa, 1 do not see
why an clection cannot be held in
Kerala. In Kerala, if elections ure
held. there is no doubt as to the re-
suit. Shri Ranga had already refer-
red to our hon, friend and colleague,
Shri Gopalan having returncd 1o this
House. He has referred very rightly
to the idea which Government were
trying sedulously 1o propagate {il] the
other day, that these left Communists
whom they have put behind the hars
—though having nut one of them tricd
for one single instance of dercliction
of duty—were traitors to the country,
and that the Government are now
bound to eat their own words and let
them off unconditionally because their
argument about the left Communist
being traitors to the country has nol
gol anything like a fool to  :tand
upon., It is a completely fabrizated
statement of which Shri Nanda, as
the Home Minister, ought (o have
been thoroughly ashamed; but it is a
good thing that at long last, they have
been constrained and compelled by the
foree of popular pressure to rriease
the |eft Communists. If the alections
were held, naturally, tbey would

President’s VAISAKHA 16, 1888 (SAKA)

Rule in Kerala 15126
(Resd

have come back with a very large
proportion of membership, and there
is no doubt about that. [ want to re-
peat the same thing that Shri Ranga
has said—about the utierly scandalous
phenomenon of the last  Legislative
Assembly, which was dissolved even
before it had the gppurtunity of cun-
ing together, of making the oath or
the affirmation, of meeting each -ther
and of really and truly forming them-
selves into a body corporate., Even
before they could become a body cor-
purale, they were dissolved. That
kind of thing has becn practised for
lar too long. It is utterly undigni-
fied, utlerly unjustified and utterly
undemosratic; and this praclise
guing on for such & lenglh of time
that the country cannol possibly tole-
rate i1, but like the Government of
the present day, possibly we have (o
tolerate so many noxious things,

Since the elections are nul too (ar
away. Government should find out
how the temper of the prople is being
formulated, how the grievances of the
people are today coming up in such
large numbers. This  Government,
the way il is functioning, will never
be able to continue in the manner in
which it has done sg far. That is the
only streak of hope and light that T
see in an atmosphere of gleom and
listlessness. This Government =
happy to capitalire thal jisticssnuess:
and darkness which pervade the
country’s political atmosphere from
time Lo time. It does not sce Lthe rain-
bow in the rain; and that is the hope
that people have of driving this Gov-
ernment out of power in many State
in the next elections and this asction
of the Government is only an ineici-
tion of its complete inability to con-
front the people and approach them
in any kind of human, decent, demo-
eratlc manner.

Shri Ravindra Varma (Thiruvella):
Sir. 1 rise to support the moticn that
has becn moved hy the Minster of
State in the Ministry of Home Affairs

An hon. Member: Is he supportinu
it?
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Shri Ravindra Varma: [ support it,
snd I hope that that word has the
same meaning for him and myself. I
support the motion not because 1 be-
lieve that the President’s rule is a
substitute for popular rule in Kerala
or in any other State. I share the
feeling of my hon. friend opposite,
Shri Range, as far as the need [or en-
suring a popular povernment is con-
cerned. We are all devoted to demo-
cracy and it is not necessary for the
hun. Member opposite to remind us
that our Constitution is  based on
democracy and the rights of the peo-
ple 1o administer themselves  which
are en.hrined in the  articles of the
Constitution.  The  history ol the
Indian Nationu] Cungress, Lhe history
of the elertinns that have hees held
in thie enuntey, the exeaplary man-
ner in which our  povernment has
wven evidenee of its devolion i, the
fundamental rights of the  people.
would convinee any  dispassionate
student of the deep devotion  that
Members on this side of the House
hove 1o the eanons and the practices
of demoeracy .

My hon friends opposiie, Profes-
s IRI‘IH;.‘,:! and Professor Mukerjee —
twn professors—treated the House tu
very erudite  discourses  on the de-
n-unds of demoeracy on the people who
are in authority. T shall not question
their devolion to the couse af demo-
cracy. But I am afraid that in thair
anxiety to eriticise the  Government,
in their anxiety to use the Govern-
ment as a peg o hang all their aspi-
rations and their aspersions on, they
did not try to do justiee to wuth ju
every thing they sald.

Sir, Prof. Ranga castigaled the gov-
crnment and said that the Govein=-
ment had shown that they were
willing to conduct elections only if
they wore confident that the Cengress
would come 1o power. This is an
old burden thai he has been singing
in this' House, for which tl'ere is no
evidence or proof, My hon. friend
from Khargone knows that in Kerala
elections have been held and parties
other than the Congress have sezured
majorities At that time, thos®
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partiecs were not prevented from
forming governments there. My hon.
friend is very much interested in
Kerala today. He certainly knows
that in the past there have been non-
congresg governments in Kerala not
once, but more than once. There
have been other States too in  which
parties other than the Congress have
come to pewer. How then can it be
said on the floor of this Huuse, how
then can the hon. member opposite
expect the House to believe him when
he says that the congress will order
elections only if it ¥ sure that it will
come to power?

1 wish to remind Prof. Hanga and
critics on the other side that, actually,
the  clections in Kerala took place
when the emergency was on. It was
open to this governmenit and  this
party to suy: “There 15 & grave emer-
gency in this country, We ave fiiing
the threat of aggression. Let us  not
therefore have gleclions; let the Pre-
sidnt’s rule continue™, Bul that was
not the attitude which this govern=
ment and this party took. On  the

wihier hand, the government said, we
chould have elections,  Thete  was
c'ecticn,  What was the reseh™ Un-

wirtunately fop us, and for 1he uppo-

sition patties, no  parly  socuced  a
rrajority My hor. friend opposite
wha spoke before me sad it he

belicved that one of the gmrties oid
soctre a majority. 1 am afraid ihere
i lapse of memory that is afflicting
him. Otherwise, he would no have
=0id that any single party secunmd a
majority. 11 was found tha! nol only
did no single party securce ; majovity
but no combination of parties could
command & majority. Tt was in those
vircumstances  that  the Governor
found that be had no option but to
recommend to the President thay the
Assembly shou'd be dissolved and the
President should take over thy admi-
nistration of the Siate, us  provided
for in article 356 of the Constitution.

Sir. Prof. Ranga was very vehement
in his eriticism of the government
for their attitude to the left commu-
nists. In fact. Sir. I found today that
two poles were gravitating Lo each
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other. The House was treated to an
unsual, abnorma] spectacle of Prof.

Ranga and Prof. Mukerjee speaking
almost with the same voice. I do not
know; I have heard it said that adver-
sity makes strange bed fellows. I am
nol suggesting that they have jump-
ed inte the same bed bul they are
suffering from the adversity of being
out of power ang this is what i3 pro-
mpting them to fling such allegations
at the government, though both of
them in their own hearts would not
bulicve what they are actually telling
the House,

Sir, It was said that the government
tried 1o secure o omg uql‘]tv by putling
the jeft communists in prison. There
can be no greater travesty of truth
than this. 1 am surprised that a dis-
tinguished member of  this  House
like Prof, Hanga could have induiged
in this casuistry., He said the  left
commums=is were pul in prison, cice-
tions were held and they were re.
turned by the people. Was this an
action which the government ToLk
opiy in Kerala?  When the govern-
nrent had evidence to conclude that
there  was gomng  to be an altempt
matle 1o disrupt 1he  economic and
mdustrial hfe of this country, which
would adversely affect the defence
cflorts of this country, government
had w0 wer 1w protect  Jaw  and
order, The White Paper which wux
placed bLefore the House Dby the
puvermanent was  discussed Ly ke
liouse  ai that ume. When the rov-
ernment, therefore, came 1w Lhe con-
clusion that there was enough  evi-
dence to believe thal there was »
move W slart subversive  aetivities.
the government took action. It was
mot confined to Kerala alone. The
left communists were arrested  all
over the country, How then ean it be
said that they were arrested and put
in prison only because the gouvern-
ment wanted to secure a majority?

It was said that the people reurn-
ed them to power, thereby zhowing
that they did not approve oi the
Government’s description of ihe acti-
vities of left communists us lraitrous.
I wish to remind the hon. mrnber
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that we did not fight the election va
this issue. The election in Kerala,
s» he should know as a student of
democracy, was conducted to enable
un Assembly 1o be elected. an  As-
sembly that would constitute a gov-
ernment. A guvernment which is to
be in power for five years does not
depend purely on the queslion whe=
ther the lefl communists’ aclivilics
were to be condoned or condemned.
For him, therefore, to turn up in the
House and say that the [aci lhat &
few left communists were ejccted by
the people meant that the prople
repudiated the allegations that the
government had tp make abuut their
suspected activilies is something that
does not hold water, and  certuinly
does not do credit to a distinguished
member like Prof. Ranga.

changed
had

Sir. he suid things have
todany and the government has
to eat its words. 1 do nol  know
where Prof. Hanea =aw the govern-
ment eating its words,  Government
has not said that what was suspeeted
at thal timg was based on false infor-
mation. On the other hand, what has
been smd s that cenditions have
changed and that denger of immediate
ageressinn on ihis country has reced-
ed. Therclore, a situalion has  heen
created in which it is pussible for us
s take more nsks than we could take
in the year when sction was taken on
the left communists All that has been
said, therefore, i that the  situstion
hag improved 1o the ¢xtent that more
115ks can be laken today. Nothing
has been said from this side for him
to say that the apprehensions about
the intentions of the left communists
have changed.

Prof. Ranga made almost ; pathetic
reference o what might  happen  in
the next elections. I can understand
that the next clections are an obsvs-
sivn with him. He and Prof, Mukerjee
said, what is the guaranive that the
government will not perpetrate the
. same sin uf the ruling party does not
* pecure a majority in other Stales as
, well o the next elections? In  fact,

Prof Ranga indulged in a Iittle bit of
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astrological exercise, which is not yn-
heard of in Delhi and said he believed
that in many States the Congress
might not secure a majority. I do not
want lo eross swords with him on his
astrological proclivitics. Maybe the
raling party does not secure a major-
ity in one, twg or more States.  This is
not the first time that hon. members
opposile have expressed this hope and
this may not be the first or last time
that this pivus hope of theirs is be-
lied by the electorate of our country.
He said. in many States the Congress
may nol get an absolute majority or
working majority, therefore, we
should think in ferms of a coalition
government. This is not the first lime
that Prof. Ranga is making this sug-
gestion. He is consistent in making
this suggestion. He has,  therefore,
recommended that we should adopt
the Swiss model. It is very clear that
the Swiss model cannot apply to one
State only. I, in the future, it is
found that therce is a multiplicity of
political parties. that no party can
secure & majority and no combination
of parties can assure a majority for a
stable government, then certainly it is
a new situation, which will have to
be analysed by the whole country,
not in refernece to Kerala alone. It
cannot be that there is a Swiss type of
Constitution which applies to Keraln
and a British tvpe of Constitution
which applieg 1g States in which the
Swatantra Party or the Communist
Parly hopes o come to power.
Professor Ranga gave us a  warning.
He said that because you may have
to come on your knees and secure, the
support of the other parties since you
may not gel 5 majority, and because
you may have to share power to bz in
power, why not hand over some of the
power that you have today. When
thy argument is put in the crucible
and melted it means this: we our-
selves are not sure that we will se=
cure a majority anywhere. but we are
sick of being in the wilderness for
15 or 18 years; plcase, therefore,
agree, because you are in adversity in
one part of the country, that all over

MAY 6, 1866 Rule in Kerala (Res.)

15132

the country you will allow us a finger
in the pie.

He referred to many other questions,
It is a fact that Kerala is guffering
because there is ng popular govern-
ment, especially when the Plans are
being formulated. 1 began by saying
that 1 du not believe for one moment
that the President's Rule will be a
substitute for popular democratic rule.
But a situation has arisen in the State
where it is found that there is no
reasonable chance of any party gecur-
ing a majority if the elections are
held tomorrow.

1 would like you to consider tar
ring in the voice in which the hon,
Members opposite spoke about the
need for an  immediate election: |
found that thy usual timbre was mis-
sing in their voice when they demand-
ed an immediate election.

It is true that the State of Keraln
hax been suffering in many ways be-
cause of the fact that we have not.
had the benefit of a stable government
that many other States have had.

My hon. friend, Professor Muker)ce,
referred to the dismissal of the Com-
munist Ministry as the original sin.
I do not know which pontiff described
it as the original sin. He said that
these are the wages of sin which are
being paid out tg the Congress, that
it 18 the ghost of the infanticide that
is haunting the Congress. Now [
would like 10 remind  Professor
Miuikerjee that after the Communist
Government was dismissed for groes
violation of democratic norm i
of Eehaviour, there was a Govern-
ment in the State and the Assembly
went through almost its whole term.
There was g Government which was
in power for more than four and &
half years, and it was only a few
months before its term expired that
because of some unfortunate develop-
ments lhe Assembly had to be d's-
sulved. Therefore, to say that the
wages of sin are being paid out to the
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Congress is to say something which
is not borne out by the facts of his-
tory.

Sir. 1 shall not refer in defail to the
other matters that Professor Mukerjee
referred to, gbout the NGO strike, the
Pay Commission's recommendations,
the plight of the pour college teachers
and 50 on, not necessarily because I do
not agree with him but because ] be-
lieve very soon this House i going
1o discuss the budget for Kerala, and
at that time I will have an opportanity
to deal with these questions.

This reminds me of what Professor
Runga pointed out about the way pub-
lic money is bheing squandered i
Kerala.  All of us ave very much
concerned about the manner in whivn
the funds of the excheguer are spen:.
But was he right when he said that
there is no control &t all. that 1t was
a purely bureaucratic exerciser  The
pudget for the State of Kerala
adopted by this House. and he cannot
ignore this fact. Not only the budgel
of Kerala is adopted by this House,
but the Public Accounts Committee i
this Housy has on more than one
ocecasion scrutinised the way expendi-
ture is incurred by the Government ul
Keralu, even when there 15 ng populay
Ministry in Power,

Bhri Sham Lal Saraf (Jammu and
Kashmir): Legislaturg also.

Shri Ravindra Varma: Yes, Legis-
Jature too. 1 am thankful 1o my hon.
friend for adding 1o what I have said.
Therefore, it is clear that one cannot
say that there is no parliamentary
control uvver expenditure in Kerala.

Sir, Prof, Mukerjee referred to the
rolc of the Parliamentary Consultative
Committee. T think I would agrec
with him, not necessarily for a change
that the reports of the Parliamentary
Consultative Committee  should  be
placed before the House, but in view
of the fact the scope of the work of
the Consultative Commitlce has  ex-
panded by common consent. It has not
expanded by virtue of any amendments
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to the statwtory provisions or an Act
bat it has expanded because the:
present Home Minister and those who
are in charge of running the Home
Ministry have realised that when the
Presidential Proclamation extends for
# long period of time it is necessary
lo have some sort of a  machinery
which will enable the representatives
of the prople fo bring up for conside-
ralion matters of urgent public import-
ance, It is, therefore, well-known
that, unlike the previous Consultative
Cummitiees. this Consultative Com-
miltee has discussed practically pvery
matter affecting thy. lives of the peo-
ple 1n that State.

My hon.  friend., the member fur
Quilon, for example, will recall that
even the appointment of the Viees
Chancellor was discussed by (his
Commitive, No one can gams'ny the
fact that the dwscussiong in this Con-
mittee, though they are technically
infurmal, have led 1o a series of steps
being taken by thy Government which
have corrected some of the mistakes
that are bound to oceur when there 1s
no popular government.

1 do believe that this innovation,
this ¢xpansion of the scope of Lhe
work of the Consultative Committee
hay proved to by a corrective which
was needed. [ shall not take mors
time of the House, but I would like 1o
say in the end that because of the
sircumstances that prevail in Kerals,
there is no option for us but to re-
commend that the President's Procla-
mation, taking over the funclions of
the Legislative Assembly of the Stat
under article 356, be continued. |
therefore, support  the  Resolution
moved by the Home Minister.

Shri A. N, Vidyalankar (lloshiapuri:
Mr. Deputy-Speaker, Sir, 1 entircly
agree with the previoug spraker that
al present there is no option but to
support the Resolution that the exist-
ing Presidential Rule ghould continue
for a further period. Having said that,
1 only desire 1o make il clear that |
dn not like that the President's rule
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should be used in such a common
manner and that we should lovk at it
from an angle of polilical expediency.

President's rule wag imposed earlier
in some other States also. I come from
Punjab, where also President’'s rule
was imposed once. So glso in PEPSU.
Even now there is quite a lot of talk
of President's rule being imposed in
Funjab, not because the democratic
machinery has actually failed there
but because we looked at certain pro-
blems from the point of view of poli-
ticul  expediency, When a  political
party is in majority in a Legislature,
as the Congress was, I do not thirk
there was any vulid ground for the
imposition of President's rule only to
solve immediate  difiealtios dug 1o
inner party conilicts.

If we cherish demoeratic values and
we were wedded to democratic values
genuinely, we  shoulg feel deepiy
concerned and pained when we had to
impose President’s rule and we had 1o
suspend normal working of democratic
institutions,  Democracy reguireg o
specal elimate for its functioning,  If
the representatives of the people were
in doubt whether they could excreise
fully their rights at a time of difficu.-
ties, 10 they thought that it was nol
fur them to solve the problems,  and
it was the headachc of somebody else,
who could applv the eorrcetives, then
democracy cannot prosper gr function
i such a set-up. The representatives
uf the people should always think thaet
M is they und they along who could
solve the problems even when there
is & break-down of demoeracy,

In the Constitution there were no
provisions for President's rule or any
provizion for cxercising  execulives
auhtority, what would have been the
nosition? Suppose a situation arose in
Enpgland whrre ng party had o majo-
vity or the majority of the party was
precinious, only a difference of one
or two members, what would they do”
They would order re-elections by ask-
ing the King or Queen to dissolve the
Parliament
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Mr. Deputy-Speaker: The hon,
Member may continue his speech the
nexit day. We will now take up non-
official business.

14.30 hrs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EicHry-EiGHT REponT

Shri Shree Narayan Das
bhanga): Sir, T beg 1o move:—

(Dar-

“That <his IHouse agrees with
the Eighty-eighth Report of the
Committee on Private Members'
Bills and Resolutions presentod
fo the House on the 5th May,
1966."

Mr. Depuly-Speaker: The question
is:

“That this House uagrees wiin
the Eighty-vighth Report of the
Committee on Private Membere
Bills and HMesolutions  presented
1o the Houw on dhe 50 LI,
1965,

The moton wos adopred.

S—

14.30: hrs,

RESOLUTION RE: PROCLAMA-
TION OF EMERGENCY 1) DE-
FENCE OF INDIA ACT--eontd,

Mr. Deputy-Speaker: Tne House
wil] nuw take up turther discussion
of the foliowing Resvlution meved by
Shri Surendranath Dwived orn the
22nd April. 1966

“This House calls upon e
Governmen: to take steps to re-
voke the Proclamation of Emer-
geney and 1o repeal the Defoawe
of India Act without dela.:”

Time taken ig 14 minutes, 1 hewr and
46 minutes are left. Shri Drviveds pay
continue his speech.

Shri Sorendranath Dwivedy (Ken-
drapara): Sir, when 1 wasz speaking
the other day. T was pointing  out
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ihat during the course of the Emer-
zency, whatever might have happen-
vd or not happened, one thing is very
evideny and that is that the Central
authoriiy in this country has com-
pletely surrendered itself to the pro-
vincial satraps, the Chiel Ministers.
Even in the mutter of the Emergency
and the Defence of India Rules, which
are primarily  the concern  of the
Tarliament and the Central Govoern-
ment, this Government is not in a
tion 1o take any independent de-
cision after muking a proper assess-
memt of the situation as 1 prevails
i the country toduy. The powers
wiven upder  the Emergency  Lave
made the State  Government. (rig-
cer-happy. Therefore. even 1 normal
clreumstances  prevail. they e e
tuctany to give up these puowers and
restore the fundamental izh's to the
peaple

This matter hae been debated. dur-
g these 15 days after T moved the
Resolution, at different places  andd in
ihiwe other House also an! the Home
Minigtey has come out adh g rinte-
1 about Government™: nelicy  in
: noOBir in this cranty we
are acquainted  with statuwtory ra-
tioning and modified rationing. This
Emergen vy that 1= prevailing in
the country g o stutulory emergency.
Lbut now he has come outl with a
modified emergency. Thiz stalement
i* mothing but thay he wan!s (o con-

tinue a modificd emergenty 'n this
rountry,

Again. e repests the e ogu-
ments lrying o mislead * mouple

as if the Emergency powess wili not
e exercised fur the nerma! function
ing of the administration of this coun-
try. He again emphasizes ‘hat the in-
tention of Government i; wal 1o vun-
tinue the emergency for 4 day lunger
thap is absolutely necessary for the
defence  of the country. Apuin, he
‘arps that there has been o chain of
‘acidets involving sabotage and at-
tempted subversinn.

As Thave already dealt with detail,
whenever an occasion arises and there
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is a danger or threat of war or of
internal subversion, thig country and
this Parliament are prepared at a
moment's notice to vest ‘he Govern-
ment  with all emergenty powers
needed io meet the contingency. We
have not [ailed in that, I do nm think
the country. will ever hesitate (o vest
this Government with adequate pow-
ers to mery situntions like this

But here what we are ~oncerned
with is what is the position today.
We agree that in the border areas
ihere are certain elementg which are
really working against the interests
of the country, But 1 would humbly
submit that the present liw: that we
on the statute are sufficient to
deal with this. There 15 the Cruminal
Law Amendment  Act wnich deuls
with persuns who question the forr-
lorial integrity and the [ronliers of
India. The Criminal Law Amend-
ment Act of 1861 contains uadequate
provisions to deal with such conptin-

vencies. The Indian Penal Code, sece
dwon 1h3A alse, o matters Lke glas
would he sufficient 10 Jeal vt off.

ences gl thes nature.

Thye whoie thing is that the Cuans
press Governmenis today want to dep-
rive the pight of appeal fu wourts jor
the peuple. T wont o put il tu the
Home Minister: Ig the situation such
as to deprive this fundumental right
of protection of courls to the cilaens
of this country? T raises o basic sue
of fundamentels of a democ
ernment. Suppose. By he irgues, the
sHuAlIon is very serious n liae border
arens, Is it, therclore, for he sa.
o few wreas that you want o e
4490 million people of this cout
their fundamental rights? That is the
question. I think, we will be gong
hevond the intentions of the Consti-
tution as well because the Constitu-
tion clearly stipulated when there is
a grave emergency. then only the
Prorlamation of Emergenvy should
rome,

1 would think thai after the experi-
ence that we had of these areas it is
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time. if we really wany the develop-
ment of a healthy democracy in this
country, some serious thought should
be given to this aspect. It is very
necessary because we sce what is
happening in all parts of the world,
We should be the guardians of this
constitutional  and democratic  de-
velopment and it is for us, for the
Parliament and the Government, 1o
see and serivusly think, whether we
should not revise the zonstitulional
provisions as exist today in regard
to the Proclaumation of Emergency.
But without doing that, what he
has announced. I think. has profound-
ly shocked public  opinun, In 1648
when we were confronted 1n himir
with variou; problems af the same
nuture as  are prevailing now, was
there an Emcrgency then? The Nuga
problem was there in 1956 ulso and
vel. there was no Emergency, I
think, the Government dealt with that

problem as successfully s they
could. So, if you want to deal with
these  problems and the Gov-
ernment makes oul a cuse that

in the border areas there are certain
elements which cannot be dealt with
or that there are certain offenccs which
are being committed deliberately and
which cannot be deali with under the
ordinary law that 15 prevaiimg in the
country, they should come out with
some legislation wherein for purpazes
specifically meanl these powers muy
be given to the Government. That
is a different thing altogether., Bul
¥You are going to create two clasies of
cilizens in this vountry by this mud-
fied Emergency. The Emergency is
all over the country, but what is 1his
private arrangement? Thev arc re=
questing the State Governments not
to use it. With the merey of the Suate
Governments  will this Govermnent
function?

According to his own statement, if
in certain areas they commil the same
offence, ® wil] not be justiveable and
they will be deprived of their right:
but in the resy of the arcas it will
be justiceable. If what he rays is
correct, then you are creating two
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classes of citizeny in thiy sountry
which is untenable and unthinkable.
1 take exception to it because it is
not very clear. He has not clarificd
the statement. He not only nientions
border territories  but he mentions
States also. So, it is nol only seme
areas here and there but probably
he has some States in mind too. which
will be under this Emergency.

When he mentions this, my appre-
hension is probably  true that the
States do not agree that tae Emer-
gency should go. They want 1o enjoy
these powers fully for their cwa pur-
poses. Thay will be dangerous. That
will create more complications, that
is, these half measures. Wha  we
find today, which he has admitted,
is that there is a spate of resiclunce
te the continuation of Emergency in
this country. Of cvourse. we want the
support of the people for uny move
for any preparalion that we make lor
the defence of the coumiry, and the
people will support you only when
they feel that you are maving n the
right direction and that vou are aol
going to curb the fundamenta) rights
of 1the people. You have rcurbed the
[fuindamental rights for o lomg e
and you have reached the last stage
now, I really do not undersiancd at
Even now, for every litile incident
in the States, not only the DLR, but
:11 the Emergency pow:rs are being
used.  Sir, I know it myself that ke
Fimself condemned it whea he wvinit-
¢ Orissa during the stnderts’ strike
there and he had the courags to vuy
in a public meeting of students that
he disapproved the use of the DIR.
and the requisition of army and mili-
tary to quell disturbanveg like the
students’ disturbances. But all this is
happening because the Emergency
powers are there. The civil adminis-
trations 1n the States for every iit-
tle thing. call in the army and they
take recourse to the D.IR. Not only
the people arc deprived of their
fundamental rights but thiz creates
a feeling that civil adminiriration in
the country has failed compictely and
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that we are more and more depending
on the army. One would not be sur-
prised that you wil]l reach a stage—
God forbid. that should never hap-
pen in this country—by comtinuing in
normal circumstances such Emergency
measures. which would create o feci-
ing as if this country cannot be ruled
and the civil administration cannot
be maintained without the support of
the military. That will be a bad day, &
sad day, for this country.

Shri Tyagl (Dehradun): God forbid.

Shri Surendranath Dwivedy: We
wany tu prevent that and -o prevent
that, it is mecessary to give complete
treedom 1o the people of this coun=
iry to express themselves, 1o orpimise
themselves as they like, as they have
#o1 under the Constitution,

After the Second World War, as
soon as the war was over, al| coun-
tricg withdrew the Emergency rules
immediately. Here, for four years, we
are conlinuing 'hem und we are think-
ing probably 1o continue them till the
nexiy General Elections. They want
to fight the next General Eleclions un-
der Emergency. They want to tell the
people that Emergency conditions still
prevail and lhey wantl lo instil fear
in the minds of the peupic. Some
prople  are afraid,  because of the
DR, to express themscives freely.
They do noy know at what time they
will really apply them. Therefove.
they do not freely express them-

selves. 1f these conditions prevail.
1 de noy think in this coumiry, we are
going to have free and fair Generad

Elections. Because of certain circum-
stances. one does not hnow what
would happen in some of the States
1p the present Congress Governments
Therefore, i1 is to prevent lhal cala=
mity to yourself that you want to
continue this. So, we are rot poing
to have free and fair Generul Flec-
tions in the country.

Now, he has agreed 1o ‘nudily thie
I would like to know {he areas which
according o him. are excluded from
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the  application of the Emergency
puwers al the present moment.

Shri Tyagi: Dues my hon. friend
honestly feel that there is no dueger
from outside?

Shri Surendranath Dwivedy: lhere
is danger from outside. We have been
warning this  Government of that
danger and we shal] meet thay danger
if we prepare  ourselves, il we b
come strong envugh, for ihe defence
of our country, What have you dune
all these four years? 1 would have
weleomed this Emergency o continue
for a longeyr period in this couniry,
even if there were no threat wt ali--1
will be the first person to suppurt the
continuation of Emergency--1f 1 Lad
seen during the course of these three
or four ycars that this Governmoeni
has overhauled  the administration,
they have taken steps to fight the
hoarders., the profdeers, (o bring
about economic equality in the coun-
try, to take measurey by which the
exploitation ix removed and the pen-
ple as a4 whole, 48 crores of people
of' this country, are preparced us equal
citizens 1o meet the dangers, whether
external or imernal. Nothing of the
sort has been done. The Government
machinery is continuing as normal ax
before. Rather, under the sheiter of
the DIR, they are shellering all
sorts of corruption, mal-administra-
tion, mis-use of power and authovity
in this country, thereby viviauing the
very basic principles of democracy

I would not like to go more inlo
details. I only make an appesl to
him; I make an appeal to the licmn-
bers of Parliament. The Governinent
now is in a very difficult position he-
cause there is a pressure {rom 1he
State Governments. 1 find that there
is the general desire in this Parha
ment that (i should not continue
longer. 1. therefore, requesy my fellow
colleagues in this Parhament (o say
1that my Resolution is very mmpie [
say that they should revue the Pio-
clamation of Emergency und repeal
the Delence of India Ac: without
delay. and let this Parliament give its
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mandate and let this Resoiution be
accepted unanimously. Whatever the
State Chief' Ministers migin say. let
us say here to the Governmenp that
we all want that Emergency Procla-
mation should be revoked without
any delay and that fundamenta! rights
of the citizens be restored Lo them.

Mr, Deputy-Speaker:
moved:

Resolution

“This House calls upon the Gov-
ernment 10 take steps 10 revoke
the Proclamation of Emergency
and to repeal the Defence ol India
Acty withouy delay."

There are some amendments o this
Resolution. Shri Shree Nuarayan Das

Shri Shree Narayan Dus  (Dar-
bhanga}: 1 am not moving amend-
mentg Nos. 1 and 2. I move No. 4:

“That for the originul resolu-
tion, the following be substituted
namely:—

“That House is of opiniun thid
the time has come that the Gov-
ernmeny should reconsider the de
sireability and necessity of con-
tinuing or revoking of the Pro-
clamation of Emergency or limit-
ing the operation of such cmer-
gency only to such areas as are
threatened or likely to be threat-
ened by external aggression or
by internal disturbances.” {4).

Mr. Deputy-Speaker: Shri Baner-
jee—he is not here; Dr. Sinzhvi--he
ig also not here. So. the molion and
the amendment are before lie House.

Shri Sham Lal Saraf: Mr. Deputy-
Speaker, Sir, I heard very attentively
the speech that my hon. friend Shri
Surendranath Dwivedy delivered not
only today but also the other day.
He and many other friends here had
very much justified the declaration of
Emergency at the time it was pro-
claimed. There can be no two opinions
about thay and I must say that in &
number of ways it has worked well
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We, whether on this side or on the
other side, when the country s in
danger and the danger is exiernal as
wel] ag internal, must keep our hears
vool and only after a cool {thinking
we must give our opinion 1o say what
to do or not to do. As far as the
Central Government is concarnced |
cap vouchsafe for it, from my own
personal  experience also, that they
have done well and that it was very
timely thay this proclamation  wae
made. But T must say this much alsc
that some of our State Governmeni:
have not done well, tha' the: have
not carried out the polivies of the
Central Governmeni in the way they
ought to have done with the result
that today, in any Stale. yuu se¢ @
number of mal-practices ihat have
been broughi intp operation of this
Emergency and also the DR The
name of' the Central Guvernment 1s
tarnished. If you kindly permit me
to speak about my State, 1 can tell
you a few thingg very frankly. The
Home Minister is here and let him
know them. Firstly, under the cove
of Emergency and the D.ILF. honest
political  elements who swore by
India and worked for the country’s
cause for many decades have been
suppressed. have been prosecuted un-
der the D.ILR. and have been put bo-
hind the bars. Many things are :oni-
ing to light and 1 may not say in
detail about them mnow  because 1
know what my  responsibilities ore
as g Member of the Congress Party.
Therefore, keeping that in view, may
1 respectfully ask the hon. Home
Minister, with all this responsibility
that his Government has taken. whe-
ther it is not equally his responsi-
bility to see how it is implemenied
in all parts of the country. T know
vou will not have a direct hand in it.
But sll the same, nobody can absolve
vou from that responsibility if it not
implemented with the same upproach
with which this Emergency had been
declared.

Ome point which is very importaut
is this. This morning T had read an
article written by some Mr. Malhotra
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in The Statesman about the func-
tioning of' the intelligence services.
1 can say with a full sense of respon-
sibility and without any fear of con-
tradition that the intelligence
has very  much fuiled our
Government, particularly in my $tate
of Jammu and Kashmir, T know of a
number of instances in which they
have not correctly reported to the
Centre, and they have not correctly
reported to the Governmemt and to
the Minister, with the result that
many things have come up on the sur-
face. Again, I would submit that [
know my responsibility wna # will
not be in the fitness of things if 1
were Lo spenk about these things in
detail. But there is one thing that
T would like to submit 1o the Home
Minister and 1y is thig that the time
has come now when he should do a
lot of re-thinking about our intelli-
gence services. | have spoken u num=-
ber of times about the Army intelli-

gence and how it needed im-
provement, and I had  point-
ed out a number of such improve-

ments. I am very thankful 1o the De-
fence Minister that he has certainly
made certain strides in regard to the
improvement of' the Army intelli-
gence, which have given very pood
results and very good dividends today
Buy with regard to the civil intelli-
gence particularly the Centra] civil
intelligence, a lot of things have to be
done yet.

1 have had occasion 1o XKnow some
of the top officers or the top ranks
during the last decade and a half,
who arc highly placed in the Central
intelligence serviczs, and I con say
very honestly that 1 have always seen
them functioning not as intelligence
officers but as police officers Whether
it be a sub-inspecior or a kulwal or
a superintendent of police or uny such
officer, the way he would approach
a problem is the way of a police
officer and not an intelligence nffi~er:
even if the thing has to be viewed
from the intelligence point of view we
find that the same police approach is
applied to intelligence. We gee all
over the world how intelligence hknas
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very much improved, and how scien-
tific approaches have been brought
into this matter all over the world
Why should we lag behind® Why
should there not be some re-thinking
about it? And why should we do not
make it function in the correct man-
ner, und why should we not have a
kicking intelligence. as it is called, as.
far as the civil intelligence is von-
cerned?

Again, 1 van quote a number of -
slance in & number of Staie; where
our intelligence services howve tailed
and obsnlutely failed. In a democratie-
set-up, I must very [rankly wdmit
1hat  the Ministers form the hridge
between the people and the adminis-
tration, and both must wors honestly
and sincerely. We in the Conpre.s
Party are under a certain discipline.
As far us thay matter, my novi (riends
in the Oppositinn have a i of Lree-
dom because they can speok with a
certain  amount of freedom. But I
would submit that if u fair amount of
responsibility also goes with it, then
they can serve the couniry very vell
There is no doubt about thal., But
what is happening toduy? We in our
party mectings somelimes do not
honestly cxpress our viewponi: ve
do not adopi an honest approuch in
placing the things which would real-
ly be in the best interesty of the coun-
iry. All the ume, we are
interested only in secing how
we can strike  the Minister or
strike the Government and how one
could say all the things that could
in any way tarnish the lace or lhe
look of the Government individually
as well as collectively. Similary, s
far as the administration is cuncerned,
there are very good officery al the
Centre ag well as in the Staics, but
there are also officers who wre not
functioning properly and whu du not
allow this Government o form a
bridge between the two wings, name-
ly the people and the adminustration.
Therefore, it is for the hon. Ministers
and the Government collectively as
well as individually to sce how the
proper conventions could be deveiop-
ed to establish the correct working of’
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the administration. In a vertain num-
ber of cases, 1 have seen that the
hon, Minister will not budge even an
meh this way or thaet way from what
is written on the briefl, and he merely
reads it out. I think that that would
noi be the correer thing to do. What
1% the reason why these discropancies
nave come in the working ol the ad-
ministration? Firstly, the correcl ap-
nroach 15 not there on the part of the
adminis.rator; ai the Centre us well
ax the State level. That aproach has
tp be corrected. Then the correct
functioning of the politice]  parties
has also to be kept in view. Keeping
these things in view, 1 would again
say that it is a really welcome step,
and & very bold step op the parg of
the Government, the Prime Minister
and the Home Minister and the Gov-
vrnment, as @ whole, that they have
in a way revoked this emergency.
Again, T fully support the cicrgency
being continued in some of the hor-
der States. But [ would submit one
thing that in no case shovld any ad-
ministrator be permitted tu mnite use
of this emergency and DIR [or politi-
val purposes against any political per-
s0n.

Shri Surendranath Dwivedy: It it
is there on the stitute-book how could
that be prevented

Shri Sham Lal Saraf: [ am sprak-
ing out my mind. That should not Le
allowed. and 1 hope that the Home
Minister and the Central Governmeni
will take the responsibility 1o see that
that is not done. And if that is ns-
sured, then I can assurc ihie Govern-
ment that the majority of the people
in the country will be with them.

Shri Daji (Indore): [ rise 1o sup-
purt  wholehcartedly  the resclution
moved by my hon, fricnd Shri Suren-
dranath Dwivedy. 1 submit that the
continuance of the emergercy from
now onwards, even for one minute
more, is morally unconscionable, le-
zally unconstitutional and politically
amii-demorratic. Noyp only tofay, but
within a short period after iy was
proclaimed, the emergency hay ceased
to exist, You will rerall that  when
the emergency wae really necessary
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and even the drastic powers under the
DIR were required, this House mclud-
ing the Opposition, including all sec-
tiong of the House( unanimously sup-
ported the Government in the procla-
mation of the emergency and tne
promulgation of the DIR. In fact, in
the informal committee formed for
drafting the DIR. some of us found
u place. The legal authority for the
emergency may be a declaration by
the President and an endorsement by
the Parliament, but the moral basis
of the emergency was the united sup-
purt given by all sections of the House
and all sections of the people Lo the
declaration of the emergency. and 1
siay that since now those Very Sec
tions which  supported Government
wholeheartedly  during the time of
Chinese aggression for issuing a Pro-
clumation of Emergency, and cven
some sections of* their party  have
come out openly against the emer-
gency, the moral basis for continuing
the emergency is now goue. To con-
tinue the emergency now may have
some legnl force but # has no moral
binding any longer. This itsel!{ should
be sufficient to make the Guvernment
pause. After all, all of us are not =0
irrespounsible in the Opposition, Let it
be said to the credit of this House
and to the credit of the different
political parties in the coun'rv Lhat
all of us had unitedly railied round
for the defence of the country and we
did not grumble even the most drac-
onian powers that Governmcut want=
ed under the DIR, though they wwere
sugarcoated by Shri Shastri’'s assur-
ance on the floor of the House and
in the committce that the INI would

neves be used for political purposes
or to suppress a political opponent.

Shri Tyagi: And that was not
done.

Shrl N. C. Chatterjee (Burdwan):
H was done.

Shri Daji: It was done. 1 mysell

stand here as an examle of once who
had been detained under the DIR for
having gone on a peaceful Gandhian
hunger-strike against the rise in
wheat prices: the wheat prices were
controlled put 1 was detained.
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Shri Tyagi: That was [or his per-
sonal safely.
Shri Daji: That 15 one example.

Now, I shall give another most glar-
ing example. T ask Shri Nanda who
is a trade unionist of a much longer
standing than I, what justification
there was (o use the DIR against the
strike of the scavengers in Bombay.
Does he mean to say that the scaven-
gers' strike  would facilitate the
Chinese aggression or the Pakistani
attack? But even the itrice of the
scavengers was sought to be suppres-
sed by resorting 1o the DIR. Iund-
reds of them were put in jail because
the strike could not be broken. DBut
ultimately the strike wag succossful
and ultimately Governmeny had to
negotiate and settle. So, let not mny
hon. friend say that the DIR was
never misued. Not mercly sume sec-
tions of this House, bul vven a eross-
section of the people in this country,
political and non-political :re opposed
1o it.

Legally. what is the stalement of
the Home  Minister amounting to?
The Home Minisler's slaieniern for
modifying the emergency is a stand-
ing document of indictment which
poes against the constitutionality of
the Proclamation of Emergency. My
hon, friend Shri Nanda perhaps
never realised it; the bureaucral had
drafted the statement and he had
just read it out. That statement itself,
really speaking, not only condemns
the continuance of the emergency
but makes it less constitutional. What
does the Constitution visualise? Shri
Tyagi had interrupted my hon. friend
Shri Surendranath Dwivedy when he
was speaking. whether he did not
think rcally thet there was any
danger from outside. I had actually
noted down those words that Shri
Tyagi had uttered. [ respectfully
submit that the Constitution does not
visualise a Proclamation of Emer-
gency when there is danger from out-
side. I would request my hon. friend
to please read the constitutiona) pro-
wvision again. Let him read the de-
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bates on this particular urticle. There
is no word “danger” used there, for
that would mean that the Fundamen-
tal Rights of the citizens of our coun=
try would be determined by the
whims of Ayub or the moods of Mao.

15. hrs.

Shri Tyagl: All the parlies agreed
only on accrount of foreign aggression.

Shri Daji: Not danger. There is a
difference between danger and actual
factum of aggression, Conslitutional-
ly, emergency can be justifled not by
any danger, howsoever fmminent it
may be, but a state of affair; where
internal disorder or externus| aggres-
sion makes it impossible lor noirmal
civi] administration to be carried on.
Only then can emergency be justified.
From the document read out by the
Home Minister himself, it can be
shown that there is no national emer-
gency to justify the proclamation of
emergency. Therefore, any furthep
continuation of it is unconstitutional

Politically, it has been said, the
entire administration has bren turned
into a constitutional dictulo ship.
Yesterday, my friend, Shri Seo
Narain—he is not here—used a sent-
ence from my speech wherein I said
that there would be a rise in people’s
movement, you will have to face a
people's movement. He vicked it out
and said that DIR is justiled on that
ground, He said this on the floor of
the House.

It seems there is a gross misunder-
standing as to the meaning of emer-
pency. What ig the effect of emer-
gency? Constitutionally, it has two
effects. First, it suspends the citizen's
fundamental right to enforce his
fundamental rights. Secondly, It ub-
ridges the States' rights. I want to
know for what reasons the llome
Minister can refuse to lift the cmer-
gency and continue (o suppress our
right to enforce our fundamental
rights. Or take the second :ategory,
the States’ rights, which is not that
important. There have been erront
Staies, but in not one case has the
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Central Government been able 1o
exercise any check, even where it is
for a good purpose. Even when the
Prime Minister was there in Calcutta,
she was made to look like a clown by
the Chief Minister of West Bengal.

The Minister of Home Affairs (Shri
Nanda): That is a very wrong us-
persion to make.

Shri Daji: 1 say she was made to
look like a clown because she had
given an appeimiment to an Oppusi-
tion leader to mee{ her at & p.m., but
at 12 Noon that leader was whisked
away into jail. 1t was known that he
wig due 1o meet her at & P.M, bui
even before that, at 12 noon, he was
arrested. 1 say no self-respecting
Prime Minister would have tolcrated
such a thing.

Shri Harish Chandra  Mwmthur
(Jalore): Why go op repealing it?

Shri Dajl: 1 say no Government
can afford to deny to its citizens
their fundamental right to enforce
their fundamental rights when there
is ng real emergency.

Therefore, 1 say it is u dangerous
development. When the emergency
wag proclaimed, the Prime Minister
and the Home Minister consulted us,
but when it is to be removed, they
consult the Chief Ministers. As 1 said
on an earlier occasion, consulting the
Chief Ministers on the revocation ot
the emergency is like congulting a col.
lege of cardinals and &sking for a
vote in favour of stheism or consult-
ing a body of tycoons and asking
them to give up the profit motive. It
iz absurd. You cannct expect the
Chief Ministers to give up this power.
And the leader of the groupr of Chici
M.nisters wanting contiuuation o’
the emergency is the Chief Minister
of Madhya Pradesh whose borders
ere not touched by any foreign
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power. He is the leader of the group:
of Chief Minisiers opposing revoca-
tion of the emergency.

Shri Ram Sewak Yadav
banki); Bastar is there.

{Rora-

Shri Daji: That itself sbows ihe
guilty conscience, They nave got into-
a menlal habit, a crippling habit, an
anti-democratic and dictalorial habat
of relying on the DIR to suppress
al] opposition to their rul: There is
no longer a national emergency. Of
course, nn emergency exisis for 1w
Congress Party with i polwy of
high prices, rising popular move-
ments against 1. But the grapl, shows
tha! vou cannot control or chec: it
by the emergency powers or by DIR.
You have noy been able to provent
the Naga rebellion or the Miw re-
bellion. Have the c¢mergec. powers
of Government been successful in pre-

venting the Bengal Bundh?  Did it
preveniy the Kerala Bundh? Did it
prevent their defeat in the Kerala

elections? 1s iy going to prevent Gov-
ernment’'s isolation from the people,
their political isolation from the peo-
ple? Is it going to savr them from
defeat in the coming vlections? By
making use of these draconian mea-
sures againsy the people and adopt-
ing these anti-democratic measures,
they have noi been able to prevent
any of these things.

Therefore, 1 say in the name of
democracy, in the name of the funda-
mental rights of the citizens which
cannot be trifled with, the emurgency
must be lited immediately The
Home Minister will give an excuse
and say that it will be applied only
to the border areas and that there is
growing support for it in responsible
quarters, What does it mean? Here I
am reminded of a story. Once a
woman asked her husband, ‘I have
been away for 100 days. Have you
been faithful to me? The husband
said ‘Yes, for 99 days'. The wife wars
worried. But the husband said, ‘You
must be thankful For 90 daya | was
faithful and only for one day ! wes
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not, Why should you be angry? This
story applies 1p the Homc Minister,
who now says that he iz withdrawing
the emergency. l:ll'l]y it will apply to
the border areas. This is like being
faithful for %9 days and unfaithful
for one day. You cannot be 49 per
cent democratic and one per cent
anti-democratic. Either you are de-
mo:ratic or you are anti-democratic.

Shri Nanda: Hundred per com anti-
national?

Shri Daji: 1 have not called  hin:
anti-national. 1T hope I w:l' not have
occasion to do so. But I do call him
anti-democratic. People will not for-
get or forgive the dracorisrn measires
he has used against therr 1o suppress
their popular demands and inove-
ments. They will not foryet the arbi-
tfrary arrests that have been made
under DIR. Before the DIR and the
Government and the party in power
are bundled out of power in the next
elections, it will be better and grace-
ful for Government to themscives re-
voke the emergency even &t this iate
stage, though it is already late. But
better late than never. Withdraw the
emergency now before the peopla's
movement rises in & crescendo nm
only for lower prices, higher stand-
ard of living and better employment,
bw. pn this specific 1ssuc alsell 1
want that before the next elections,
or as early as possible before that,
this emergency must be done away
with giving to the people the guaran-
teed rights which the Constitution
makers gave to them.
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g ®T § fear amm wfgg 1 S
AT FT 6T §, TEATT 7 a6
2 #fe7 v wfgemms 0% @,
ad ¥ aiF &, a1 AW & feet wq
¥ fagars 7 g1 1 Afer & Fwwa
g fe qmw ¥ ot srtafgn i
wa1g g% &, 39 ¥ ot g a1 wfagy
N wig wT JrAr wfgg W 3T 80
qm @1 o wifgn feogart aw
Ffar qer & @ wam 2 @—
™ o weRg A d—, WA
T ¥ fed freft wrr # Y Q1 feafir 8,
¥ wama ¥ fag quomaT ¥
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sit qterame fradt © ag faege
BF A ag A &

off siACTaM T TH AT
or ard oY gfagrr sy 9w, e
T T 9T 3g A A W
fr oz awwrT A & garaifas g
ot fifas afusdt 1 7w G
FTAT ATgAT 2, &1 9g whegnr fer
W oaTg ¥ gT 9T oAv T g,
Fqifs At sy & fw wwe
A ¥ weid 1@ awm # wre A
adam aaAfas mifeqi w1 frdr g
2 gAft wma = o A e gf
A |

it g faew w@w (grmrar)
g edam Ay A d ) A
g T w A

ot SO wTe o WTH ATHTO
wAaT W TraAfas aifzdi sy Aafsy
gra, @, faard, faad T wroor
w73 wifz & frady wwndr fggera
¥ &, St wrardy wmag et ot 3T
Im a2

ot gfe faen wmm © 7 WA
gd sfrar & wra faent gt 3, widw
LR 1A ralll

st sfromw WA ¥4 fAg
ag Wi fasgs ™1 § fr 03 7
WTTA {TAT FT[T W AT T WY
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™ A T wTEnn oawdr & oW
¥ ogw W W Ay owAifaw arfea
#1 qif FdaEa 2 FTH AT 9w A
Fwmrfar 21 o8 waredr & fgrgem
#1 wYaqEr v 97 fee ot AT A
g WTHT AFT =TT 9T AT # e oa
®1 A% FoAmfa®w  wfgeed @
afa@ w71 ST # 41 3T ¥ AT W
T gTET TEAT SwAr ¥ o oW
waA #wrer 3, wiawT ¥ g-—Tw
fom fe fergram it Jw oy AT 2
fe wow wfys ¥ @ e A
JIE F Ty § FH qWAIT T
F1 g w7 g7 A 2, faw oW
IRiA W oA oy fEa 3, afew
¥ wawan § fr aufe afdfeafa oofir
g oA o fggem & FA s
Al § ww & fagr e Aifr
w1 awda w0t | W faw fay =
1 oF ®FO 794 & fE® W s
WA {TET FTA A1 €W fAw Ay
o ¢ & gwh el ofedd w
=TT ®T IA & FAEATG K AT § 1@
*7 TR T WS W AAE AT
qEA & 1 T wTET F7 w AT
Tz Afa T ¥

A ", 4 fpEd, & owEr
fo &w & A wATT AT AT ¥, A AE AT
froret qama AfY & Aawar B, W AT
fe swoa= €t S w1 faaga
A% fagm o 1 & mum g fE
TS W G e § A
wfg® ®1 693 T 37 ¥ FTAT ¥
% fam A& v w0 g oAwm
3 fr w3 @ feet fedt o,
Az, TR-gE A7 qTET R ¥
fraait a1 FTA 1 gwn 1, AP & e
g fr amaPIm: W 3w H W g
wA &1 gam femomn 3, a7 e
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awr ¥} gEw #F gfe ¥ @ v oar iw
¥ Wy Txadt w TwA & fao A
fafam mar &

T WU A FW IR TEATT T
gratt ¥ swdy AH w7 awA f,
a1 fs maw & =wa gafeqa fear
™R g TEAEdr 3 R
TEIS WG R, O WA W I
9 g ¥9 feqr amdm ot awm v
i qat & femm wm@m,  wgr aer
arFRol 917 W IRF] TEAET FT AAT]
frm o & wAmT Z fE s w oga
a¥rer w1 RWA go oW §w @A A
Fwra A7 ¥ o g wwewT feafry st
qrqe w g AT ¥ 7 w7 X a1 wea
AT F1YT ¥ GOt w1 faega @y
=TI

#a 7 wAE W o% AelTgE
rateqwe Iafeda e 2 o & A g
fr & *1 wAwTA wEAEqT * K, e
# fean s & or aw & fedft oo
% weedl wao fewn 2, guft
TH T F ATARTA EW AT WO,
Hfea Wy qTaAT € FTO0 AEA 6
W frafr w1 faan = mvere
# g, TANEA AN FToAWAT F |
™ fam awzF=E 9mar 2 W
T A T AT THAM TE B
1 HTHAT A7HTT 77 SIT A7 A0fEm | 597
qrEeg A HTETT X1 AwAGAT 77
wE F7H A1 A qATE@N AR £ 0 oA
TA W FTHT 97 GrE AT GwfEO fw
gez-gram offeafs s1 ¥4 7 %
ggg ¥ fAm wrd TET WM W@
mwwkmﬁmw
fAadt &1 ®w ¥ ®W TN A1 O
Frm ot oY I ¥ A ferm @
I Fl, AF OTM AT HTAI ET
w71 oan wrf @ T A oA
HTRTAT BT 1
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st AT e ]

W =i & ana & srag w of
qwne wEw fE & 31 A
THEGWA TW(E, q IRATHIAA |

Dr. L. M. Singhvi (Jodhpur): I hope
you would give me special permission
{o move my substitute 'motion, so that
that may also be before the House.

Mr. Deputy-Speaker: You were not
h re when vou were called.

Dr. L. M. Singhvi: 1 want your
permission.

Mr. Deputy-Speaker: All right.
Dr, L. M, Singhvi: 1 beg to move:

That for the original resolution, the
following be substituted, namely:—

“That this House constitutes a
special Commitlee consisting of
the following members o consider
the immediate revocation of the
emergency.—

Shri Gulzarilal Nanda
Shri G. S. Pathak

Dr, Asoke K. Sen

Shri Harekrushna Mahatab
Shri Surendranath Dwivedy
Shri M. R. Masani

Dr. L. M, Singhvi

with instructions to report to the
louse within a week.” (5)

Shri N. €. Chatterjee: One wvear
buck there was an important  civil
liberties convention held in Bombay
which was attended by members of
different parties, nol merely one party
but different parties. and I had the
privilege to be associanled with  that.
There, the members of the different
parties unanrmously asked for the
revocation of the gmergency.

Thersafter, 1 had the privilege to
attend the civil liberties conventian in
Patna, and T was amazed to know that
cul of hundreds of people arrested
under DIR, not onc belonged to the
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Left Communists. We are here having
this special plea that in order to go
for the pro-Chinese communists, this
thing has to be kept on the statute-
book, but not one, I was told, who
was arrested was a Left Communist.
It has been used. and I am sorry 1o
say, it has been abused. This power
has been abused and grossly abused.
This is not my statement.

Shri K. N. Tiwary (Bagaha): I
come from that province. My infor-
mation is that Left Communisis were
orrested.

Shri N. C. Chatterjee: 1 was told
that most of them were right Com-

‘munists and also  trade unionists,
PSP, SSP. and students and other
people. Way be one op two were

Left Communists, but the majority of
them were not Left Communists
surely.

Then I ought to remind this House
that a distinguished Judge of the
Bombay High Court has said that
things have gone on in such & way
under the administration of DIR that
practically India has become a police
State. and that in a totalitarian State
things could not have been worse,

Shri K, N. Tiwary: Question.

Shri N. C. Chatterjee: You know
that in the Patna High Court there
was an allegation that the orders pas-
sed under DIR by the Chief Minister
were mala fide, and when the Chief
Minister was usked by the  Chief
Justice to file an affidavit 10 repel the
allegation against him, he asked for
time again gnd again. but never filed
the afidavit. Ultimately the man was
released on bail.  Then, instead of
complying with the order of the High
Court and replying 1o the allegations
of mala fides. the Government of Bihar
came up to the Supreme Court and
challenged the jurisdiction of the High
Court to grant bail in a DIR case. Of
course, the Supreme Court repelled
that argument of the Bihar Govern-
ment and said that the High Court
was justified in ordering bail
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1t is not so in one case. DIR has
been used againsy trade Ists like
Mr. George Fernandes; editors of the
standing of the Editor of the Search-
Hght, Mr. Joseph, Mr. Atreya and
wothers. It has been used against trade
union leaders and other leaders indis-
ermminately, It has been abused.and
arossly abused and you know in many
eases the courts have had to strike
down the orders under the DIR. When
1he emergency is really gone, espe-
cially after the Tashkent declaration.
this is a fraud on the Constitution.
It is not a constitutional dictatorship
&= Shri Setalvad, the former Attorney-
General described, buy it is an uncon-
stitutional dictatorship. What 1  am
feeling is that the people and all sec-
tions of the Houss here should ask
the Home Minister io put an end to
it

What is being done under article
3587 | am sorry to say that what
they are doing is a blot on the Con-
stitution; article 358 provides for an

aulomatic suspension of article 19,
What is article 197 Article 19 en-
shrines the sacred freedoms, the
freedoms that are sacred to  man.

¥You know in our Constitution, there
i= o distinction as compared to other
constitutions: namely, we have not
merely said that there shall be funda-
mental basic huwnan rights; we have
declared that they shall be justiciable
rights. We have also said that any
man whose fundamental rights are
threatened can come up lo the Supreme
Court and 'make a writ petition under
article 32. He can also go to the high
court under article 226. Article 19 is
the most sacred thing, It concedes the
right to freedom of speech and ex-
pression; 10 assemble peaceably and
without arms; to form associalions ur
vnions; to move freely throughout tine
territory of India; to reside and settle
in any part of the territory of India:
to acquire. hold and dispose of pro-
perty; and to practise any profession,
or 1p carry on any occupation, trade
or business. All these are now put
in cold storage by one siroke of the
pen under article 358, The rights are
completely gone so far as the procla-
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mation of emergency is in exislence.
Therefore, what happens is that the
executive is clothed with dictatorial
pOWers.

Article 358 says that so long as this
emergency continues all fetters on
legislative powers, all fetters on exe-
cutive action are removed. The Gov-
ernment can take any action against
the deflance of {fundamental rights.
Therefore, I am saying that this sort
of dictatorial powers should not be
assumed when there is not really any
emergency, and when you have enter-
ed Into an agreement, or declaration,
with Pakistan n solemp declaration,
and when you are saying that you are
going to implement it.

Under article 358, there can Dbe
suspension of the enforeement of the
rights conferred by Part III of the
Constitution, There is a provision,
and I do rnot find what is the diffi-
eulty. It says: “an order made as
prforesaid may extend to the whule
or any part of the territory of India.”
Therefore, sub-clause (2) of article
359 does say that by a yuitable amend-
ment of the proclamation of emer-
gency. you can resirict it to any part
of India. Then. why have the whole
thing clamped on the citlzens of India?
The truth is, power corrupls and ah-
solute power corrupts absolutely.

The State Chicf Ministers have been
using these powers liberally and they
gol these powers very handy; they
abused the powers and are now loathe
tu par{ with these powcers. Therefore,
I am submitting that this is not fair,
when the emergency is really gone, to
stick to the proclamation snd to -un-
tinue thiz blankey power which really
puts in cold storage all the basic fun-
damental rights which adher to svery
human being. Therefore, I think that
ar Shri Dwivedy has said, the result
will be twn classes of citizens:  one
with fundamental rights and the ulher
without any fundamental rights, In
this territory of India. And this will
lead to all sorts of anomalies. [ sube
mit that this should not be tolerated
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any more, and this should be comi-
pletely scrapped. Otherwise, we shall
be guilty of violation of all those
rights which we cherish. It will pe
reducing the fundamenta] rights which
we have made deliberately justiciable,
and we have also conferred remedial
rights on the citizens,

You remember the judgment of
Justice Patanjali Sastri, We have
made the remedial rights themselves
the fundamental rights. You know
that Chie! Justice Gajendragadkar, in
his great judgment on the DIR case,
has said, on the blank admission by
the Attorney-General of India, *I
warn the Govermnent that although
they are passing these laws and tak-
ing this action in deflance of the
fundamental rights, they are all illega!
under the Constitution.” The courts
are barred, and you have no access
to the courts so long as the proclama-
tion of emergency is there. One day.
when you revoke it, then you shall
remember that you wil] be saddled
with a number of actions for unconsti-
tutional acts; that is whai the Chief
Justice said. Because, they are clearly
in defiance of the basic human rights
guaranteed under the Constitution
When the real emergency is not there,
when you have entered into a solemn
pact with Pakistan which you arc
anxious to implement, when there is
no immediate Chinese threat—for iwo
years, there is nothing; this kind of
threat will continue for ever—is any
government justified in putting in cold
storage all basic hirman rights simply
because there is some danger of somnc
clash with a foreigner or a neighbour-
ing State? Then it will be unending.
That is not the purpose of this emer-
gency. Therefore, I am strongly plea-
ding for complete revocation of both
the proclamation of emergency and
the DIR.

Shri D. C. Sharma (Gurdaspur): Sir,
1 think most of the speakers who have
preceded me have been giving aca-
demic  discourses on fundamental
rights, class room 7Tectures. modern
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sermons on moralilv and very enlight-
ening disvourses on political science.
1 do not think any one has read the
resolution sponsored by my hon.
friend, Shri Dwivedy, If anyone were
1o read it, he wiil find it to be very
very innocuous. Shri Dwivedy him-
sell is convinved that the proclama-
tion of emergency should not be re-
voked straightway. He is  himself
sure of the fact that the Defence of
India Act should not be done away
with forthwith, because the resolu=-
tion says:

“This House calls upon the
Government 1o take steps to re-
voke the proclamation of emer-
geney”.

We should bear in mind this ope-
rative phrase in the resolution. 1
think the Home Minister has been
taking steps to revoke the emergency.
He has said that the emergency would
be applied only to border areas and
it would not be operative in other
vreas. He has taken a very major and
big step forward so far as the revo-
cation of the proclamation of emer-
gency is concerned.

Then the resolution says:

"ty repeal the Defence of India
Act without delay".

Of course, we are tlaking slep: to

repeal the Defence of India Act. We
have mitigated its effect: we  have
taken away the teeth from it We

have reduced its area of operating and
tried to see to it that it is not used
against any citizen of India in a spirit
of vengeance or in the spirit of des-
truction of liberties. “Without driay™
is a phrase which can bear many in-
terpretations. My hon. friend there
went from emergency 1o matrimonial
infidelity. He said. a husband muay
be faithful to his wife for 99 davs, but
he may not be faithful (o his wife for
1 day. I do not understand what is
the conncction between  emergency
and matrimonial infidelity But 1
cannot understand one thing,
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Shri Burendranath, Dwivedy: How
can you understand when you have
become old?

Shri D. C. Sha-ma: Of course, 1
look old, but I am not yet as old as
my hon. friend, Shri Surendranath
Dwivedy.

1 was submitting very respecifully
on the question of “without delay”
that Government is the best judge of
time and of the measures and of the
situations, when the Defence of India
Act is to be abrogated or curtailed,
so far am its operation is concerned.

15.30 hrs.

[Surr Suam Lar Sarar in the Chair]

'rhcrei'nrl:l 1 think it is a very harm-
less and innoruous Resolution which
my hon. riend has brought forward

Shri Surendranath Dwivedy: So, it
should be accepled.

Shri D. C. Sharma: I believe that
the Government of India, under the
aegis of the Home Ministry and
under the aegis of our Home Minister
is already doing that.

A constitutional point was raised
that the Constitution does notl recog-
nise any emergency which comes from
outside. An emergency may come
from outside or from inside. It may
come from across the border or it may
come from the core of the country.
It can still be an emergency.

When I look at the map today 1 find
that, as one of wny friends has already
stated. our country is passing through
a state of unrest, and that unrest is
being fanned into a fire, sometimes a
big fire, by some interested persons.
I do not say that they are inside the
House; they may be outside alsa, and
that unrest is connected with internal
troubles.

A friend of ‘mine was asking what
the scavengers’ strike has got tp do
with it. The scavengers' strike or anv
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strike, the bandhs, the Delhi Bandh,
Bengal Bandh, all these are sym-
ptoms of a deep-rooted disease. It
may be internal but I think it is very
often external. Therefore, the stuge
of emergency is needed, and needed
very badly.

Only this morning we were discus-
sing about the explosion accident.
When the report of the accident comes
before the House we will find that the
hand of some external power is there.
Who is supplying arms 1o the Mizos?
Who is giving arms to the Nagaland
people? All these things are there,
und they are as a result of the ope-
rations of external powers, either
apenly like China or insidiously and
treacherously Ly some other powers.
Therefore, as long as there are puu-
ple or powers interested in keeping
the country in a state of perpelual
difficulty, these provisions have got to
be there.

But pne thing 1 wil say. Some
friends have said that some State
Chief Ministers have abused the pro-
visions of the Defence of India Act,
1 myself took one or two cases tn the
hon. Home Minister in connection wita
the Defence of India Rules and he was
pleased 1o say that it is a matter which
concerns the State Government. 1
cannol understand it. When  he
Labour Party was fighting the last
elections, in which they came wul
victorious, ong of the slogans they
raised was that the Labour Parly can
govern. Similarly, 1 think our Indi.n
Government should be able to gover .
If our Home Minister feels helpless ia
the face of these Chicf Ministers, |
think it is a very very sad siluation,
1 would, therefore, submit that if the
State Chief Ministers have abused this
power anywhere .

Shri Surendranath Dwivedy:
Arrest them under the DIR.
Shrj D. C. Sharma: . . .1t hould Le

looked nfo. [ think, the necesea~y
steps are being taken and the wishes
of my hon. friends are being met: L,
at the same time, I must say that
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.this has gol nothing to do with the
clections. Elections or no electicns,
DIR or no DIR, Emergency or nho
emergency, the Congress will be re-
turned with a thundering majority
here and also in the States, whatever
my hon. friends may say.

Shri Surendranath Dwivedy:
haltingly you say that.

Very

Shri D. C. Sharma: Shri Ranga, like
a dreamer, indulges in wishful think-
ing, 1 also do it sometimes. There-
fore T would say to Shri Ranga that
he should not indulge in thal kind of
imaginative flights into the land where
nobody exists. The Congress Parly
wil] eome into power again. There-
fore these things have got nolhing to
.do with the elections.

Shri Dwivedy himself has been good
enough (o say 1o us to do this, to take
steps withoul anw delay, any time
it suits us. He has been a good friend
of the Home Minister and nobody has
any right to find faul with hun. 1
think, the Home Minister will luck
into i1 and do whalever is necessary.

Mr. Chairman: How much time divs
the hon. Minister want?

Shri Nanda: About half an hour.

Shri Sezhiyan (Perombaiur): Sir. 1
propose that time be extended.

Mr. Chai 'man: The whole dcbate

should be completed at 4.16

Shri Surendran2th Dwivedy: W=
can continue it till 455 and Sl
Mukerjee could be given a chance 1o
move his Resolution at 4.55.

Mr. Chairman: The tkme ulloeated
for this debate is up to 4.16. Within
that period 1t has to be completed.

Dr. L. M. Singhvi: Time can be
extended,
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st OWEETE TR ;. dgd H
HAATG O §H 9T A1eAT wga &
¥ e e g 6w gy am

Mr, Chairman: The question is:

“That the time for this Resolu-
tion be extended up to a guaiter
to five.”

Shri Surendranath Dwivedy: Up to
five minutes to five,

Mr. Chairman: The question 1s:

“Thut the time for this Resolu-
tion be extended up to five minu-
tes 1o five"

The notion wag adopted,

Shri Ranga (Chittoor): Mr. Chair-
man, Sir, I rise to support this Ileso-
lution. 1 have heard very carefully
the speech of my hon. friend, Profes-
sor D. C. Sharmu. 1 was wondering
whether I was hearing a soeech being
delivered at a College Union.

It is clear that even within the
Congress Parly, the majority of the
Members are in favour of the with-
drawal of the DIR and the revocation
of the Emergency. il only ithey could
be assured by the Home Minisier that
it would be possible for him 1o run
the show without its aid. Again and
again we learn from the papers that
within the Congress ranks there e
discussions about this. Over months
these discussions have ranged and wo
learn that there is an overwheiming
majority on their side in favour of
the removal of the Emergency and the
DIR. But somehow or other ihey are
again persuaded 1o allow the liome
Ministry and the Government to carry
on with this infamous piece of legis-
lation on their statute book.

-Supremt- Court  advocates, large
nirmbers of them, have also favoured
its withdrawal and their president, the
ablest of the Supreme Court adve-
cates, has condemned this Govern-
ment, because of this DIR. as a cons-
titutional dictatorship.
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Sir, in this Houge, during the debaty
on the President's Address, all the
Opposition Parties were unanimous in
supporting the amendment that was
‘moved by me and my Party in this
House favouring the removal of the
DI1R. Now, under these circumstan-
ces, one would expect the hon.
Home Minister to rise in his seul to
say, late though it is, that he is pre-
pared to accept this Resolution. Bul
we know that he is not yet ready 10
do so. Why? For what interest”
Can it be said that this Emergency
and the law in favour of it and all the
powers that the Government has 1zk-
en for themselves have been used to
good purpose during the pasty years?
Only this morning we discussed it. In
Kerala, my hon, friend was unwise
«£nough to rush in where angels would
have dreaded to tread, to swoop down
on a large number of Left Communists
and to put them in jail in such wn
irresponsible manner, according lo me;
and holding the pesition thot he did,
one would have Fhwught that he
would not have behaved in that man-
ner. But he did. He put them all in
Jjail. He found his particular Aet so
wvery convenient for him.  And what
were the results? Did they redound
10 the credit of the country or of the
Congress Party or of the demociucy
that we have established here in this
country? No, Sir. The results have
proved quite conclusively what o cila-
mitous mistake the Hoane Minister has
made in the application of the D.LH.
Afterwards, many of the Chief Minis-
ters have found  themselves  very
huppy in applying this to all  und
sundry for various offences, offences
which have nothing to do with the
Emergency, offences which have noth-
ing to do with any ideas or activilies
connected with patriotism or the lack
oaf it and yet it was so misused by all

»f them, and no wonder, when mv

wa, friend was thinking of with=
drawing this, he felt bound to ask all
the Chief Ministers lo come over here,
to make & pilgrimage once again 1o
Delhi. in order to advise him as Lo ils
withdrawal.

Sir, some of our Members were say-
ing. in the other House, I think. and
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in other places also and even within
their own Farty, that he had no war-
rant to send for these Chief Ministers
because it was not within their pio-
vince, it was entirely the Central
Government's responsibility, and yet
they had to call them. Why? It is
because, for their own good reasons,
they have come lo depend for their
present power on the Treasury Bench-
es upon the goodwill of the Chief
Ministers ang the Chief Ministers have
found it & very useful instrument in
this ond therefore. they wanted to
consult them, as they have become in-
direct masters of themselves, before
they could take any action at all. To
this pitiable position, the Union Gov-
ernment has reduced itself. Why
should the Chief Ministers agree with
the Union Govermment when they find
it so very convenient to take hold of
anybody and everybody without any
hindrance, without any difficulty,
without any inhibition, without any
necessity to have 1o consult whether
they are impinging the fundamental
rights, without having to consult whe:-
ther they are going against the funda-
mental rights or the Directive Prin-
ciples or even the human rights?

Sir. I was once a detenu. On two
oceasions, I wag taken as a delenu,
For years and vears | was kepl there
and for ynonths I was not allowed to
have correspondence even with  my
wife. We were simply being lossed
over from one Stale lo unother, fiom
pillar to post. T know what the rigurs
are of being a detenu. But at least,
even then, we were 10ld why we wele
taken in. Now, there is nothing of
that kind at all: there is no need to
serve any nolice giving the  reasons
why anybody is being put in detentivi:
then. therce is no time-limit, "nd 1o
chance 15 given lo have any one ol
these distinguished lawyers to plead
one's case in the Supreme Court on u
habeas corpus petition demending thut
one should be produced befure the
court., None of these things necd e
done now: all that the Government o
the administration has to do is to 20
mad one fine morning and then say
tliat s0-and-so or such-and-such people
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are simply being taken mntv <o

tody; neither Parliament nor anybody
else can question the fiat of a wmad
Home Minister or a wise Home Minis-
ter. Often times, power makes even
a wise man mad, and unfortunately
that is so with so many of our
friends. However good the Home
Minisler is as a person, one could
casiily see what mischiel power can
do, By watching the political career
of Shri Nanda himself one could sec
that personally he is a good man, but
the moment he became the Home
Minister, he had gone mad, and when
he got the DIR he had become mad-
der; now he finds it difficult; he is try-
ing his best to become sane-minded,
but he finds it difficult to come back
to the sane world of our common men.
He would become a sane person only
when he ig shorn of these powers. 1
do not want him to be driven out of
the Home Ministry, but I want him
1o be rid of this power, of this cloak,
of this kavacham which he haz put
on himself on the urging of devils,
and not of gods.

Mr. Chalrman: May I ask the Home
Minister to reply to the debate at
about 430 p.m. so that he could take
about 25 minutes?

Shri Nanda: Yes.

Mr. Chalrman: Again, 1 woulg say
one thing to hon. Members. There
are hardly about 40 minutes left, and
there are a number of Members wha
are wanting lo speak, If hon. Mem-
bers would take note of that, perhaps,
a larger number of Members zould
Le accummodated.

Shrimati Lakshmikanthamma (Kha-
mmam); May | bing one thing lo your
notice and for your consideration? We
find that the same Members are speak-
ing on the Home Ministry's Demands.
on the resolution regarding Kerala
Proclamation and the same Members
et a chance to speak on the private
Mesnbers' business also.

Mr. Chairman; It is likely that the
hon. lady Member may get & chance.

& YEdws anx ;o Awfy
wgEE, WO oF frEw g A
SCRLURLEF U Ol U ST
fa o a9 1 o= & & g ao @
UF ATE {AVY AATAT AT |

Shri Harish Chandry Mathur: The
question of external aggression and
internal security has hardly anything
to do with this party or that party.
This question of emergency and the
powers under the DIR which have a
relevance only 1o the external aggres-
sion angd internal securily is a matter
for just the same concern for any
purty in this House. As I submilted
the other day, it was with the willing
support of all sections of this House
that we had adopted these provisions.

1 would have very much welcomed
this resolution if it hag come about a

couple of months earlier. I say this
cnly because 1 wish to tell my
hon. friend Shri  Surendranath

Dwivedy, the Mover of the resolulior,
that the death-knell of the DIR and
the emergency was rung on 20th
April this year, when in the Executive
we discussed this matter and came to
the definite conclusion that wg should
do away the emergency and the DIR,
and it was in consequence of the dis-
cussion which we had been carrying
on in the party for a considerable
time, as Shri Ranga had rightly potn-
ted out, that we had come to a certain
conclusion on that day. and that dei-
sion had already been taken,

Now, let us not feel that what the
Home Minister has announced in this
House is the end of it. It does concern
the Chief Ministers also, and I think
very rightly so. It is not that thew
have, as Shri Ranga has said to take
the decision. It is an all-India deei-
sion which has to be taken by the
Centra] Government in consultation
with Parliament. But the Chicf
Ministers are the implementing autho-
rities. The Chief Ministers have beon
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implementing, and, therefore, they
had to be consulted, not in re-
gard to whether we should do
away with the emergency or
not, but with regard to the diffi-

culties that may be there, and the
steps which have got to be taken. So
far as that part is concerned, 1 think
that there should be no grouse at all.
Let us balance the things. There
should be no complaint and no grouse
if the Home Minister asks the Chief
Ministers to come and consulls them
on particular issues, It would be
absolutely wrong not only if the deci-
sion i not taken by the Centre but
even if it is permitted to appear that
the decision is not taken by  the
Centre,

It is our responsibility as guardianz
to see to it that decisions are taken
and correet decisions are taken by the
Centre.

I woull advise the Home Minister to
sit with the Opposition Leaders s
well as certain ‘members of his own
party lo discuss all the aspects and
sec what are the difficulties in the
way of immedialely revoking the
DIR. Then we will huve to hammer
out a course of action. On the ques-
tion of national interest, nobody, eithe:
-on this side or on the other, would
refuse the Home Minister any remed-
ies for the genuine difficulties which
we may have to face. But I would
make it clear to the hon. Home Minis-
ter that the decision which he has al-
ready taken, at the instance bhoth of
the Party as well as of the Opposition,
is not the end of it at all.

Shri Surendranath Dwivedy: It is a
haphazard decision.

Shri Hartsh Chandra Mathur: That
was what could immediately be donc.
That was the decision which could be
immediately taken without any diffi-
culty. Now if they have certain diMi-
culties in the border or whatever it
19, let us make an assegsment of it.
After all, when the difficulties are in
connection with the maintenance of
internal security, there is no reason
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why you cannot take every one into
confidence and discuss the thing.

Shri Chatterjee talked about a con-
vention. Even they as a matler of
fact had come to a certain conclusion
which was subject to certain pravisos;
they also nmever came to the conclu-
sion that it shoulq be done away with
immediately and without conditions. 1
have been one who has been asking
for the revocation of the emergency
and the DIR immediately, But jf
there are things which the other side
has got, if there are difficulties whicn
the administration can put before us
or if the legal profession has any sug-
gestions to make, it is for the Oppo-
sition leaders as well as for Govern-
ment to sit together and discuss them
and come to certoin conclusions  s¢
sa that we reach an agreed conclu-
sion in the matter,

1 do not think it is correct tn go into
exiraneous discussion and say that
because the Congress Party wants to
win the election through the instru-
mentality of the DIR, it wan's to re-
tain the emergency. There is nothing
more absurd than this. There are peo-
ple in the Congress Party—I can as-
swre the House and my friends sitting
in the Opposition—~who would never
like to go to elections if they are not
free, fair and independent elections.
(Interruptions). We have gone
through them three times and we will
do so for the fourth time (Interrup-
tions). It my hon. friend is so much
at jt, may | say that even in spite of
the present difficulty and all the
trenchant criticism of the party, when
an intellectual opinion poll was taken,
it was very much in favour of the
Congress Partv? Only last  monti
this was taken, It was not the Con-
gress which took the poll. So let us
not cloud the issue (Interruptions).
Let us not cloud the major issue by
unnecessary extraneous Lhings being
brought in.

Shri Surendranath Dwivedy: On
this question, let us go 10 the pol!s
and find out whether the Congress
enjoys majority support for the coun-
tinuation of the emergency. Let him
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[Shri Surendranath Dwivedy])

acvept this and let us go to the peo-
ple of India and find out whether
they want the emergency or not . . .

Mr. Chalrman: Order, order. Every
body heard the hon. Member with
rapt atlention when he was speaking.

Shri Surendranath Dwivedy: 1 am
sorry you are not correctly interpret-
ing it. Thig is a mutual interruntion.
It is done.

Mr. Chai'man: A word or lwo by
way of interruption is in order, hut
not a speech for o minute or two,

Shri Surendranath Dwivedy: You
have npot taken it in the right spirit.

Shri Harish Chandra Mathur: What
is the opinion poll which my  hon.
friecnd wants to take? The Prime
Minister herself has muade a clear and
categorical statement to us and 1o
those outside that she does not want
the emergency to continue if it is vos-
sible. My hon. friend, Shri Nanda,
has been absolutely clear in his mind
about it and that was why Shri
Dwivedy who moved the Resolution
was speaking with tongue in his
cheek. He knew what the views of the
Home Minister are and how the Home
Minister's ming is working, that he
has tried sincerely and conscientiously
for revoking the emergency.

Shri Surendrandth Dwivedy: Then
accepl the challenge, Let that be the
test.

Mr. Chairman: No dialogue like this,

Shri Harish Chandra Mathur: There
Is no question of arguing on this. We
do not even need any goading in this
matter. It is a question to which we
have given consideration and come to
a certaln conclusion. Ag I said, the
death-knell of the emergency was
asounded on 20th April. That is a fact.
This is definitely a fact, and we are
going ahead about it. There is no
need to further influencing the Gov-
ernment, becaure the Prime Minister

MAY 6, 1866

of Emergency and 15176
Defence of India Act (Res.)

tells us not only in confidence but
also outside, so also the Hime Minis-
ler. The only question left is: what
are the defficulties which have got 1o
be sorted out? And they must be
sorted out in consultation with the
leaders of the Opposition as well as
with the legal luminaries and mem-
bers of the party. Let us not nnporl.
I submit again, other considzrations
in this matter. This is a mnational
matter in which party considerations
have little to play, and they should
not be permitted to go into it

At Wy famq (Fi7) o
wiEtzm, wrra gz Eem f& A
faor o7 18 "= 71 Ffaym @
§ o HOTSA ATET 97 1 A 97 AT
a‘—wgiiﬁ?ﬁﬁfﬁ‘ﬁ w7

FMAA F FOEN ¥ ITETO A
ﬁﬁilél anma“l"ﬁwwﬁmw
fa:wﬁ'm‘rwwdfm'l

g Aol & o s & fAo g
afew dx ®1 a1 3 v g7 =1 A A
5 mEA ¥ A Ay 99 fm, 7 9% oy,
% ot 9w far @, fer 397 9=
ol & TRETE FTF AL WOl §
Frf @wEw g fear | A wH ¥
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wwT ¥ qeg wet A AT @Ot Far ¥
fritew i & o' v ATfad &41 &7
waet fear & 1 e & & ogr 97 o w7
TEWT UF TF FOK G wTT aifgd
a1, ag We s ofr A wT oarr §
ol e A AR AT § A
% yafre & IR fer wem e
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Ft 39 a%A AT HET 9T IAE AL H
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frarnqr d gz mam Hafiwar g ? &
e g e gad @it & qz A4 o
fasre &5

Shri Nanda: Where is that?

oft vy femd : adf fosr 7 %
CILE AR LR L

Shri Nanda: We shall deal with it.

st Wy fawd . gafam g7 oamo
AT T gra-faare w5 ) T F fadaw 2
fs fzafy g & wearg +1 7@ WA
T oz axzEAT feafa ox  fawg=
qrqy d1F IA T4 F IAET gEA
WA GTAT KT B K1E FET AGY
2 I W AW FIF I UF TG
1 AT Afvs Fa AT w1 F@EETT
W H FIOT F

Mr. Chairman: Shrimati Lakshmi-
kanthamma. Five to six minutes.
She need not repeat the arguments
already placed before the House.

Shri Lakshmlkanthamma: Some
Members place the same arguments
before the House off and on. I want-
ed new persons to Be given a chance.

Mr. Chalrman: It is for everybody;
not for you only.

Shrimati Lakshmikanthamma: Mr.
Chairman, Sir, Shri Dwivedy said that
the police are trigger-happy. [ would
like to bring to the notice of the House
under what difficult circumstances the
police have to discharge their duties.
If we read the papers and see the re-
ports, we find that near Delhi some 10
police officers were beaten like any-
thing and they were taken to the hos-
pital; there are examples where they
are stoned and at some places, they
are attacked with arrows and in some
other places petrol or some other li-
quid is poured over them. In demo-
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cracy. just as we have the right (o
discharge our duties to thy public,
and To preserve democracy, they also
have the pight and the duly to pro-
teel the lives and propertics of indi-
waduals ang the public.

It is not as though we want the DIR
or the emergency to continue for a day
Junger than it i necessary, as the

Priune Minister, in her first  maojor
speech, has said in thiz House.
After that assurance of the Prime

Minister, so many steps have been tak-
vn in each State. In my own State of
Andhra Pradesh, all those detained
urdder DIR  including  the left com-
munists have been released in spite of
the fact that teday it is not as though
there i no threat 1o our country. The
opposition members shouted wher the
three Nagas in the jecp were mot
arrested and asked why they were not
arvested and why those documents
wuere given to them. But when some-
body iy arrested, they again ask, why
have you arrested him? Who is to
decide under what circumstances any-
body should be arrested in the inte-
rist of pational sccurity?

Shrimati Renu Chakravartty (Bur-

rackpore): Why DIR? Why not take
action under the ordinary criminal
tawx?

Shrimati Lakshmikanthamma: Why
did you support the DIR when it was
first proclaimed here? Ewven then the
ordinary laws were there. There is
no change in the situation. From the
Defence Minister's statement, from the
President’s Address and from reports
from horder areas, it iz clear that the
build=up of the Chinese is more than
in 1962, They are dumping arms, am-
munitions and modern types of weap-
ons all along the border. Pakistan
has gonre against the Tashkent decla-
ration and there is the Peking-Pindi
axis. With all this threat to our bor-
ders, if our friends including Prof.
Ranga certify that the lefl communi-
#ls are patriots, we have lo sil up and
think what is to happen to this coun-

63 (ai) LS-p
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trv. Is il on certain  principles aod
having regard 1o the inlercsis of pa-
tional security that we take decisiong
from time to time or is it only un the

- hatred 1o certain parfies that we take

decisions?

DIR was not misused. When Mr.
EMS Namboodiripad was making
statements prejudicial to the interests
of the security of this country, nppo-
sition members said, how i® this man
allowed to move about and talk as he
likes? Only after a very long time he
was arresied,  In Andhra, what kind
of treatmen: was given to Mr. Sunda=

rayya, the renowned lefl communist
leader? We know  from the White
Paper and other reports about the

nctivities of the left communists—dis-
playing of Mao's photo, acid bulb
tacfles and so on. Only when the
government was fully convinced about
their activities. they wwere arrested.
When Mr, Sundaravva was ill in jail,
he was allowed to go to Moscow for
treatment. When he returned. he way
releaged. There is not s single le@
communist in jail in our State.

We learn from reports that so many
subversive aclivilies are going in West
Bengal. pre-meditated, pre-planned,
with the help, inspirvation and instiga-
tion of the Chirese, They are plun-
ing to cut dowp commumnications by
uttacking vital installations, railways,
signal equipment, telecommunicatinns,
elc. %0 that they can =eise power

Shri Daji was speaking about the
people. Which  people, 1 ask? The
guondu elements, the anti-social peo-
ple. are these the persons whom he
ctlls the common people? [ van say
with all confidence thut the people of
this country will se¢ to it thal demo-
cracy is protected from the hands of
a few people who do not believe in
democracy. The revocation of the
emergéhcy depends on the behaviour
of China and the Left Communists in
this country. It is not in our hands.

Shri Makammad Ismail (Manjeri): ’
Mr. Chairman, Sir, [ strongly support
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|Shri Muhammad Ismail]

ihe Resolution that is placed before
the House, demanding the revocation
of the emergency and the Defence of
India Rules. At the outset, 1 would
make g proposal, a demand and u re-
guest, [ have been uying to put for=-
ward this wdea for the past  sewveral
weeks, but ] did not get any oppor-
tunity 1o speak in the House on such
subjects,  Thorefore, T will now put
forward this idea, this request and
1his demand,  which s that the Gov-
ernment must  appoint a  committee
consisting of high judicial personnel
10 inquire into the causes of arrests
that were made under the Defence of
India Rules, to find out whether there
was any evidence—raot to speak of pvi-
dence--whether there was any justi-
fication, whether there was any strong
suspicion of mala fide or dangerous
action on the purl of these pcuplelfor
justifying their arrests. If the ideal
of democracy is still left in our coun-
try and if there is proper and consti-
tutional respect for the freedom of the
people, such g committee must be ap-
pointed, whether the Government
accepls this Resolution or not. Most
probably from what T have been wil-
nessing in the House, the Resolution
may not be acvepled by thw (ilovern-
ment. But whether they accept it or
not, this Committee which I am now
pruposing must be appointed in the
interest of the people and in the inte-
rest of the freedom of the country, so
as 1o restore the sense of security in
vast sections of people in the courtry.

How were the Defence of India
Rules administered? Were they ad-
ministered, for one thing, by respon-
-xible officinls under the direct control
of even the State Govermrmenis? The
Chief Ministers and the administra-
tors under them were the agents of
the Centre. so far as the Defence of
India Rules were concerned. But,
then, they have now turned.. ..

Mr. Chairman:

) He should conclude
now
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An hon, Member:
ted,

He has just star-

Shri Muhammad Ismail: 1 am
having this chance of speaking after
s0 many weeks. Every time 1 have
been trying to catch the eye. .

Mr. Chairman: I would request him
to resume his seat. There ix hardly
any time left. This debate hus to
close 5 or 10 minutes before 5 O'Cluck
so that the other Resolution can be
taken up. Because Shri Ismai] had
not spoken earlier, 1 have accommo-
dated him. Now he should conclude.

Shri Muhammad Ismail: It - o
matter of consideration on your part
to have allowed me {o sprak because
I was not speaking previously, but eon-
siduration ought to have been shown
o me because I have pot a particular
point of view 10 represent befure the
House. That has not been shown to
me ard that is very unfair to me, be-
cause T have to put forward my idca.

Mr. Chairmmn: There is no time.

Shri Muhammad Ismail: So far u-
the administiration of the DIR is con-
cerned, 1 do not think even the Chicf
Ministers of States were responsible
for many of those arrests. It is the
constables, the wvillage offieers, the
volunteers of the ruling party and the
volunteers of the parties which yere
favoured by the ruling party. who
were responsible for those arrests.

My hon. f{riends spuke of scaven-
gers having been arrested in one purt
of our country. Mere working men,
labourers, who have been working in
a factory belonging to the public sec-
tor for seven or eight years, who were
very dutiful and loval =ervants, all
of a sudden found themselves out of
jobs. When questioned they were told
that in the interest of the security of
the courtry they were sent away.
Not because of the security but, [ say,
it was because all of them belonged to
one communrnity, that is. the Muslim
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community and that too in far away
Andhra Pradesh which iz not a border
Siate or anything of the sort. Yet,
they found themselves out of jobs,

There are instances where a collecioy
his been commending the services of
covtan, people in the defence or war
offurt but those people who were com-
menpded by the Collector only the pIc-
vious day hiave been airested without
the knowledge of the Collector. The
Chicef Minisiers ar impertant admini-
strators did pot kpow whom they were
arresting. They were only saying that
1w depended upon the police for in-
formation. That is all that they could
suv. They did not go into the merits
of the case, nol in ary rne single case,

Ex-ministers have expressed such
ciises of the DIR being abused. Only
the other day two ex-ministers spoke in
this House about how people's free-
dom was taken away on wvery flimsy
grounds. Therefore all  these things
must be gone inlo by a committee to
reinstate and restore the sense of se-

rurily amongst the citizens of the
country.
Mr. Chalrman: Dr, Singhvi, if he

is interested in speaking for five minu-
tes,

Dr. L. M, Binghvi: [ will try to
conclude as soun as possible. I have
& -ubstitute matiog which | have mov-
ed snd which [ am bound to support.

Mr, Chairman: Only five minutes.

Or. L. M, Singhvi: If you want to
=steamroller the debate, you can do so
in voor jurisdiction, but even the
Chairman does not have jurisdiction to
oust debate altogeiher.

Mr. Chairman: The hon, Minister
wants hal? an hour for his reply.

Dr. L. M. Singhvi:
recpeated three trmes.

Mr. Chairman: The hon. Mover has
to get abont 10 minmes. We have to

That you have

1858 (SAKA) of Emergency and 15186
Defence of India Act
(Res.)

conclude the debate by five minules
to five when another Resolution has
1o be moved. Keeping that ir view, I
sk you to speak if you are infervsted
in speaking for five minutes.

Shri Sezhiyan: Muy [ speak?

Mr. Chairman: Yes, for five minu-
1es only.

Shri Sezhivan: Mr. Chuuman, Sir,
the Resolutiop brought forward by the
hon. Member, Mr. S. N. Dwivedy, re-
quires the attention of the whole House
irrespective of party afliations. Those
who believe in the democratic rights
of the country will support it.

The fundamental question that has
to be considered is that the Proclama-
tion of Emergency issued by the Pre-
sident under article 352 of the Consti-
tution and the Order by the President
under article 350 (1) of the Constitu-
tion, creale two specific issues. We
sould not bother about the internal or
exiernal security. The mote funda-
mental question concerning this one
is that these measures have got a two-
fold effect on the fundamenta] rights
in the country because these two mea-
sures taken by the Government and
the President have combined effect

The first thing is that all rights of
the citizens throughout the country
under article 18(1) of the Constitution
remain suspended.  Secondly, the citi-
zen is debarred all over the country
frum moving any courl in respect of
the infringement of his rights ugpder
arlicles 14, 21 and 22 of the Constitu-
tion, That is the whole guestion. Not
only persons have been put behind the
bars and trapped inside the jails, even
the fundamental righis enshrined in
the Constitution have been put inside
the jail. I cannot go 1o the courls
and move a wril. That is the basic
defect in the Emergency being conti=
nued even though there i no necessity
for this.

Some hon. friends who were speak-

ing from the other side. the ruling
pariy, stated that political bias has
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not entered into it and the police has
not utilised these powers for other
than legitimate use. 1 can quote only
two judgmenis—one given by the
Punjab High Court and the other by
the Supreme Court.

In the writ petition of Sham Lal and
four wothers, the Supreme Court, on
the 11th November, 1985, observed:

“D.1.LR. are not to be applied in
cases of the type where the police
for one reason or other have heen
unable 1o get individuals adequ=
alely convicted.”

If they cannot conviet g person, if
they cannot prove in the court by due
process of law the charges made
against any person, they immediately
apply DIR.

Also, justice Bedi of Punjab High
Court made the very same observation
on the 22nd November, 1865. He
said: '

“If the police for one reason or
the other could not get them con-
victed adequotely under the law
of the land, it does not mean that
they should resort to the provi-
sions of the D.LR."

The Judge was constrained to make
this observation because the Govern-
ment and the executive have all along
been taking resort to the DIR.
Whenever they want to put anybody
inside the juil, they resort to the
D.LR. If they honestly feel that
somcbody is against the security of
the country, let them bring forward
a Bill, an anti-national Bill or a
sedition Bill, whatever it is, and put
it on the statute books. But the ques-
tion should be decided by the court
and net by the Home Minister.

Therefore, the due process of law
should be allowed to take place.

Mr. Chairman: He should
conclude now.

try to
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Shri Sezhiyan: Let e here  also
quote Shri A, K. Sen who was res-
ponsible for the introduction of the
DIR. He has made a categorical
statement now:

“The Emergency miust be with-
drawn becsuse the purpose for
which it was introduced did not
exist any -more. So far as the
Chinese are concerned, il is g con-
tinuous menace and shouid be
tought out. If the Emergency
is withdrawn. no harm will be
caused w anyone.”

Therefore, it is high time that the
Government withdriws this Emerzen-
cy and the DILR.

Mr. Chairman: He shouid conelud»
now.
Shri  Sezhivan: Mr. Muthur  was

saying thut the Congress Party is not
going to use the DILR. for political
ends. | quole one more persen who
is & non-political person, who was
the then Attorney General of India.
While delivering Sir Alladi Krishna-
awami Iyer Endowment Lectures at
Madras University, en  18th Augus!,
1965, Mr. M. C. Setalvad has this much
to say:

“The Congress Government at
the Centre had employed the
Emergency powers to take over
State administration, to promote
party interests.”

This is the verdict of the ex-At-
torney General of India. He has
stated that the Party in power has
utilised the D.IR. for its own use
and the police iz utilising powers to
put anybody inside the jail.

Mr, Chairman: He must conclude
now.
Shri Sesblyan: This is against the

fundamental right. This is unconsti=
tutiond]l, undemocratic, and this is &
blot un our Constitutivn which should
be removed not as early as possi-
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Mr  Chairman:
his seal now.

FHe should resume

-

Shri Sezhiyan: The term “as varly
as possible” 18 a very dubious term.

I say, this should be immediately
withdrawn.

Dr. L. M. Singhvi: On a point of
order. [ protest  very emphatically
that first you take ap undertaking
from Members before they rise to
speak with effect thai they will not
sprak for more than five minutes and
if they do cxceed, you can do nothing
about it. This is most unfair, if I
may say so.

Mr, Chairman: May 1 know under
what rule he is raising that point of
order”  Let him quote the rule and
then I will give him my ruling.

Dr. L. M, Singhvi: Mr Chairman,
1 would like to know the rule under
which you can demand the citation of
n parlicular rule which has been vio-
lated. This is the practice of the
House that when time is fixed, when
instructions are given by the Chair,
it should be followed by the Chair.
The Chair is not entitled to ask for
a undertaking in advance and if the
Chair asks for it, it is bound to see
that it is implemented. This is basic
and plain commonsense, if | may say
50.

Mr. Chairman: 1 may f{ell the hon.
Merber that it is absolutely in the
hands of the Chair to regulate the
time and to fix the time. The hon.
Minister.

Shri Nanda: Mr. Chairman, Sir,
in spite of the fact that here and there
etrong expressions were used but, .l
feel, the general trend of discussion
discloses very near unanimity regard-

ing the approach in the wmaiter of
how to deal with the question, the
problem of Emergency. Therefore,

while speaking to the hon. Mover of
the resolution, I wish to convery this
to him that really there is no occasion
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for me to join issue with him, be-
cause we agree in substance and it is
on that basis that we have already
moved forward. Ag Shri ). C. Shar~
ma has stated. that is the crux of the
malter. Whatever my hon. friend
may urge again when he replies ‘o
the discussion. let us at least under-
stand that on the essence we are
agreed, and really there 15 no question

of any strong  divergernce on this
mainr nationa) issue,
1 recall that occazion, that  grim

day. when this nation fueced the chal-
lenge from a foreign power invading
the soil of this country, and how  at
that time this whole country, all  the
people of this land rose in unison, and
alsy in Partiament. withw g single
cxerption, gveryone, all parties and all
the Members established it beyond any
question for all time that when it was
a question of the security of the nation
o the defence of this country  there
were no parties. 1t was very hearten-
ing, So. it was not any recourse fo @
particular article of the Constitution
or some special powers on which  we
relicd. That i zubsidiary and secon-
dary. The main thing is that reservolr
of patriotism which was ohvious then,
We shall have tp draw aguin, when-
ever thatl ocension comes, on that great
fund of good-will and of deep patrio-
tism of the people of this country and
the representatives here in Parliament,
That is going to be our sheet-anchor.
Therefore. there is no greal insistence
on adhering to any one clause or the
other. As I stated hefore also, if, with
that broad framework of reference,
namely the intcrests of the nation and
the *eruntv of the nation, we could sit
together and come tu wny conclusion
that it could be done in some other
way and these powers were 100 severe
and extraordinary and exceptional and
therefore they could he dispensed with
today. then I would submit that T am
rot going to wait for giving them up
i1l tomorrow, That should be a suffici-
ent aseurance for the hon, Member who
has moved the resolution and all
others that here we are treating it as
a mational issue, and therefore, there
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on relaining any special powers for a
single day, as 1 have said before,

iowant first of all to clear this pne
pomt Is it any question that when-
over there is o grave emergency, as
visualised i the Constitulion,  these
powers have tp be available to  the
country and to the nation” I raise this
question beeause Shri N. C. Chatlerjee
had said something in this regard,  as
if there was inherently something
wrong with the emergency powers and
there was going to be, for the time
being when the emergency is in force,
the suspension of fundamental rights,
and as such these were infamous pro-
visions, something which wus a consti-
tutional dictatorship and  for that
reason something bad and so on. 1
think we part company there, because
1 think that it was the wisdom and the
vigion of the Constitulion-makers that
they introduced those provisions in the
Constitution; and later on, as he said,
it was unanimously that the whole
House and all the Members pussed the
resolution approving of the Proelama-
tion and gave support to whatever ac-
tion had later on to be taken for the
purpose of the defence of the country
in terms of those speeial provisions in
the Constitution, 1, therefore, need
not justify that a: all, but [ would like
to elucidate one or twp points which
have been raised. Whut are the ob-
jections now to the statement of policy
in which there is u drastic revision of
the terms of the original  statement,
umounting to taking away the opera-
tion of (the emergency from more than
nine-tenths of the country and re-
taining it only for a relatively small
part of the country?

The hon, Member, Shri Daji. TE-
ferred to 99 davs and one day. T do
nol want lo go into that. But T say
this, If 1 plead that this Government
hus kept the  bordey safe for 89 per
vent in respeet of one per cent it wus
not safe and something happened there
tg the detriment of the vital interests
of the nation. T think I will have fore-
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feited any consideration; any person in
Government would in that condition
have forfeited any consideration by
the House. Therefore, the question is,
the whole puoint is: Is it required in
special areas or not”

My hon, friend, Shri Chatterjee,
said., "Yes, the Constilution savs that
where a situstion exists where the
security of India or any part thereof'.
Therefore, he said, why not restrict it
to that part? All right, if it is con-
ceded that it can be scparated, it can
be considered. It is asked: Why do
you for the sake of one small part,
subject the 480 million people of this

country to those onerous condilions
and hateful provision, as he  might
say? We do not like that, I am open

to conviction.

Dr. L. M. Singhvi: Why not appoint
a committee?

Shri Nanda: We may do that, It
it is possible to svparate it into two
parts, it can be considered. Bul the
advice which I have got on which I
have to rely is different. The words
are thal the situation may arise in part,
that is, the threat might occur in any
part of the country. whether it is ag-
gression or whether it is something
which has something to do with inter-
nal securily, internal disturbance ete.
The cause may be anywhere in the
whole system. but the ailment is for
the whole body. That is why the em-
ergency is for the whole nation,

This is o question of interpretation.
1 do not want to make any kind of..

Dr. L. M. Singhvi: Why does Gov-
eynment not have it examined either
by reference to the Supreme Court for
udvisory opinion or by constiluting a
committge such as | have suggested?

Shri Nanda; As I said, I am open to
that. Let us do that. If it simplifies
things that way, I do not stand out
against it, We may do it soon. imme-
diately.
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It is not a question of modified ra-
tioning—the hon. Mover knows that—
in the sense that statutorily the Chief
Ministers and Governments of  the
States will have their option, it will
be open to them still to exercise their
special powers and we will be left to
their tender mercies, whether they do
il or not. If that were the position,
certainly 1 would say it ir an extre-
mely unsatisfactory position—if 1 have
by the proposal that | have made left
things in that way. But I believe I
hove explained the position clearly, as
1 understand it gnd in the sense in
which we have made this announce=
ment, that it is not going to be a matter
of diseretion for any Chief Minister or
State Government 1o exercise  those
powers or not. That s, the tmerpency
applies to the whole couriry, 115 ope-
«otinn ie restricted 1o a few places, and
yet it is a matiep whether they may
op <ome oceasion take up that instru-
*ment again and use . That ix not
the intention.

Shri Manoharan
Who 1= to stop it?

(Madras  South):

Shri Nanda: ] have stated very
clearly that we are going to have legis-
Jution in the course of thiz  session
where the provision will be that the
arcas, border areas, where we  focl
that there is a call, there ix a3 neces-
SilYa. .. -

Shri Rajaram (Krishnagiri): Because
of election year?

Shri Nanda: The hon. Member is
thinking only of elestions. I am think-
ing of the nation. I am not thinking
of the elections. And it is 5 very facile
way of bringing up something becatise
there is no belter argument.

1 said there will be an Act here
which will prevent any khd of use
in any other area except those for
whirh provision ic made. Therefore if
it is said that for the sake of o few
people, all the rest are going to be
subjected to the deprivation of their
fundamental rights, that is not so.
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Then, there were other arguments.
Why i+ it that exception is being taken
to whatever is going 1o be retained?
It is sauid that the amergency has
lasted for so many years and people
are feeling restive about jt. But may
1 axk: when wius this Kutch aggres-

sion?  About o year or so. When was
this  full-scale war with Pakistan?
How many months sgo? When was
the Tashkent Agreement® That is, it

cannot be said that for all this period
nothing was huppening, and over the
years we just kept it and Kept on
using it.  Even if no emergency had
heen declared or proclaimed, we would
have had to do it after Kulch, and
then when there were hostilities with
Pakistan.  Therefore, it cannot be suid
that 1t has gone on for years and
years, without serving any purpose.

It 15 not that the external threat
hus disuppeared.  St:l we say we are
not going to keep in our hands this
weapon beeause of the risks If God
forbid any situation arises, there ig not
going to be any difficulty at all in ex-
tending its use, just as there is going
to be po relu tanee o part with even
this thing, which is going 1o be retain-
ed, if tomoreow or the day after lomor-
row it appears that it is not necessary
even for the «vike of Mizo District or
Jammu and Kashmir or whatever arey
may bhe requiring it Whither it does
require it or not is now a question
of the appreciation of the facts, It is
a question of judgment gbout the
situation. 1t i: not o question of any
principle involved there. 1t is a ques-
1ion of assessment, and we can sit loge-
ther and have that ussessment also,
because [ am sure everyonne there will
he equilly anxious and earnest about
nothing being done which will impair
the mation's security at any point.

The hon. Mover gave some ather
reasons also. He said, “I would huave
been with yuu in keeping intact—the
powcrs under the emergency-—if you
had behaved differently. it there had
bern that seosc of cmergency and
things had becn done in this country
by all of us in relation to that emer-
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gency to meet that threat whenever
it oceurs in ull respects” 1 share thai
feeling with him, we have not done
that enough, but when he said, “Have
you used these powers against pro-
fiteers and hoarders”, 1 say “Yes", 1
feel very many more persons were
detained for these reasons, and far
fewer for other reasons, and those
other reasons also were connected with
national security.

Because I came to this House some
time back and said that herealter the
use of these powers will be restricted
1o matlers reluting to national secu-
rity, and there also they wil] be spar-
ingly used. and that they will be
available for no other purpose, I will
be asked why then previously this
hoarding and profiteering and all
fhese things were considered good
cnough reasons for the use of these
powers. And then there is a distine-
tion where the question of those
sweepers, scavangers, arose. 1 am
not justifying every «case where
it was used, but T am drawing
i distinction,  Where there is 3 very
active threal, somcilhiag can happen
immediately, quickly, and very sovn.
and then the situation, internally, is
of 8 very dillerent kind: qualitatively
it ig of a different kind and urgeney
and importance.  Then, any  distur-
bances inside, even in the mutter of
communications, prices, availability of
things, cte, coupled with the threat
which might be drawing near, makes
the problem for the country of g diffe-
rent order. So. we have 1o take action
even regarding thesce things, bul when
it is not that situation, I certainly
thought that the State ghould not then
use those powers even with regard
to the other things, because, it is a
change in the circumstances which
alsv valls for a change in our attitude
towards the use of all these powers.

The hon. Mover has asked, if vou
‘had done that. then about profitcers
why not now? We do not do that in
‘that way now beacuse we must make
use of more normal methods for deal-
Ing with thas~ ~ases in a situation with

MAY 6, 1966

of Emergency and 15195
Dejence uf India Act (Res.)

which we are now desling. Now, why
is it that we think thai we should
have these powers reparding the

border areas? I belicve hon. Mem-
bers know what the situation is in a
cerlain part of ouy country, in Assam,
and also near that area in some parts,
end also Jammu and Kashmir, for
example. The question as to whether
the powers should be used by the
State or whether in the implementa-
tion of them they go wrong or not,
these are matters of administration
end we can look into it. I shall say
something about Mizo district also,

Mr, Chairman: He has five minutes
to conclude.
Shri Nanda: Well, I have to abide

by your orders. 1 will then hurry
up, and I will not, therefore, go into
the details,

Dr. M. S, Aney (Nagpur): The roply
of the Minister cannot be regulated
like that. He must have the time to
give u full reply 1o all the points
raised in the House by all the Mem-
bers.

Dr. L, M. Singhvi: He must be
given the time to reply to the ques-
tions at least, This is against all canons
of purlimmentary debate—thal even
the reply should not be given in res-
pect of the questions that have been

raised. What are we here for?
Mr. Chairman: Order, order. 1 am
very sorry thatl such an hon, Member

like Dr. Singhvi is betraying some-
thing which 1 would not have expected

of him. This has been announced
before the debate started. that this
has 1o conclude before 5 O'clock.

Naturally, the debate has to be regu-
lated like that. 1 am sorry 1 would
not be able to carry on my duty as
Chairman if I am told like that. The

hon. Minister has to reply certainly,
and then the hon. Mover has the
right to speak and he wanted 10

minutes.
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Shri Surendranath Dwivedy: 1 will
be satistied with five minutes.

Mr, Chairman: All right.

Shri Nanda: Some persons can only
think in terms of extremes: either
have it the whole hog or nothing at
all. It may be that there are inter-
mediate siluations where one can have
more flexible powers. The hon
Mover or some other hon. Member
said why have we to use the army and
why do we bring in the army so often,
T personally feel that it gt ould not be
done, That is a different question:
we should try 1o see that in the coun-
iry this situation does not arise where
we feol that the police also will not
suffice wnd the army has to be brought
in; and much more so i gn arca like
the Mizo district, whére there should
not be any such situation when we
huve' to do the job with the help of
the army only, or some kind of mar-
1inl law. Is it beltey that there is a
total deprivation of all kinds of rights
or s it that for certain purposes we
use these powers and enable the admi.
nistration 1o he carficd on, to ward
oft the dargers, and sve thay the
extreme use of force which is inevita-
ble in these circumstances is restrict-
ed” Do these things help us in deal-
ing with such areas? ls it that we
cin only kill such persons or shouid
we take them out of the harm'’s way
and detain them? These are things
which I am not asserting here; therc
may be some other special legislation;
8]l right; it may be that we have the
special legislation which will mean the
bringing in or the enacling of those
particular provisions to which they
{uke exception, for example, the Pre-
ventive Detention Act, There are
cases where recourse under the Pre-
ventive Detention Aect normally will
not suffice.  You, Sir, Mr. Chairman,
know about the Jammu and Kashmir
Stute. There re pecple who move
mbout in a : _le of living, in a way
that nobody can suspect thal they are
not respectable people. and yet they
were behind many of these things, the
acls of sabulage, and we got hold of
them, their link and found that these

15108
Defence of India Act
(Res.)

were the people, and they had to be
detained. There was no other way
of doing it. I am just illustrating the
need.

About the role of the States, there
is rather a misunderstanding. They
have a part in the Defence of India
legislation itself. There are certdin
jpuwers in the rules given to  the

States themselves. They have to
carry out that responsibility. When
theic is & grave emergency, actually

whut happens is that the States have
to bear the burden and carry out their
responsibility. If they do not do it,
of what avail are these powers going
to be to us? It is 5 question of being
in touch with them and with their
difficulties. 1 might say it ix not that
they have resisted in any way. They
have cxplained their difficulties and
their posilion. It is a varying situa-
tion from State to State. In  some
States, they have no objection. But
in some Statés, they say they have
special difficultics. S0, hy u process
of exchange of views, we come to 2
conclugsion  which is agreed by all
and nobody has stnod up against
thut. They have a difficult job to
do, 1 mean the Chiel Ministers also.
Some of the States may have com-
mitted a few mistakes; 1 do not
justify them.

Reference has been made to mis
use, There is a point where 1h-
national security view alone has to
prevail and the other thmgs become
secondary. Sometimes that distine-
tion may be obliterated and 1 be.
lieve in certain cases there hag b
excessive use of it, which I persu..
ally fecl could have been avoided
We have been trying fo review tne

position m that sense. I think the
experience will stand us in good
stead. Considering the many things

that had to be done, T can say that
the magnitude of such misuse has
been small. But jt is not a question
of how many cases have been there.
Even in one case if it has been mi-
used, the suffering of that one i
should be conzidered as a suffering
for all of us. We thould take avery
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precaution to sec thal while nation-
a| security is not jeopardised and we
discharge our vesponsibility  effec-
tively in that regard, we do not allow
such misuse 1o happen, That is com=
mon ground. But that does not
mean if there is need in the interest
of national security, it should not be
used. Becuuse, if we are not poing
1o carry out that responsibility, what
are  we left with?  All the things
that we are talking about will eva-
purate unless we are able to keep up
the sovereignty, inteprity and inde-
pendence of this nation. That is of
the highest importance. T think no
price  will be too high for that
Even this question of fundamental
rights hus o purpose omiy in relation
10 that.

The hon. Member had said some-
thing about the misuse. About that
single case of 5 woman, whatever
she may be, she is a human being
whose feelings, whose honour is as
important  as the honour of any of
my relatives or of any one of us. 1
personally propose o go into it fur-
ther and deal with it o the extent
possible.

There was a note struck by Prof.
Ranga. T can tell him, when this
Constitution was made, 1 was not
there. This was passed by all the
Members. 1 made use of it in a cer-
tain situation, according to my judg-
ment.  History will prove  whether
it was a correel judgment or not, It

was not a guestion of a mad mo-
ment. It was a sad moment, not a
mad moment.

Dr. L. M. Singhvi: The hon, Home
Minister =aid something which is
very reassuring in respect of obtain-
ing the opinion of the the Supreme
Court or constituting & Committee
of Members of Puarliament, Would
he indicate by what time he pro-
poses to initiate aclion. ...

Shri Nanda: I have to get into
touch with the leaders. Tt will be
done in a few days. We have to
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decide as to how to proceed with
this matter. I will urge on the
Mover of the Resolution to aceept
thix suggestion,

Shri Surendranath Dwivedy: Mr,
Chairman, T am wvery glad that there
is almost near unanimity, so far as
this demand for the revocation of
the emergency and the repeal of the
Defence of India Act is concerned.
Only one or two members have ex-
pressed some reservations.  In fact,
there was a race by the Members of
the Congress Party so that they can
take credit for this. Strong public
opinion has been built in this coun-
try which doees not want this to con-
tinue even for a moment. I am plad
that the Home Minisler realises that
this is unexceplionable and that it
should not continue. But he has ex-
pressed some difficulties which arve
not convineing to this House. I am
still mot convinced that in order to
deal with the situation prevailing in
certain burder areas the normal laws
would not be sufficient and that we
would have to take recourse to ab-
normal laws, depriving the funda-
mental rights of the people of the
country )

We are all aware of the threat to
the internal security of the country
and the external danger. We have
given all the support tv the Govern-
ment in facing those threais and
dangers, In fact, we have been
warning this Government tu be pre-
pared alwayvs to meet such challen-
ges. Bul that does not mean that
we should persist in funclioning m
the midst of emergency for all limes
to come, If there is any threat, we
would like this Government 1o face
it boldly.

Therefore, | would request him to
reconsider this matter., Before Par-
linment adjourns, let him come for-
word and say that he is withdraw-
ing the emergency and repealing Lhe
Defence of India Act. If necessary,
let him come forward for having
sume special laws to deal with parti-
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cular situatioms. which this House
will have no hesitation in support-
ing, if they are to meet anti-nation-
ui wctivities, secessional  activities,
violent activitivs. If a group of per-
sons, or & party or set of people are
working deliberately for subverting
the democratic fabric of this coun-
try, he cun declare them unlawlul
and he will get the support of the
cntire House for doing that.  That
would be a straightforward course,
Why not act like that?

1 see no reason why these should
continue. He should listen to the
voice of reason. the almost unani-
mous opinion of Parlinment and ac-
cept  this Resolution.  As my hon.
friend, Shri D. C. Sharma, has said,
it i a very innocuous one. 1 am
not  saying that you should do it
immediately. I am saying that you
should take steps without delay.
That gives you a little {ime to do
this. I hope he will accept this
Resolution.

I am  saving  “without  delay”
because in this  Government  even
“active  consideration™  takes onv
year. 1 Lope he will have nu hesi-
tation to accept this Resolution. I
think there is no whip. Su, T am
sure my friends who are sitting
tnere will all support this Resolu-
tion. Let us all arm Shri Nanda
with powers sn that he will have
the strength to take eleps 10 remove
these abnormal powers .and with-

druw them as early as possible.

Mr. Chalrman: The Home Ministor
has not said whether he is accept-
ing the Resolution or not.

Skri Namda: I have said that 1
shall take action as soon as possible.
It is not possible for me te go fur-
ther than this at this moment. Until

we have an opportunity of meeting -
the wvarious sections of the people

und coming to & conclusion, it will
be very wrong for me to accept it
ut the moment.

* Shri Bafrudduja
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Dr. L. M. Singhvi: The Prime Min-
ister suid “not o day longer”. How
many months muke a day?

Shrl Nanda: Before the end of the
session.

Dr, L. M. Singhvi: is most

reassuring.

That

Mr Chairman: Does the hon. Mem-
ter press his substitute Resolution?

Shri Shree Narayan Das: | do mnot
press my substitute Resolution,

Mr. Chairman: Has he the leave
of the House to withdraw his subs-
titute Hesolution?

Resolution No, 4 was, by
learre, withdrawn.

Kubstiruty

Mr. Chalrman: The question js:

Thut for the original resolution,
the following be substituted, namely:

“That this House constitutes a
special Committee consisting of
the following members 1o consi-
der the immediate revocation of
the emergeneyi—

Shri Gulzarilal Nanda
Shri G. S. Puthak

Dr. Asoke K. Sen

Shri Harekrushna Mahatab
Shri Surendranath Dwivedy
Shri M. R. Musani

Dr. L. M. Singhvi

report to
(5).

with instructions 1o
the House within a week."

The motion was negatived.
Mr. Chalrman: The question is:

“This  House calls upon the
Guvernment to take slepy o re-
voke the Proclumativn of Emer-
gency and {o repeal the Defence
of India Act without deluy.”

The motiog was negatived.

(Murshidabad):
Thut is the end of everything.
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16.57 hrs,

RESOLUTION RE. INDO-US FOUN-
DATION

Bhri H. N, Mukerjee (Calcuita Cen-
tral): Mr. Chairman, Sir, I beg to
move:

“This House disapproves of the
proposed project of an Indo-U.S.
Foundation and calls upon the
Government of India not to pro-
ceed with it

1 am introducing a proposition which
I am hoping will receive support from
different sections of the House because
in peaard w this Indo-American Foun-
dation very serious misgivings  have
already been expressed by all varie-
ties orf opinion in our country. I am
afraid that this  so-called Indo-US
Foundation is going to be another of
those goldplated grindstones which we
are importing from America to wear
round our necks.

Shri Kapur Singh (Ludhiana): Only
from -America?

Shri M, N. Mukerjee: 1 do not
want importation of grindstones from
any quarier whalever, whether it is
America or any other country,

Shri Kapur Singh: That is  well
snid. '
Shri H. N. Mukerju:,...paﬂieuhr'-

ly when I discover that in regard to
this project which is under review the
conditions are such and the context is
such that it is really a perilous under-
toking. Whut I do not like is an im-
pression sought to be  produced by
Government that it is an irrevocable
commitment which this country has
already made to the Government of
the United States of America, I am
sure, if we wanted o und 1 am positive

thar we do want it—like the Voice of

America deal which was sought sur-
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reptitiously to be put over us, this
is another instance of a deal which is
going to be passed on to us—we could
easily revoke it. In my Resolution I
wish that steps are taken immediately
in order to secure revocation of  this
projected agreement.

Mr, Chairman: This discussion will
continue when this Resolulion comes
up pext time.

17 hrs,

*EXPULSION OF RAJASTIIAN
M.L.As FROM VIDIJAN SABHA

Dr. L. M. Singhvi (Jodhpur): Mr.
Chairnran, Sir, before T launch on
some of the points which 1 wish to
make in this Half-an-Hour Discussion,
I should like 1o accord a hearty wel-
come to Mr, Puathak who, I understand,
has just returncd from attending the
Conference of Commonwealth Law
Ministers in London. 1 am sure he has
brought back with him, a refreshing
approciation of the historical context
and the forces and factors which con-
tributed so much to make the British
democracy a living thing. I am sure
he has brought back with him  that
feeling of appreciation and admiration
for that great democracy which has
developed parliamentary institutions
bit by bit over centuries of history
which in many ways is notable,

I was most concerned to hear the
reply of the hon. Minister of State for
Home Affffairs to Starred Quegstion
No. T13 in respect of the expulsion of
Rajasthan M.L.As. from Vidhan Sabha.
While replying to this Question, he
said:

“When the Rajasthan Lepisla-
tive Assembly assembled for the
Governor's address on  the 26th
February, 1988, the Governor was
in charge of the proceedings until
the address was completed, since,
when addressing the Stale Legis-

'}Ini-ijAn- Hour discussion,
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lature under Article 176, he func-
tions as an organ of the State
Legislature, It was, therefore,
open to him to conduet the proce-
edings in an appropriale manner,
consistent with the dignity and
status of the House and to tuke
such steps as were necessary for
the maintenance of order and de-
corum.”

You would recall. Mr. Chairman, that
there ensued, after this nmain reply, a
debate, a discussion, the heat of which
wis almost unmatehed in this House,
If 1 may reflect fur a moment, the
importance of being Mr. Hathi is that
he can gnswer guestions without rais-
ing a controversy, he has that rare
Eift of being able to convey the feeling
ol being vandid and of sharing infor-
mation with Members, he did convey
taal feeling, but we felt that the Gov-
ernor had acted in a manner which
wius so prejudicial to the very founda-
tions  of our constitutional conception
that  the point must be  pressed
further. There were angry and indi-
pnant gquestions from my friend Mr,
Mukerjee.

The Minister of State in the Minis-
iry of Home Affairs and Minister of

VAISAKIIA 16, 1888 (SAKA)

of Rujusthan 1
M.L.As. from Vidhan
Sabha (H.AH. Dis)

Defence (Shri Hathi): He is  not
angry, genecrally.

Dr, L, M. Singhvi: Well, it is a
matter of opinion. Our anger or indi-
grnation i only for the moment and I
am sure that is approciated,

When I pressed Mr.  Halhi to say
whether this was based on any consli-
tutionil or legal advice, he replicd in
the affirmative and offered 10 read
from the advice he had received —that
was the opinion of the Law Ministry,
which we pressed him to lay on the
Table.

Shri Sheo Naraln (Bansi): There is
no quorum.

Mr. Chairman: Let me count the
number, The bell is being rung. The
bell has stopped ringing. The bell
may be rung for a second time—.Still
there is no quorum. The House stands
adjourned till 11 am. on Monday.

17.08 hrs.

The Lok Subha then adjourned tild
Eleven of the Cluck on Monday, May

Defence Supplies In the Ministry of 9 19861Vaisakha 19, 1888 (Saka).
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